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I [Received the assent of the President on the 12th December 
9 1981, first published in the Tamil Nadu Govel nment j .Gazette Extraordinary on the 7th January 1982 

(Margrlzhi 23, Thunmathi-201.3-Thiruvalluvar Aandu).] 

An Act to provide for the esiablz~r?zment and incorporation 
of a University at Tiruclzirappalli. 

BE it enacted by Legislature of the State of Tamil Nadu 
in the Thirty-Seco~rl v p a v  af the Republic of . India , 

as follows :- 
CWAPTER I* 1 , 

Short titlej 1. (1) This Act may be called the Bharathidasan Univer- 
sity Act, 1981. . extent, 

application (2) It extends to the area comprising the districts of 
and ment. Tiruchirappalli, Thanjavur and Pudu kkottai. 

(3) It applies to all colleges and institutions situate 
I within the University area and affiliated to or approved by, 

the University in accordance with the provisions 'of this 
Act or the statutes, ordinances and regulations made there- 
under and also to all colleges and institutions deemed to 

* .  be affiliated to, or approved by, the University under this 
Act* 

(4) ?%is section and sections 2, 3, 4, 5, 9, 10, 11, 12, 
13, 14, 15, 16, 18, 19, 45, 54, 55, 56, 64 and 65 shall come 
into force at once and the rest of this Act, shall come into 
force on such date as the Go~ernment may, by notification, 
appoint. 

1 ~ e f i n i t  ions* a, In this Act, unless the context otherwise requires,-- 
(a) '*affiliated college" means any college situate 

w;tbin the University area and affiliated to the University 
and providing courses of study for admission to the 
examinations for degrees of the University and includes 
a college deemed to be affiliated to the University under 
this Act ; 

I -- --- .-a_- -- 
*Fcr Statement of Objects 2.nd ~easons,see Tamll Nodu ~ ~ v e i n -  

I ment Gazette Extraordinary, dated the 29th August 1981, Page $72 
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[b) "approved college" means any college situate 
within the University area and approved by the University 
and providing courses of study for admission to the 
examinations for titles and diplomas of the University 
and includes a college deemed to be approved by the 
Unikersity under this Act ; I 

(c) "autonomous college" means any college 
I 
1 

designated as an autonomou9 college by statutes ; I 
I 

(d)  cccollege" means any college or any institution 
I 

i~ 
maintained or approved by, or affiliated to, the UnPrersity 
and providing courses of study fcr admission to ths 

I 

examinations of the University ; i 

(e) "Government" means the State Government ; 
! 

0 c'hostel" means a unit of residence for the students 

i 
1 

of the University maintained or recognized by the i' 
University in accordance with the provisions of this Act 

I 

4 

and includes a hostel deemed to be recopised by the I 

University under this Act ; 

(g) cGnotified date" means the date specified in the 
I 

t 

notification issued under sub-section (4) of section 1 ; I 

!{I 

(h) "post-grsduate college" means a University 
college or an affiliated college situate within the Universit~ 
area and providing post-graduate courses of study leading 
upto the post-graduate degrees of the University ; 

( i )  "prescribed" means prescribed by this Act or 1 

the statutes, ordinances or regulations ; 
I I Cj) "principal" means the head of a college ; 

(k) "professional college" means a college established 
or maintainzd by the University or affiliated to the 
University and providing courses of study leading upto the 
professional degrees of the University : 

(1) "registered graduate" means a graduate registered 
under this Act ; 

(m) "statutes", "ordinances" and "regulations" mean 
respectively, the statutes, ordinances and regulations 
of the University made or continued in force under this Act; 
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(n) "teachers" mean such Lecturers, Readers, 
Assistant Professors, Professors and other persons giving 
instructions in University colleges or laboratories, in 
affiliated or approved colleges, or in hostels, and Librarians 
as may be declared by the statutes to be teachers; 

(0) "teachers of the University" mean persons 
appointed by the University to give instruction on its 
bebdf ; 

(p )  "University" means the Bharathidasaa University; 

(9) "University area" means the area to which this 
Act extends under sub-section (2) of section 1 ; 

( t )  "University Grants Commission" means 
Commission established under section 4 of the Univer 
Grants Commission Act, 1956 (Central Act 3 of 1956); 

(u) "University laboratory9' means a laboratory 
meintained by the University whether institl-~ted by it or not 
and intended for the carrying on and advancement of 
research work ; 

$6 
(v) "University Lecturer", "University Reader" or 

University Profersor" means Lecturer ,.KeaZer or Professor ' 

respectively, appointed or deemed to ba appointed as such 
by the University ; 

(w) "Univer~ity Ii brary" means a library mainta iw 
the University, whether instituted by it or not. 
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3. (1) There shall be a University by thc name "the The miversity. 
Bharathida~an University". 

(2) The University shall be a body corporate, shall 
have perpetual succession and a common seal and shall sue 
and be sued by the said name. 

(3) The headquarters of the University shall be 
1 ocated within the limits of the Tiruchirappalli Municipality 
or in any place within a radius of twenty-fi%e kilometres 
around those limits. 

4. The University shall have the followil~g objects objects and 
and powers, namely:. powers of the 

University. 
(1) to provide for instruction and training in such 

branches of learning as it may determine ; 

(2) to provide for research and for the advancement 
and dissemination of knowledge ; 

(3) to institute degrees, titles, diplomas and other 
academic .distinctions ; 

(4) to hold examinations and to confer degrees, 
titles, diplomas and other academic distinctions on per- 
was who- 

, 
t 

,' 
a! 
t i  

, !: 
b 

i' 
8': ' 
'I! : 
a 

I 

? 

ij * 
f 

(a) shall have pursued an approved course of study 
in a University college or laboratory or in an affiliated or 
approved college unless exempted therefrom irl  the manner 
prescribed by the statutes and shall have passed the 
prescribed examinations of the University ; or 

(b)  shall have carried on research under conditiors 
prcwribed ; 

(5) to confer degrrcs, t i t b .  d i p l c ~ ~ : : ~ ~  ii l l t l  ,\t!lL-r 
academic distinctions on persons who sl~nl l  llnvc i,ursucd 
an approved course of study in an autonomo~~s college ; 

(6) to hold examinations and to confer degrees, 
titles, dglomas and other academic distincticns on persons 
who shall have pursued an approved coursc of study by 
correspondence whether residing withir. the universiti 

I 
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area or not, and to provide such lectures and instructions 
for persons not being residents within tlie University area 
under conditioug prescribed ; 

(7) to confer honorary degrees or other academic 
distinction under conditions prescribed ; 

(8) to institute, maintain and manage institutes of 
research, University colleges and laboratories, libraries, 
museums and other institutions necessary to carry out the 
objects of the University ; 

(9) to affiliate collcgcs to the University as affiliated, 
professional or post-graduate colleges under conditions 
prescribed and to withdraw affiliation from colleges ; 

(10) to approve colleges providing courses of study 
for admission to the examinations for titles and diplomas 
of the University under conditions prescribed and to 
withdraw such approval ; 

'1 11 to designate any college as an autonomous 
-olleg; with thc concurrence of the Government in the 
manner and under conditions prescribed and to cancel such 
designation ; 

(12) to institute lecturerships, readerships, professor- 
ships and any other teaching post required by the Univer- 
sity and to appcinl: persons to such Iccturerships, reader- 
ships, professorships and other teaching posts ; 

(13) to institute and award fellowships, travelling 
fellowships, schalarships, studentships, bursaries, exhibi- 
tions, medals and prizes in accordance with the statutes; 

(14) to establish, maintain and manage hostels, to 
recognise hostels not maintained by the Unibersity and to 
withdraw recognition therefrom ; 

(15) to exercise such control over the students of the 
University through the colleges as will secure their health 
and well-being and discipIine ; 

(16) to hold and manage endowments and other 
properties ana fl~nds OF the University ; /' ' 

/ 

(17) to boriow money with the approval of the 
Government on the security of the property ofthe University 
for the purposes of the University ; 
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(18) to fix fees and to  demand and receive such fees 
as may be prescribed ; 

(19) to make grants from the funds of the University 
for the maintenance of a National Cadet Corps ; 

I / 
i 
! 

' . I  

(20) to institute and maintain a University Extension 
I 

r i 
Board ; I i 

! 

(21) to institute and. provide funds for the maintenance 
i 

1 '  of- '" I 

(a) a publication bureau ; 

(b) an employment bureau ; 

(c) students' unions ; 

(d) University athletic clubs ; and 

I (e) other similar associations ; 

(22) to encourage co-operation among the colleges 
laboratories and institutes in the University area and 
co-operate with other Universities and other authorities 
in such manner and for such purposes as the Univers~rj 
may determine ; 

(23) to recommend to the Government the 
recognition of any area within the University area as 
University Centre ; and, 

(24) generally to do all such other acts and things as 
may be necessary or desirable to further the objects of the 
University. 

5. (1) No collcge within thc Univ~rsity arc& shall be Colleges not 
affiliated to any University other than the Bharathidasan fo be a listed 
Univeisiry. to any other University and 

recognit ion 01 
(2) No institution affiliated to, or associate~l with, or institutions by 

maintained by, any other University in the State of Tamil the University. 
Nadu shall be recognised by the University for any pur- 
pose except with the prior approval of the Government 
and the concerned University. 
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6. (1) No pxson shill b: qnlifi:d for nomination or 
electionas a rn:rnb:r of any of th2 authorities of the 
University, if, on tha date of s w h  nomination or election, 
he is- 

(a) of unsound mind, a deaf-mute or suffering from 
leprosy ; or 

(bj an applicant to be adjudicated as an insolvent I 

or an undischarged insolvent ; or 

(c) sente~ced by a criminal court to imprisonment 
for any offence involving moral turpitude. 

(2). In case of dispute or doubt the Syndicate shall 
determine whether a person is disqualified under sub-section 
(1) and i t s  decision shall be final. 

7. (1) Not wi t hstaading anything cctntained in section 
20 or 24, no pcrson who bas held ottice as a member for 
a total period of six years in any one or both of the following 
authorities, namdy :-- 

(i) the Senate ; and 
(ii) the Syndicate, 

shall be eligible for election or nomination to any of the 
said two au :horities, 

Explanation 1.-For the purpose of computing the 
total ' period of six pears referred to in this sub-section, the 
period of three years during which a person h ~ l d  office 
in one authority eithzs by election or nomination and the 
period of three ytnrs during which he held office in another 
authority either by election or nomination shall be taken 
into account and accordingly s ~ c h  person shall not be eligi- 
ble for election or nomination to any one of the said 
two authorities : 

Provided thzt for the purposes of this sub-section, a 
person who has held office in any one of the said t.tvo 
authorities in a causal vacancy, shall be deemed to have 
held office for a period of three years in that authority : 

Pr-+led further that for the purpose of this 3db- 
p~ction, if' a person was elected or nominated to one 
authority and such person became a member of am-r 



authorityby virtue of tbe membership in the first mentioned 
authority, the p-,;iod fix which he held office in the first 
mentioned authority alone shall be taken into account. 

(2) Nothing in sub-section (1) sl~all have application 
in respect of- 

(i) ex-oficio members referred to in scction 20 (a), 
Class I, but not including members of the Syndicate who 

1 are not otherwise members of the Senate referled to in item 
(13) ; and 

(ii) ex-officio members referred to in section 24 
(b), Class I. 

8. (1) The Chancellor shall have the right to cause an \, ic inspection or inquiry to be made, by such person or r-rsons 
as he may direct, of the University, its buildings, lab01 a- 
tories,museums,workshops and equipment,and of any libra- 
1 i .s, institution maintained, recognized or approved by, or 
affiliated to, the University and also of the examinations 
teaching and other work conducted or done by the 
University, and to cause an inquiry to be made in respect of 
any matter connected with the University. The Chancellor 
shall in every case give notice tc the Universit:~ of his inten- 
tion to cause such inspection or inquiry to be made and 
the University shall be entitled to be represented thereat. 

(2) The Chancellor shall communicate to the Syndicate 
his views with reference to the results of such inspection or 
inquiry and may, after ascertaining the opinion of the 
Syndicate thereon. advise the University upon the action 
to be taken and fix a time limit for taking sucI~ action, 

(3) The Syndicate shall report to the Chancellor the 
action, if any, which is proposed to be taken or has been 
taken, upon the results of such inspection or iuq.liry. Such 
report shall be submitted within such time as the Chancellor 
may direct. 

I (4) Where the Syndicate does not take action to the 
satisfaction of the Cha acellor within a rcasona ble time, the 
Chancellor may, after considering any explanation furnished 
or 'on madr: by the Syo.&cate, itzur; zur;fj dire+ 
? . - 2  * 5 CJL. --" 2 <;" . ;  9 $',d, t:*r:f 
cT iZich C I M : T ~ Z S .  k eveit fif Byp+jicste 
not ~mply ing  with such direcrions +thin such time as may 
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fixed in that behalf by the Chancellor, the Chancellor 
shall have powr to appoint any person or body to comply 
with such directions and make such orders as may be 
necessary for thc expenses thereof. 

Officers of the 9. The Ua:versity shall consist of the following officers, 
University. namely :- 

(1) The Chancellor ; 

(2) The Pro-Chancellor ; 

(3) The Vice-Chancellor ; 

(4) The Registrar ; 

(5) The Finance Officer ; 

(6) The Controller of Examinations ; and 

(7) SI ~ c h  other persons as may be declared by the 
statutes to be officers of the University. 

The 10. (1) The Governor of Tamil Nadu shall be the 
Chancellor. Chancellor of the VGversity. He shall, b y virtue of his 

office, bethe head ofthe University and sh: 11,when present, 
preside at aay convocation of the TJniversity and confer 
degrees, diplomas or other academic distinction wpm 
persons entiled to rewive them. 

(2) Where power is conferred upon the Chancellor to 
nominate persons to the authorities, the Chancellor shall, 
in consultation with the Vice-Chancellor , and to the extent 
necessary, nominate persons to represent interestsy'hot 
otherwise adequately represented. -- 

(3) The Chancellor may of his own motion on 
application call for and examine the record ofany officer 
or authority of the University in respc ct of any p r ~ e e d i ~ ~ s  
to satisfy himself as to the regularity cf such proceeding or 
the correctness, lcgslity or propriety of any decision passed 
or order made therein, and, if, in any case, it appears to the 
Chancellor that any such aecisiclr. or order 'shou ld'be 
modified, anfiulled, ~eversed or remitted for ''recons[de 
ration, he niy pass orders accordingly : 



1 : T. N. Act 21 Bharathidman University 681 

Provided that every application t.3 the Chancellor for 
the exercise of tho paw; T; u lder this s3c tion shall be 
preferred within thee rnontI1~ from the dat c on which the 
proceedings, decision or order to which rl~e application 
relates was communicated to the applicaut : 

Provided further that no order prejudicial to any person 
shall be passed. unless such person has been given an oppor- 

I tunity of making his representation. 
I 

(4) The Chancellor shall exercise such other powers 
and perform such other duties as may be conferred on him 
by or under this Act. 

11. (1) The Minister in-charge of the portfolio of Edu- 
pro.C,lan- 

cation i.n the State of Tamil Nadu shall be the Pro- cellor. 
Chancellor of the University. 

(2) In the absence of the Chancellor, or during the 
Chancellor's inability to  act, the P~o~L%ancellor shall 
exercise all the powers and perform all the duties of the 
Chanmllor . 

p 
"E (3) The Pro-Chancellor shall exercise such other 

powersjand perform such other duties as may be conferred 
on him by or under this Act. 

12. (1) Every appointment of the Vice-Chancellor shall ~ h ,  Vice- 
be made by the Chanccllu~ ;l ~ u l  out of a panel of three Chancellor. 
names recolnmended by the Cotnmittca referred to in 
sub-section (2). Svch panel shall not contain the name of 
any member of t h j  said Committee. 

(2) For the purpose of sub-section (I), the 
Committee shall consist ofthree persons of whom one shall 
be nominated by the Government, one s5all be nominated 
by the Senate and one shall be nominated by the Syndicate : 

Provided that the person so nominated shall not be a 
member of any of the authorities of tbe University . 

(3) The Vice-Chancellor shall hold office for a period 
of three years and shall be eligible for re-appointment for 
a further pericd of three years : 

Provided that no pers~n  shall hold the ofice of the 
Vice.Chancellor for more than six years in the aggregate : 



. .  I 

686 Bharathidarnn University [I982 : 'I&. Act 1 

fixed in that behalf by the Chance!:or, the Chancellor 
shall have power to appoint any person or body to comply 
with such c irections and make such orders as may be 
necessary far the expenses thereof. 

Clfficers of the 9. The University shall consist of the following officers, 
University. namely :- 

(1) Tlie Chancellor ; 

(2) The Pro-Chancellor ; 

(3) The 'Vice-Chancellor ; 

(4) The Registrar ; 

(5) The Finance Officer ; 

(6) The Controller of Examinations ; and 

(7) Such other persons as may be declared by the 
statutes to be officers of the UGversity. 

The 10. (1) The Governor of Tamil Nadu shall be the 
Chancellor. Chancellor oft  he University. He shall, by virtce of his 

offie. bethe hezd ofthe Uai~ersit>- andsh: fi.wirn p n t ,  - nr c.: ;& 5: a2.; , .L~za**'r,z:iI-l: z-q - .. - - --, ;c LG- 7 *? -;-,,= -- .-**  6: b5. 5 - 
* -- - ..1L,iX - - &-:. ~ ~ . . - & ~  - ' ?  -- -%'fi-.~ 

(2) Where power is conferred upon the Chancellor to 
nominate persons to the authorities, the Chancellor shall, 
in consultation with the Vice-Chancellor, and to the extent 
necessary, nominate persons to represent interestsx'not - - otherwise adequate1 y represented. 

(3) The Chancellor may of his own mation on 
application call for and examine the record ofany *acer 
or authority of the University in respect of any prowdings . 
to satisfy himself as to the regularity of such proceeX&n~ or 
the correctness, legality or propriety of any deci~icm passed 
or order made therein, and, if, in any case, it appears to the 
Chancellor that any such decision or order ;sbulqbe 
modified, an lulled, I eversed or remitted for "reconside. 
ration, he may pass orders accordingly : 
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is appointed as Vice-Chmieiicr, he &al, :t. J ~ e r ;  2; 

continue to contribute to the Provident Fur-d to which he 
is a subscriber and the contribution of th3 University shall 
be limited to what he had been contributing immediately be- 
fore his appointment as Vice-Chancellor ; 

I 

(iii) The Vice-Chancellor shall be entitled to tra- 
velling allowances at such rates as may be fixed by the 
Syndicate ; 

(iv) The Vice-Chancellor shall be entitled to earned 
leave on full pay a t  one-eleventh of the periods spent by 
him on active service: 

Provided thaf when the earned leave applied for by 
the Vice-Chancellor in sufbcieut time before the date of 
expiry of the term of his office is refused by the Chancellor 
in the interest of the University and if he does not avdl of 
the leave before the dste of expiry of the term of his office 
he shall be entitled to draw cash eqcivalent to leave 
salary after relinquishment of his office in respect of earned 
1 eave at his credit subject to a maximum of one hundred 
and eighty days ; 

(v). The Vice-Chancellor shall be entitled on medical 
grounds or otherwise, to leave without pay for a period not 
exceeding three months during the term of his office ; 

Provided that such leave may be converted into 
leave. on full pay to the extent to which he is entitled to 
earned leave under clause (iv). 

13. (1) The Vicc-Chancellor shall .be the academic head pDwors 
and the principal executive officer oft he University and shall duties of the 
in the absence of the Chancellor and Pro-Chancellor , Vice - C hang 
preside at any convocation of the University and confer cellore 
degrees, titles, diplomas, or other academic dis tinc- 
tions upon persons entitled to receive them. He shall be a 
member ex-oflcio and Chairman of the Senate, Syndicate; 
Standing Committee on Academic Affairs and the Finance 
Committee and shall be entitled to be present at, and to 
address, any meeting of any authority of the University 
bur shall not be entitled to vote thereat, unless is a 
member of the ;authority concerned. 



(2) It shall be the duty of the Vice-Chancellor to 
ensure that the provisions of this Act, the statutes, 
ordi lances and regulations are observed and carried out 
and he may exercise all powers necessary for this purpose. 

(3) The Vice-Chancellor shall have power to convene 
meetings of the Senate, the Syndicate, the Standing Commi- 
ttee on Academic Affairs and the Finance Committee. * . ' 

1 C 

(4) (a)The Vice-Chancellor shall have power to take 
action on any matter and shall by order take such action as 
he may deem necessary but shall, as soon as may be, 
thereafter report the action taken to the ofticer or authority 
or body who or which would rdinarify dealt with the 
matter : 

Provided that no su shall be passed unless 
the person likely to be a ffe een given a reasonable 
opportunity of being heard ; 

(6) When action taken by the Vice-Chancellor under 
this sub-section affects any person in the service of the 
University, such person shall be entitlc d to prefer an appeal 
to the Syndicate within thirty-days from the date on which 
he has notice of such action. The Vice-Chancellor shall 
give effect to the order passed by the Syndicate on such 
appeal. 

(5) Th: Vice-Chancellor shall give effect to the orders 
3f the Syndicate regarding the appointment, suspension and 
dismissal of the teachers and other employees of the 
University. 

(6) The Vice-Chaucellor shall exercise control over 
the affairs of the University and shall be responsible 
for the due maintenance of discipline in the University. 

(7) The vice-Chancellor shall be responsible for the 
CO-ordination and integration of teaching and research, 
extension eduwtitioa and curriculam development. 

(8) The Vice-chancellor shall exercise such other 
pokers a d  perform such other duties as may be prescribed 
by statrtes. 
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14 (1) me Rrgistr~r shrll be a whole-time salaried me Regigtrml 
ofiicei of the Univt rsit y appoint .d by ;h( s p  dicatt for 
ruth p e r i d  as mdy be speci fkd by the Syndicat< a.nd the 
terms and condirions of service of the Regisrrar shzU be 
such as may be specified in the flrst statutes. 

(2) The Registrar shall exercise such powers and 
perform such duties ac say  bc ?resotibed. 

In all suiu and other gal rowedings b or 
against the University the pleadings s E all be sigm Zand 
verified by the Registwr and all processes in such suits 
and procsedicgs shall be issu:d to, and served on the 
Registrar. 

15. (1) The Fina~~~ce Officer shall be a whole-time TIN pinance 
salaried officer of ths University appointed by the Officer. 
Oovemmtnt for such period as may bc specified by tb 
a o v e m n t  in this btkl f  and the terms and conditions 
of service of the Finance Officer shall be such as may be 
specijkd in the first statutes. 

16. (1) The Controllt r of Examinatious shdl be a  he Controller 
whole time officer of the University appointr d by the of Bxarnin a- 
Syndiete for such ptriod and on such ttrms and condi- tions. 
tions as may be prescribed. 

(2) The Controller of Examinations shall exercise 
such powers and perform such duties as may be pres- 
crib€ d. 

17. The authorities of the University shall be the &tbit ia  of 
Senate, the Syndicate, th^. Standing Committt e on the Univerrity. 
Awdt mic Affairs, the Faculties, the Finma Committee, 
the Boods of Studies and such othrr author Lties as may 
be dccla~ed by the statutes to be authorities of the 

. University. 
18. (1) mere shall be constituted a P 1 ~ i n g  Board The PI anoing of the University which shall advise gt nert.11~ on the B ~ ~ ~ ~ .  

p l a ~ i n g  and dt vclopment of the &ivt rsity and kt c p 
under nvitw the standard of education and rescarch in 
the Unia rsity. 

(2) The constitution of the Planning Board and the 
mr.mcr of ap ointmr nt of its memkrs shall bc such as 
may be speci ! d in thc first st2.tutc S. 

' (3) The Chvlcellor may determine a date with 
effect from which the Planning Board sball stand dis- 
solved. 

19; The ~iw-Chancellor, the Rf gistrar, the Finance Vice-than- 
offiar, the controll( r of Examina~ians ~ .nd  otht r t mplo. cellor oth~r officers, and 
yeer of the University shall be deem d when Wring ox ,, t, b, 

mblic rarvants. 
1%-12-44~ 



' 'pup orting to act in pursuance of m y  of the' p~avikhs  
of t  g is Act to bo public servants within the meaning. af 
section 21 of the Indian Penr.1 Code (Centr~l Act XLV 09 . 
1860). ! 

CHAPTER 111. 

THE  ENA ATE ANq THE STANDING C O M ~ T T E E  ON ACADEMIC. 

&FAIRS--POW~S AND DUTIES. 
The Senate. 20. (a) Thc Sclintc sh2.11 consist of the following 

persons, namely :- 

cless I- - E X - ~  ffic io Members. 

(1) The Cha.nccllor ; 
' , 

(2) The Pro-Chanoellor ; ! 

(3) The Vice-Chancellor ; 
(4) The Director of Collegiate Education ; 
(5) The Direct01 of School Education (incharge 66: 

. .  . , Higher secondary Education); 
(6) The Director of Technical Education ; 
(7) The Director of Legal Studies ; 

. (8) The Director of Medical Educp-tion ; 
(9) Heads of University Depaments of ~tndb and. 

Research ; 
/ I  

. . .  (10) Principals of all Affiliated Colleges ; - 
(1 1) 2 hc Librarian of thc University Library .; . . . 
(12) The Director of Physic2.l Education of ' Cbb 

University ; and , . . . 
(13) Members of the Syndicate who are riot 0thef. 

,. , wise members of the Senate. . , 
b ,  - 

Class I G O t h e r  Members. 

(1) one  member elected by teachers of fit$ 
ated college ; - 

/ 2) One: member elekted from among themselves-bry- 
the Secretaries of the College Committees of the pivat* 
colleges, as deflncd in the Ta.mil N ~ d u  Priv2.W mlleges 
(Regulr.tion) Act, 1976 (President's Act 1.9 ,OF 1976). 
within the Uni.sri-r~;ty area ; 

\ 

(3) One member elected by Headmasters of: =8her. 
* . ,, ., 3sondary ~caools in each revenue district . , within I +  &e , )  

' , >  
-1 I -, 

I - *. , - . . University arca ; 
; ,  \ (  * . I .  . * , . -- -, ,- A,-: $ I. 
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(4) Two members elected by registered gr2*duates in 
e - ch revenue district W ~ I  hin the University area from 
among themselvr s ; 

(5) Two rnzmbers clectcd by th.2 Membc rs. of the 
Tamil Nadu Legislative Assembly from 2.mong t bem- 
sclves and one member elected by the members of the 
Tamil Na4u Legislative Counci I from among themselves; 

(6) Not morc than eight members nominated by 
$he Pro-Chancellor representing- 

(i) recognised resear& in~fututjion~ ; 

(ii) recagnised cultural associ~,tions : 

(iii) Chambers of Commerce : 

(iv) Industries : 

(v) Authors ; 

(vi) Journalists ; 

(vii) Lawyers ; 

(viii) Sports ; and 

(7) (a) Six nIenIbers nominated by the Pro-Chsn. 
ceI1or !of whom not less than three shell be 
secure the representation of the Scheduled Castes and 
Scheduled Tribes not otherwise adequatcly represented. 

(b) Swe 2.s othrwise provided, clccted and nomi- 
nated membels of the Senate shall hold ofice for a period 
of three years ; and such members shzll be eligible for 
ebction or nomination for not more thm amother ~z r i od  
of three years : 

Providcd t h9.t wht rc a mf mbf r is elected or nomi- 
nated to the Senat. l o  a c ~ s u ~ ~ I  vacancy, the period of 
office held by 3.ny snch member shr.11 be construed as a 
full period of three years for the purpose of this clause ; 
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Provided further that where an elected or n&kfarted 
member of the Senate is appointed temporaril ' to 'any 
of the oflices by virtue of which he is entitldto bb r 
member of the Senate ex-oflicio he shall, by notice in 
writing signed by him and communicated to the Vice- 
Chancellor within seven days from the date of his taung 
charge of his appclintment choose whether he will cohtinut 
to be a member of tht C;&a Sy vi:tce of his election or 
nomination or whether he will vacate office as such member 
lrnd become a member ex-oflcio by virtue of his appoint- 
ment and the choice shall be conclusive. On failure to 
make such choice, he shall be hrned to have vacated 
his office as an elected or nominated menber. 

(c) When a person ceases to be a member of the 
Senate he shall cease to be a member of any of the authori- 
ties of the University of which he may happen to be a 
member by virtue of his membership of the Senate, 

Senate to 21. Subj~ct to other provisions of this Act, the 
review the Senate shall have the following powers and functions, 
broad policies namely :- 
end 
prcgrammes of 
the University, (a) to review, from time to time, the broad p~licies 

and programmes of the University and to suggest mea- 
sures for the improvement and development of the Uni- 
versit y ; 

(b) to dvise the Chmcellor in respect of any matter, 
which may be referred to it for advice ; and 

(c) to exercise such other powers and perform such 
other fi~nctions as may be prescribed by the statutes. .. 

I' i 
- \  

Meetings of 22. (1) The Senate shall meet at least twice in every 
the Senate. year on dates to be fixed by the Vice-Chancellor. One 

of such meetings shall be called the annual meeting. The 
Senate msv allw meet at such other times as it may from 
time to time, determine. . 4  

a 
4. . '  , . 

(2) One-third of the total strength of the" members 
of the Senate shall be the quorum required for a meeting 
~f tbe Senate : - 

Provided that such quorum shall not b: requisede$t 'a 
co nvocation of tho University or a meting of thesenate, 
held for the purpose of conferring degrees, titles, diplomas 
or other academic distinctions. 



(3) The Vice-Chancellor may, wvhenever he thinks fit, 
and shall, upon a requisition in writing signed by not less 
than fifty per cent of the totel members of the Senate, 
convene a special meeting of the Senate. 

23. (1) There shall be a Standing Committee on Acade-  he Standin 8 
mic Aff'zu'rs of the University under the Senate which shall Conmi ttee on 
subject to the provisions of this Act, the statutes and the Acauemic 
ordinances, co-ordinate and exercise general : :upervision Affarrs. 

over the academic affairs of the University. 

(2) The constitution of the Standing Committee on 
Academic Affairs and the term of office of its members 
and its powers and duties shall be such as may be prescribed 
by the statutes. 

CHAPTER I V a  

24. (a) The Chancellor shall, as soon as may be, after syndicate. 
the first Vice-Chancellor is appointed under section 54 
constitute the Syndicate. 

(b) The Syndicate shall, in addition to the Vice- 
Chancellor, consist of the following persons, namely :- 

Clms I-Ex-oficio Members. - 
(1) The Secretary to Government, in-char&~ of 

Education ; 

(2) The Director of Collegiate Education ; 
I 

(3) The Director of Technical Education ; and 
(4) The Director of Medical Education. 

Class 11-Other Mern bers .- 
(1) Six members elected by the Senate from among 

its members ; 

(2) Two members elected by principals of afliliated 
colleges from : mong themselves in eccordance with the 
system of pr gpottional representation by means of t& 
single transferable vote ; 



I (3) Two University Professors to be elected :from 
anlong themselves of whom one shall be from the Faculty 
of Science ; . . 

(4) Two members elected by teachers of affiliated 
colleges, other than principals from among themselves in 
accordance 7 /ith the system of proportional representation 
by means of the singletransferable vote ; 4 

I . ., 
(5) Three members from among the Academic .&- 

perts to be nominated by the Chancellor ; 

(6) One University Reader to be nominated :byethe 
Yice-Chancellor by rotation according to seniority ; 

, , . - .  5-  2' 

(7) One University Lecturer to be nominated by the 
Vice-Chancellor by rotati~n a wording to seniority ; 

(c) The Vice-Chancellor . shall be the ex-oficio 

. . 
Chairman oft he Syndicate. 

' 4 
A '  LL L 

(d) In case the Secretary to Government, Education 
Department, is unable to attend the meetings of the 
Syndicate for any reason he may depute any officer of 
his Department not lower in rank t h a  that of a Deputy 
Secretary to Gctvernment to attend the meetings. 

(e) Save as otherwise provided the members of the 
Syndicate other than the ex-oficio members shall hold 
office for a perjod of three years and such members shall 
be eligible for election UI. ;;i,lix~ion fcr not more than 
another period of three years: 

Provided that where ta 'member selected or nominated 
to the Syndicate to a casual vacancy, the period of office 
held by any snch member shall be construed as a full 
period o f  tl. ree years for the purpose of this clause : 

Provided further that where an elected or nominated 
member of the Syndicate is appointed temporarily tc auy 
of the offices by virtue of which he is entitled to be a 
member of the Syndicate ex-oficio, he shall, by notice in  
writing signed by him and communicated to the Vice- 
Chancellor within seven days from the date of his tak-ing 
charge of his appointment, choose whether he will con- 
tinue to be member of the Syndicate by virtue of hi8 
election or nomination or whether be wilt vacate 0fice.aS 
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such member and become as member ex-oflicio by virtue 
of this appointment and the choice shall be conclusive. On 
failure to make such choice, he shall he deemed to have 
racated his office as an elected or nominated member. 

(f) When a person ceases to be a member of the 
Syndicate, he shall ceasc to be a member of any of the 
authorities of the University of which he may happen to 
be a member by virtue of his membership of the Syndicate. 

(g) The members of the Syndicate shall not be 
entitled to receive any remuneratior from the University 
except such daily and travelling allowances as may be 
prescribecl : 

Provided that nothing contained in this clause shall 
preclude any member from drawing his normal emolume- 
nts to which he is entitled by virtue of the office he holds. 

A member of the Syndicate, other than ex-oflcio 
member, tnay tender resignation of his membership at 
time before the term of his office expires. Such resig- 
nation shall be conveyed to the Chancellor by a letter in 
writting by the metnhw=, and the resignation shall take 
effect from the date of its acceptance by the Chancellor. 

25. (a) The Syndicate shall have the following powers, P,,,,, 
namely:- Syndicate, 

(I) to  make statutes and amend o; repeal the 
statutes except the first statutes; 

(2) t o  make ordinances and amend or repeal the 
same; 

(3) t o  CO-Operate with other Universities, other 
authorities and colleges in such manner and 

for such pui poses as it may determine; 
(4) t o  provide for instruction a.nd t reining jn such 

branches of learning as it may think fit; 

(5) to prescribe, in consulation with the Standing 
Committee on Academic Mails ,  the conditions for 
appioving colleges or institnt ions in which plovision is 
made for the preparation of students for tit lc s or diplo- 
mas of the University and to withdraw such approval* 9 

(6) to provide for research and advancftment and 
dissemination of knowledge ; 

f(7) to institute. after consultation with the stand- 
ing Committee on Academic Affairs, lecturerships 
leaderships, professorships and any other teaching 
required by the Univttrsity; 
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(8) to prescribe, in consultat ion with the Standing 
Commit tee on Academio Mairs, the conditions for affi- 
liat ing colleges to the University and t o  withdraw affi- 
lia t ion fr on1 colleges; 

(9) to prescribe, in consultation with the Stauding 
Committee on Academic Mairs, the manner in which, 
and the conditions subject to which, a college may be 
designated as an antonornous college and such designa- 
t ion ~ a y  be cance llcd ; 

(10) io provide, after connlltation with the Standing 
Committee 011 Academic Ac.irs, such lectures and 
inst ructions for students of University colleges, afljilia- 
ted colleges and ~~pproved colleges as the Senate may 
determine and nlio to provide for 1st u ~ e s  and instruc- 
tions to persons not being students of colleges and to 
grant diplomas to tkem; 

(11) to institute degrees, titles, diplomas and o b r  
academic distinctions 3 

(12) to c d e r  degrees, titles, diplomas and OW 
academic distinctions on persons who-- 

a shall have pursued an approved course of 
study in '3 niversity college or laboratory or in an afliliated 
or approved college or have been exempted therefrom 

. . . . . in the manner prescribed and shall have passed the PEGS- 
. . . . crib& examinations of the University ; 

(6) shall have carried on research under condi- 
. 

tions prescribed ; 
% 

(13) tc confer honorrvy degrees or other distinctions 
on the recotmendation of not less than two-thirds of the 
members of the Syndicate ; 

. * . , 
(14) to establish and maintain hostels ; ~ 

I 

(15) to institute, after consultation with the Standing % 

Committee on Academic Affairs, fellowships, travelling 
fellowships, scholarships, . studentships, bursaries, exhibi- 
tions, medals and prizes ; 

.. 
t 

(16) to prescribe the fees to be charged for the 
approval and amation of colleges for admissionjto the 
examinations, degrees and diplomas of the hTnversitty, 
for the registration of graduates, for the renewal of =& 
registration and for all or any of the purposes s 
in section 4 ; 
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deem fit on tne annual report, the anriual accounts and 
the financial estimates ; 

(18) to institute, after consultation with the Standing 
Committee on Academic Affairs, a University Extension 
Board and to maintain it ; 

(19) to institute, after consultation with the handing 
Committee on Academic Affairs, a publication bureau, 
student's unions, employment bureau and University, 
athletic clubs and to maintain them ; 

(20) to enter into any agreement with the Central 
or any State Government or with a private management 
for assuming tse management of any institution and for 
taking over its properties and liabilitizs or for any other 
purposes not repugnant to the provisions of this Act ; 

I I 

(21) to make statutes regulating the method of 
election to the authorities of the University and the pro- 
cedure at the meeting of the Senate, Syndicate and other 
authorities of the University and the quorum of members 
required for the transaction of business by the authorities 
of the University other than the Senate ; 

(22) to recommend to the Government recog- 
&ion of an area within the University area as U~iversity 
Centre ; 

(23) to i~olG, c o ~ l r ~ :  ;:I-' administer the properties 
and funds of the University ; 

(24) to direct the form, custody and use of the com- 
mon seal of the University ; 

(25) to regu1:rt.e and determine all matters concerning 
the University in accordance with this Act, the statutes, 
the ordinances and the regulations ; 

(26) to administer all properties and funds placed 
at the disposal of the University for specific purposes ; 

(27) (a) to appoint the University Lecturers, Uni- 
versity Readers, University Professors and the teachers 
of the University, fix their emoluments, if any, define their 
duties and the conditions of their services and provide 
for filling up of temporary vacancies ; 

A. * 
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(b) to make ordinances specifying the ms& pf 
\ 

appointment of administrative and other similar pofits 
i 

and fix their emoluments, if any, define their duties and 
the conditions of their service and provide for filling up 
of temporary vacancies ; 

(28) to suspend and dismiss the tlniversity Lecturers, 
University Rea~ers, University Professors and the teachers 
and the other employees of the University ; 

(29) to accept, on behalf of the University, endow- 
ments, bequests, donations, grants and transfers of any 
movable and immovable properties made to it : 

Provided that, all such endowments, bequests, 
% donations, granis and transfers shall be reported to the 

Senate at its next meeting ; 
(30) (i) to raise, on behalf of the University, loans 

from the Central or aay State Government or the Univer- 
sity Grants Commission or the P~tblic or any Corporation 
owned or controlled by the central or any State Govern- 
ment ; 

(ii) to borrow money with the approval of the 
Government on the security of the property of the Univer- 
sity for the purposes of the University ; 

(31) to affiliate colleges within the University area 
to the University and to recognise colleges as approved 
colleges ; 

(32) to dasignate any college as an autonomous 
collcz- with the concurrence of the Government and .to 
rancel such designation ; 

(33) to recognise hostels not maintained by the 
University and to suspend or withdraw recognition of any 
hostel which is not conducted in accordance with the 
ordinances and rhe conditions imposed thereunder; 

(34) to arrange f o ~ ,  and direct, the illspection of all 
University colleges, affiliated and approved colleges and 
hostels ; 

(35) to prescribe, in consultation with the Standing 
Committee on Academic Affairs, the qualifications 
teachers in University colleges, affiliated and approved 
colleges and hostels ; 
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(36) to award fellowships, travelling fellowships, 
saholn~.~hi l '~  si  11ti~nr slliiw. h~~~.s:t~- ics ,  cxllil7it i ons ,  l~lcdals 
1Wd pl'i~cs ill ; ~ L ' C L ) ~ ' L I ~ I I I ~ L *  \\ it11 1 l l ~  sf ;lfll t c ~  ; 

'-% - - - - - - * -  7 -  .-,- l t 2 L  .,* p.d: 3.yc.c ;:,:;: L <  r;& $ --L: r;.2s.. 
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cribed J 

(38) to conduct the University examinations and 
approve and publish the results thereof ; 

(39) to make ordinances regardicg the admission 
of students tc the University or prescribing examinations 
to be recognised as equivalent to University examinations ; 

(40) to appoint mambers to the Boards of Studies ; 

(41) (i) to appoint examiners, after consideration 
of the recommend~tions of the Boards of Studies ; and 

(ii) to fix their remuneration ; 

(42) to supervise and control the residence and 
discipline of the students of the University and make 
arrangements through the colleges for securing their health 
and well-being ; 

(43) to institute and manage University Centre#. 
University colleges and laboratories, libraries, museums, 
institutes of research and other institlntions established 
or maintained by the University ; 

(44) to manage hostels instituted by the University ; 

(45) to regulate the working of the University Exten- 
sion Board ; 

(46) to manage any publication bureau, students 
unions, employment bureau and University athletic clubs 
instituted by the University ; 

(47) to review the instruction and teaching of the 
University ; 

(48) to promote research within the University and 
te~require reports, from time to time, of such research ; 

(49) to exercise such1 other powers and perform such 
othr duties as may be conferred or imposed on it by this 
~ c t  or the statutes, ordinances or regulations ; and. 



(50) to delegate any of its powers to the Vice- 
Chancellor, to a committee from among its own members 
or to a committee appointed in accordance with the sta- 
tutes. 

Meetings of 8he 26. (1) The Syndicate shall meet at such tima and . 
Syndicate, places and shall, subject to the provisions of sub-sections 

(2) and (3) observe such rules of procedure in regard to 
transaction of business at its meetings including the quorum 
at meeting ; as may be prescribed : 

] Provicied that the Syndicate shall meet at least once 
in every three months. 

(2) The Vice-Chancellor or in his absence any mem- 
ber chosen by the members present, shall preside at a 
meeting of ths Syndicate. 

(3) All questions at any meeting of the Syndicate 
shall be decided by a majority of the votes of the members 
present and voting and in the case of an equality of votes 
the Vice-Chancellor or the members presiding, as the case 
may be, shall have and exercise a second or casting vote. ' 

% ,  

(4) (a) The Syndicate may, for thz purpose of con- 
sultation, invite any person having: special knowledge 
or practical experience in any subject under consideration 
to attend to any meeting. Such person may speak in, 
and otherwise take part in, the procedings of such meetings 
but shall not be entitled to vote ; I 

(b) The person so invited shall be entitled to such 
daily and travelling allowances as .*re. admissible to a 
member of the Syndicate. 

AnnualRewrt* 27. Th, annual report of the University shall bc 
prepared by the Syndicate and shall be submitted to the 
Senate on or before such date as may be prescribed by 
the statutes and shall be considered by the Senate at its 
next annual meeting. The Senate may pass resolutions 
thereon and communicate the same to the Syndicate 
which shall take action in accordance therewith. me 
Syndicate shall inform the Senate of the action taken by it. 
A copy of the report with a copy of the resolutions thereon, . 
if any, of the Senate sball be submitted to the G o v m ~ g t  
for information, 
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28. (1) The annual accounts of the University shall Annual 

be submitted to such examination and audit as the  Govern- accounts. 
ment may direct. 

(2) The University shall settle objections raised in 
such audit and carry out such instructions a!: may be 
issued by the Government on the audit report. 

(3) The accorlnl. wI~d.1 cdi t sd  shall be published 
by the Syndicate in such manner as may be proscribed by 
the ordinances and copies thereof shall be submitted to 
the Senate at its next meeting and to the Government 
within three months of such publication. 

k 1 I CHAPTER V. 

Tm FACULTIES, THE BOARDS OF STUDIES, THE 
FINANCE COMMITTEE AND OTHER AUTHORITIES. 

29. (1) The University shall include Faculties of Arts, Constitution 
Science, Law, Medicine, Engineering and Technology, and functions 
Education, Commerce, Indian and other languages, Indian of Faculties* 
systems of Medicine, Fine Ans and such other Faculties 
as may be prescribed by the statutes. 

(2) The constitution and functions of the Faculties 
in all other respects, be such as may be prescribed 

by the regulations : 

provided that not less than three-fourths of the total 
number of members of every Faculty shall bt members 
of the Standing Committee on Academic Affr irs. 

(3) Notwithstanding anything contained in sub- 
section (2), the Standing Committee on Academic Affairs 
m a y ,  on the recommendations of the Syndicate, appoint 
any teacher of the University as a member of a F ~ C ~ I ~ ~ .  

I (4) Each %a~ulty shall comprise such departments 
' 

of teaching as may be prescribed by the first statutes. 

I , 30. There shall be Boards of Studies attached to each The Boards of 
department of teaching. The constitution and powers studies* 
of the Boards of Studies shall be such as may be prescribed 
by the ordinances. 

31. The constitution of such other bodies as may be mmtitution 
of other declared by the statutes to be authoriticr cf the University 

shall be provided for in the manner prescribed. 
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Finance corn- 3 2  (1) The Finance Committee shall consist of the 
Mittee. follo wi llp members, namely :- 

(i) The Vice-Chancellor ; 

(ii) The Secretary to Government in-charge of 
Finance ; 

(iii) The Secretary to Government in-charge of 
Education ; 

(iv) Thteo mealbcl*s uo ~riinatcci by t llc Syudiat4.a 
frolL -1vongits ri~cinbcrs of witoar om sl~all bo a Profctssac 
and one shall be a person nominatcu to 1110 Sylldicuto 
by the Chancellor . 

(2) If for ary reason the officer referred to in clause 
(ii) or clause (iii) of sub-section (1) is unable to attend 
any meeting of the Finance Committee, he may depute 
any officer of the Denartment concerned not lower in 
rank than that of a Deputy Secretary to Government t o  
attend such meeting. The officer so deputed s h l l  have 
the right to take part in the discussions of the Cornmitt*, 
and shall have the right to vote. 

(3) The Vice-Chancellor shall be the ex-o@ch 
Chairman and the Finance Officer shall be the ex-of#cfo 
Seaetary of the Finance Committee. 

(4) All the membrs of the Finance Committee, 
other than the ex-oflcio members, shall hoTd office for' 
a period of three years. 

(5) Tht: Rnanae domrnittee shall meet at !&I,& 
t w i e  in eve1 y year to exmine the accounts and to. saxti- 
nise prop~sals for exMiture. . . . :  

(6) The annwl accounts of the University prepared 
by the Fimce Officer s h g  j be laid befo~e the Finme 
ammittee for consideration im~I comments and therdter 
submitted to the Syndicate for approval. - -  t 

, * 

(7) Tne Pirsagce Uommittee shall recommend Emirs' 
for the total recurring expenditure and the t d  non 
fear ing  expenditwe for the year based on the i n w e  

I 

. - ,  -; a d  resources of the University which, in the "s& of 
, ; ' . prdmive works, may include the proceeds of l-.- - . +. ; .-,ii . , .+A 1 ;  : 
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(8) The Finance Committee .shall -- 
(a) review the hancia.1 position of ~ l i e  University 

from time to time ; 

---&+- *- -- zs7 Z C . I ; , L  -PL. 3-%3&,3==:: *= - - - - :- 
=+\-. - a +sim sa -xz == H 2e ~ G . C L  --LG- 

&- or h c f i  mmives expncfimre ur cacess of xlze 
amomt provided f o ~  in the amua1 financial estimates ; 

(c) prescribe the methods a d  procedure and forms 
for maintaining the accounts oft he University and colleges ; 

. (d) make recommendation to the Syndicate on 
all matters relating to tlle finances of the University ; 
and 

(e) perform such other fmciion~ as may be 
prescribed. 

(Q The financial estimates of the University prepared 
by the Fiaance Officer shall be laid before the Finance 
ammittee for consideration and comments, The said 
estimates, as modified by the Finanw Committee, shall 
then be laid before the Syndicate for consideration. The 
Syndicate may accept the modifications made by the 
Finance ammittee. 

STATUTES, QRDINANCES AND REGULAIIONS, 

33. Subject to the provisions of this Act the statutes Statutes* 
may provide for all or m y  of ihe iollowing matters, 
namely :- 

(i) the holding of convocation to confer degrees; 

(ii) the conferment of honorarydegrecs and academic 
distinctions ; 

\ 

(iii) the constitution, powers and functioi~s i f  the 
authorities of the 'University; 

(iv) the m a m r  of flling vacades among members 
of the authorities ; 

125-12-45 



(v) the allowances to be paid to the rnembrs of the 
authorities and committees thereof; 

(vi) the proceduxe at meetings of the authorities 
including the quorum for the trmsactions of business at 
such meetings ; I +  

(vii) the authentication of t l~e orders of decisions 
of the authoiities ; 

(viii) the formation of departments of teaching at 
the University and the University colleges : , 

(ix) the term of ~ 3 : c  a d  methods of appointment 
and conditions of service of the officers of the Universi~y 

,other t k n  the Chancellor and the Pro-Chtincellor ; 

(x) the qualifications of the teachers and other persons 
eFnployed by the University ; 

(xi) the classification, the method of appointment 
and determination of the terms and conditions of service 
of teachers 2 .d  other persoxls employed by the Universif y ; 

(xii) the institution cf pension, gratuity, insurance 
or provident fund for thc benefit of ihe officers, teachers 
and othm persons employed by the University ; 

(xiii) the institution of fellowships, travelling fellow- 
ships, scholarships, student ships, bucsaries, exhibitions, 
medals and prizes and the conditions of award thereof; 

(xiv) the est2.blishment and maintenance of halls, 
hostels and laboratories ; 

~XV) the conditions for residence of students of the 
unive;sity in the halls and hostels and the levy of fees 
and other charges for such ~esidence ; 

(xvi) the conditions of registration of graduate s 
and the mainteaan* of registei. thereof ; 

(xvii) the conditions of recognition of approved 
coneges and of affiliation to the University of affiliated 
colleges ; 



(xviii) the m m r  in which, and the oonditions 
subject to which,s college may bbe designated as an auto- 
nomous college or the dcsign3tion of such college nlay be 
olnoelled and the matters incidental to the administ sat ion 
of autono mous colleges inoludiag the constitution or 
reconsitution, powers a ,  duties of Standing aommittee 
on Academic Aff&rs, Staff Oounoil, Boards of Studies 
and Boards of' Examiners ; 

(xix) the delegation of powers vested in the autho- 
rities or offiers of the University ; and 

(xx) any other matter which is required to be or 
may be presoribed by the statutes. 
' 

34. (1) The first statutes shall be those as set out instatutes>ho# 
t he Schedule. made, 

I 
(2) The Syndicate may, from time to time, make 

statutes and amend or repeal the statutes, except the first 
statutes, in ,th$ manner h:rein?fter provided in this sec- 
tion. 

(3) T@ Stmding aommittee on Academic Afi%irs, 
may propose to thc SynJicate the draft of aay sta ute to 
be passed by the Syndicate and such draft shc.11 be considered 
by the Syndicate at its next meeting : 

Piovid5d that the Standing Uommittee on Acadclr :p 

Affairs shall nbt propose t'he draft of any statute or of 
amendmedt to a statucc r.S~c5ng the status, powers of 
constitution of any authority of the University until scch 
authority has been given an opportunityof expressing 
its opinion upon the proposal and any opinion so expressed 
shall b: in writing and shall be considered by the Syndi- 
mte. 

(4) The Syndicate may consider the draft proposed 
by the Standing Uommittee on Academic Affairs under 
sub-section (3) and may either pass the draft statute or 
reject or return it with or without amendments to the 
Standing Qommittee on Ac~~demic Affairs fcr reconsi- 
de rat ion. 

(5) (a) Any member of the Syndicate may propose 
to the Syndicate the draft of a statute and the Syndicate 
may either accept or rejcct the draft, if it relates to a matter 
not falling within the purview of th4: Standing Committee 
on Academic Affairs; 
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(b) In case such draft relates to a hatter within 
the purview of the Standing Committee oa, Acade& 
Affairs, the Syndicate shall refer it for codside;d8tiontd.tb;e 
Standing Committee on Academic Affairs, 'whikh day, 
after following the procedure laid down in th& 'proviso 
to sub-section (3), either report to the Syndicate thai'ii 
does not approve the draft' or submit the"&afis to thk 
Syndicate in such form as the Standing Comm'ttee"6B 
Academic Affairs may approve and the !Syndicate may 
either pass with or with& amendment or'rejeqt'the 'draft. 

' , . . 

(6) A statute passed by the Syndicate shall be sub- 
mitted to the Chancellor who may assenttther6to &with- 
hold his assent. A statute passed by the. Syndibata slid1 

7 f  f ,. 
have no validity until it has been assented to by t 
cellor. A -  

Ordinances. 35. Subject to ths provisions of this 
~tatutes, the ordinances may provide for all or shy of the 
foollowing matters, namely :- 

(i) the admission of the students to the university 
and its approved or affiliated colleges and t b  levy of 
fees in University colleges and laboratories. ; 

(ii) tbe courses of study leading to - all *degree$, 
titles, diplomas and other academic ilistinctitian$a of the 
University ; 

.:Pi (iii) the conditions of residence of students ofwthe 
University and the levy d fees for residence in  hdstels. + 
maintained by the University ; 

(iv) the conditions of recognition of hostels not, 
maintained by ths University ; . i 

(v) the conditions under which the students 's&l,l 
be adinitted to the Cc11r$t.5 cf stcdy leading tb 'degrhes, 
titles, diplomas and other academic distinctidns , .  "of'-the. . .  
University ; 

(vi) the conduct of examinations of the,U~iversity 
and the conditions on which students shall ije admitt& 

I *  to such examinations ; 

(vii) the manner in which exemption relating to the 
admission of students to examinations may be @\en ; ' 
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(viii) the conditions and mode of appoiatment a d  
duties of examining bodies and examiners ; 

(ix) the maiiltenance of discipline among the students 
' of the University ; 

(x) the fees to be charged for courses of study, 
research, experiment and practical training and for 
admission to the examinations for degrees, titles, diplomas 
and other academic distinctions of the University ; 

" ,  

(xi) the qualifications and emoluments of teachers , 
of the University ; 

(xii) the conditions subject to which persons who 
may hereafter be permanently employed may be recognised 
as qualified to give instruction in a.ffiliated and approved 
cclleges and hostels ; and 

(xiii) any other matter wllicli by this Act, or the 
statutes is to be made or may be provided for by an 
ordinance. 

36; (1) In making ordinances, the Syndicate shall Ordinances, 
consult- how made. 

(i) the Bozrds of Studies when such ordinances 
affect the appointment and duties of examiners ; and 

(ii) the Standing Comnlittee on Academic Affairs 
when they affect the conduct or standard of examinations 
or the conditions of residence of students. 

(2) All ordinances made by the Syi~dicate shall 
have effect from such date as it may direct, but every 
ordinance so made sliall be submitted as soon as may b,o 
to the Chancellor and the Senate and shall be considered 
by the Senate at its next succeeding meeling. 

(3) The Chancellor may direct that the operation 
cf any ordinance s-5.ali be cv~n~nded  until such time as 
the Senate has had an opportunity cf cor~idering thc 
same. 

37. (I) The Standing Committee on Academic Affairs Re~ulations, 
may make reguIations consistent with this Act, the statute3 how made* 
and the ordinances to carry out the duties assigned t~ ii 
thereunder . 
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(2) All such regulations shall have effect from such 
date as the Standing Committee on Aczdemic Affairs 
may direct but every regulation so made shall be submitted 
zs soon as may be to the Senate for its consideration at 
its next succeeding meeting. 

CHAPl'ER VII, 

ADMISSION AND RESIDENCE OF STUDENTS. 

Admission to 38. (1) No person shall be admitted to a ~ o u r & d f  
University study in the University for admission to the examinations . 
courses. For degrees or titles or diplomas of the University unless 

he- 

(i) has passed the examillations prescribed therefor; 
and 

(ii) fulfils such other conditions as may be pre- 
scribed by the University. 

(2) Every candidate for a University examination 
shall, unless exempted from the provisions of this sub- 
section by a special order of the Syndicate made on the 

of the Standing Committee on Academic 
Affairs, be enrolled as a mamber of a University college 
or laboratory or of an affiliated or approved college. 
~ n y  suchexemption may be made subject to such conditions 
as the Syndicate may think fit. 

(3) Students exempted from the provisions of sub- 
stction (2) and students admitted, in accordance with the 
conditions przscribed, to courses of study other than courses 
of study for a d+gree shall be non-collegiate students 
the Universty. 

Admission to 39. NO candidate shall be admitted to any Uni ve 
University examination u ]less he is enrolled as a member of a 
examination. sity college or laboratory or of an affiliated or 

college and has satisfied the requirements as to 
dance required under the regulations for the 
unless he is exempted from such requirements 
ment or attendance or both by an order of the Sya 
passed on the recommendation of the Standing Corn 

.. . on Academic Affairs made under the regulations presc 
+ Exemptions granted under this section shall be s 

to such conditions as the Syndicate may think fit 

5 J 
i? 
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$ 40. No attendance at instructio~ given in any college A;tte'rid&cc 
B or institution other than that conducted, affiliated or qualifying for 
I approved by the University shall qu-lify for admission University 

to any examination of the University. examinat ions, 

41. Every student of the Uiliversity other than a non- Residences and 
collegiate student sbell be required to reside in a hostel hostels* 
or under such othet conditions as may be prescr:'.-4. 

I 

CHAPTER VIIIj 

~enzial;Fuurls, 42. The Univelsity shall have a General Fund to . . ( ,  . . 
which shall be credited-, 

( its income from fees, grants, donations and gifts, 
if any ; 

(b) any contribution or grant made by the Central 
Government, any State Government, the University 
&ants Commission or like authority, any local authority 
or any corporation owned or controlled by the Govern- 
ment ; and 

(c) endowments and other receipts. 
I 

I 
I % CHAPTER IX. 

CONI)ITIONS OF SERVICE. 

43. (1) The University 'shall institute for the benefit Pension, 
I of its officers, teachers and other persons employed by the gratU'tYs =tCe 

Universty, such pens:on,gratuity, insurance and provident 
fund as it may deem fit, in such manner and subject'to 
such conditions, as may be prescribed. 

(2) Where the University has so instituted a Provident * 

pund under sub-section (I), the Government may declare 
that the provisions of the Provident Funds Act, . . 
1929 (Central Act XIX of 1925), shall apply to such fund 
as I tha University were a local authority and the fund a , - 
G~lremrnent Provident Fund. 

a 

(3) The University may, in consultation with t h e  
Binance Committee, invest the provident ft~nd amount 
auch manner, as i t  may determine. 



c o ~ a t ~ ~  OP . .44. Subject to the provisions of this Act, the a~point- 
r e s i w .  .I. !: : mint, proced~tre for selection, pay and allowance$ and 

. , . - ;. ,: ., ather conditions of service of oacers, teachers a~d.-bt),tjlcir 
'--!: , I  , . : I "  .' persons employed in the University shall be such as m%- 

be prescribed. . r I$ 

? . . @ .  , .  1 .  ' 
r . . , . , :  ..... . . - . 

Explanation.-For the purposes of this section!, ; the 
4 .  . 3  , 

word " officers " shall not include the Chancellor and the i I 

Pro-Chancellor . . * 8 .# 

Terms and 45. (1) Each Department of the University shall have a 
conditions of Head who shall be a Professor or Director and whose 
service of duties and functiaiis aild terms and conditions of appoint- 
HJycts of 

" "De~irtmeats. ment shall be prescribed by the ordinances: . - "- 

Provided that if there is more than one profess& in 
any Department, the' Head of the Department shall be 
,ppointed in the manner prescribed by the ordinaqces: . 

+ 

Provided further that in a Department where there 
is no Professo r, an Assistant Professor c r a Reader may*be 
appointed as Head of the Department in the m a w r  
prescribed by h e  ordinances. : , %  

(2) It shall be open to a Prcfessor or Assistant Pro- 
fessor or Reader to decline the offer of appointment as 
Head of the Department. 

\ 

%. 

(3) A person appointed as Head of the Department 
, shall hold office as such for a period of three years and shall 

be eligible for rezppointment. 

(4) A Headof the Department may resign his office 
I 

at any time during his termre of office. 

(5) A Head of the Department shall perform* iuch 
-s as m y  be prescribed by the ordinances.. - 

%an of Faculties shall be appointed in such 
4dm. ' exercise such powers and .perform such 
uaive. -qcribed by the first statutes. , . : 
e x a m i ~  . 

iPTER X. 
,CBLLA>'EOUS. 

iancies among the members (other 
.hers) of any authority or other bbdy 

-4 shall be filled as soon a s  conveniently 
. . 1e xson or body who or which. nominated 

A mem bes whose place hirs become vacant 
tc 

a * ;  
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and the person nominated or elected to a casual vacancy 
shall be a member of such authority or body for the 
residue of the term for which the persGn whose place he 
fills would havc been a member: 

Provided that vacancies arising by efEl~x of time among 
elected members of any authority or other body of the 
Universit may be filled at elections which nlay be fixcd 
by the 3ce-Chancellor to take place on such days not 
earlier than two months from the date on which the vacan- I 

cies arise, as he thinks fit: 
Provided further that no casual vacancy shall be filled 

if such vacancy occurs within six months before the date 
of the expiry of the term of the member of any authority 
or other boay of the University. 

48. No act or proceeding of any authority or other body ~r oceedifig! 
the Unlverslty of the University shall he invalidated merely by reason of the *& existence of any vacancy or of any defer$ or irregularity b d .  les not ' 

in the election or appointment of a member of any autho- inkalidated* 
I ity or other body of the University or of any defect or irre- by vecancies 
gularit Y in such act or proceeding not affecting the merits 
of the case or on the ground only that the Senate did not 
meet twice in any year. 
49 (1) Thc Synaicatc may- Removalt fm 

mernbershi@:,'of (a) on the recommendation of not less than two- the Univmttr* 
thirds of the members of the Syndicate, remove by an order 
in writing made in this behalf the name of any person 
from the register of graduates; or 

(b) remove by an order in writing made in this 
behalf any person from membership of anyauthority of the 
University by a resolution passed by a majority of the total 
membership of the Syndicate and by a majority of not less 
than two-thirds of the members of the Syndicate present 
and voting at the meeting, 
if such person has been convicted by a criminal court for 
an offence which in the opinion of the Syndicate involves 
moral turpitude or if he has been guilty of gross misconduct 
and for the same reasoil, the Senate may withdraw any 
degree or diploma conferred on or granted to that person 
by the University. 

(2) The Syndicate may also by an order in writing 
made in this behalf remove any person f rom the member- 
.ship of any authority of the University if he becomes of 
unsound mind or deaf-mute or suffers from leprosy or 
has applied to be adjudicated or h~ been adjudicated as 
ap insolvent , 
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(3) No action under this section shall be taken 
against any person unless he has been given a reasonable 
opportunity to show cause against the action proposed to 
be taken. 

(4) A copy of Lvery order passed under sub- 
section (1) or sub-section (2), as the case may be, shall, as 
soon as may be after it is sc passed, be communicated to the 
person concerned in the manner prescribed by regulations. 

Disputes as 50. If any question arises whether any person has been 
to con- duly elected or nominated as,or is entitled to be a member 
stitutiOn Of of any authority of the University or other body of the University 
authorities University, the question shall be referred to the Chancellor 
and bodies. whose decision thereon shall be final. 

Constitution 
of 'corn- 
mittees. 

Power. to 
! obtgin 
. in for ma^ 
s on. 

51. All the authorities of the University shall have : 
power to constitute or reconstitute committees and to 
delegate to them such of their powers as they deem fit. 
Such committees shal1,save as otherwise provided, consist 
of members of the authority concerned and of such other 
persons, if any, as the authority in each case may think 
fit. 

52. Notwitl~standing anything contained in this Act 
or any other law for the time being in force, the Govern- 
ment may, by order in writing, call for agy information 
from the University on any matter relating to the affairs of 
the University and the University shall, if such information 
is availaSlc with it, furnish the Government with such 
information within a reasonable period : 

Provided that in case of information which the Univer- 
sity considers coilfidential, the University may pla 
same before the Pro-Chan~ell~r. 

Regkration 53. (1) on and after the notified date every person 
of graduates. ordinarily resident within the Uwersity area, d o -  A 

(i) has been for at least three years a graduate of 
1 my University in the territory of India ; or 

(ii) i s  a registered graduate of any University in the 
territory of India, 

shall be entitled to have his name entered in the register of 
graduates maintained wder this Act for a period offiveyaur 

r*c)nlent of such f e  and sub@ to ~ j ~ h  condjtigm~ a 
lllny hc yrcscribsd by the statutes. 
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(2) A11 applications for registration under sub- 
section (I)  shall be sent to the Registrar together with thc 
prescribed fee any such proof of qualifications as may bc 
prescribed by the statutes. 

(3) The Registrar sball, on receipt of an application 
made under sub-section (2) and after making such enquiry 
as he deems fit, enter in the register of gradubtes the name 
of the applicant. 

(4) Every person whose name has been entered in the 
register of graduates under sub-section (3) shall be entitled 
to have such entry enewed every five years on application 
made in that behalf to the Registrar within such time, in 
such manner and on payment of such fee as may be presc~i- 
bed by the statutes. 

54. Notwithsrarlding anything contained in sub-section Appoint- 
(1) of section 12, within three months from the date of z::: 
publication of this Act in the Tamil Nndu Government ,,i, 
Gazette, the first Vice-Chancellor shall be appointed by Chancm 
the Government on a salary to he fixed by them for a 
period not exceeding three years and on such other condi- 
tions as they think fit: 

Provided that a person appointed as first Vice- 
Chancellor shall retire from office, if, during the term of 
his office, he completes the age of sixt y-five years. 
' 55. Notwithstanding anything contained in sub-section Appoint- 
(1) of section 14, within three months from the date of Eiz '  
publication of this Act in the Tamil Nadu Government Registrar, 
Gazette, the first Registrar shall be appointed by the 
Government on a salary to be fixed by then] for apericd not 
exceeding three years and on such o:h( r conditions as 
they think fit : 

Provided that the person appointed as first Registrar 
shall retire from office, if, during the term of his office, he 
completes the age of fifty-eight years. 

56(1) It shall be the duty of the first Vice-Chancellor to Transitory 
make arranpments for constituting the Senate. the Syndicate 
and the Standing Committee on Academic Affairs and such of the 

first Vice- ot@r authorities of the University within six months ChanCeEloTm 
after the notified date or such longer period not exceeding 

year as th,: Government may, by notification, direct. 
(2) The first Vice-Chancellor shall, in consultation 

the ~overnrnent~rnake such rules as may be necessary 
for the functioning of  the University. 
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(3) The a.u t hori ties constituted under sub-section (1) 
shall conjinellce to exercise their f'unct.ions on such date as - -  - 

the Government may, by notification, specify in this 
behalf. 

(4) It shall be the duty of the first Vice-Chancellor 
to draft such statutes, ordinances and regulations as may 
be necessary slad submjt them to the respective authorities 
compe:ent to deal with them for their disposal. Such 
statutes, ordinances and regulations when framed shall be 
published in the 2bmil Nadu Governrnen t Gazette. 

(5) Notwithstanding anything contained in this Act 
and the statutes and until such time an authority is duly 
constituted the first Vice-Chancellor may appoint any 
officer or constitute any committee temporarily to exercise 
and perforal any of the po'vers and duties of  such authority 

, under this Act and the statutes. 

Tmnsfer of 
service of 
certain 
employees 
of the 
Univer- 
sity of 
Madras 
tc th" 
University. 

57. (1) Every person who immedi~tely before the 
notified date is s e ~  ving in connection with the affairs of the 
University of Madras in the University Centre at Tiruchira- 
ppalli shall, as from the said date, become an employee of 
the Bharathidasan University and shall cease to be an emp- 
loyee of the University of Madras. 

(A, (a) As soon as may be, after the notified date, the 
Government may, after consulting the Vice-Chancellors 
of the University of Madras and the Bharathidssan 
University, direct by general or special order .that such! 
of the employees of the University of Madras as are 
specified in such order shell stand allotted to serve in 
coneaction with the affairs of the Bharathidasan Uaiver- 
sity wiih effect on and from such date as may be speci. 
f i ~d  in such order: 

Provided that no such direction shall be issued in 
respect of any such person without his consent for such 
allotment ; 

(b) With effect from the date specified in the order 
under clause (a), the persons specified in such order shall 
become employees of the Bharathida 3z4n University and 

cease to be employees of the University of Madras. 
." 

(3) Every person referred to in sub-section (1) or 
sub-section (2) shall hold office under the BharatKhsan 
University by the same tenure, at the same remunention 
and upon the same terms and conditions and with the m e  
tights and p~ivileges as to pension or gratuity, if any, and 
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(2) Sucli cessor shall not affect- 
(a) the previous operation of the 1923 Act in respect 

of the areas to which the provisions of this Act extend,or 

other matters as he would have held the same on the 
notified date or the date specified in the order under sub- 
section (2), as the case )nay be, as if this Act had not 
been passed. 

(4) Theliability to pay pension and gratuity to the 
persons referred to in sub-sections (1) and (2) shall be the 
liability of the Bharathid asan University. 

58. (1) The sums at the credit of the provident furd Tra~sferof 

I 

accumula- accounts of the persons referred to in sub-section (1) of tionsin 
section 57 as on the notified date and of the persons referred provident 
to in sub-section (2) of that section as on the date specified fund and 
in the order under clause (a) of the said sub-section (2) other like 
shall be transferred to the Bharathidasan University and funds* 
the liability in respect of the said provident fund accounts 
shall be the liability of the Bharathidasan University . 

(2) There shall be paid to the Bharathidasan 
University out of the accumulations in the superannuation 
fund or other like funds, if any, of the University of Madras 
such amounts as have been credited to the superannuation 
fund or other like funds, if any, on behalf o l the persons 
referred to in sub-sections (1) and (2) of section 57. The 
amount so paid shall form part of the superannuation 

. fund or other like funds, if any, that may be established by 
the Bharathidasan University for the benefit of its 

i! employees. 
'# 

59. (1) The University of Madras shall, out of its funds Payment of 
certain amount as on the notified date, pay to the Bharathidasan University b; the Univsr- 

such amount as the Government may, in consultation with ,ity of 
the University of Madras, specify. 

(2) The amount payable under sub-section (1) shall be 
in addition to the amounts payable by the University of 
Madras to the Bharathidasan University under section 
58. 

60. (1) Subject to the provisions of sub-sections (2) to Tarni! Nadu 
Act VII of (g), the ~Aadras University Act, 1923 (Tamil Nadu Act 1923 not to 

VII of 1923) (l~ereafter in this section referred to as the apply. 
1923 Act) shall, with effect on and from the notified date, 
cease to apply in respect of the areas to which the p.- -- 
visions of this Act extend. 
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(b) a n y  penalty, forfeiture or punishment incurred 
in respect of any offence committed against the 1923 Act, 
or 

(c) any investigation, legal proceeding or remedy 
io respec% of such p c d y ,  forfewe or pwi at a d  
any such invesrigatlon, legal procesding or remedy may ba 
instituted, continued or enforced and any such penalty, 
forfeiture or punishment may be imposed as if this Act 
had not been passed. 

(3) Notwithstanding anything contained in sub-section 
(l),all statutes, ordinances and regulations made under the 
1923 Act and in force on the notified date, shall in so far as 
they are not inconsistent with this Act, continue to be in 
force in the University area until they are replaced by the 
statutes, ordinances and regulations to be made under this 
Act. 

(4) Notwithstanding anything contained in this Act. 
the statutes, ordinances and regulations continued in 
force under sub-section (3) or made under this Act, every 
person who immediately before the notified date was s 
student of a college within the University area affiliated to 
or approved by the TJniversit y of Madras,and oft he Depart- 
ments of the University or was eligible for any of the exami- 
nations of the University ofMadras, shall be peinitted to 
complete his cou~ se of study in iL Gbi-athi dasimUniversity 
and the Bharathidasanuniversity shall make arrangements 
for the instiuctic n, teaching and training for such students 
for such period and. In such manner as may be determined 
by the Bharathidasan University in accordance with tbg 
course of study in the University of Madras and such 
students shall during such period, be admitted to the 
examinations held or conducted by theuniversity of Madras 
and the corresponding degree, diploma or other academic 
distinctions of the University of Madras shall be conferred 
upon the qualified students on the result of such exami- 
nations, by the University of Madras. 

0 

(5) All property, whether movable or immovable, 
including lands, bu-iidings, equipments, books and library 
andallrights of whatsoever kind owned by or vested in, 
or held in trust immediately before the notified date, by 
the University of Madras at the University Centre at 
~ i ~ ~ ~ h i r a p p a l l i  as well as all liabilities legally subsisting 
against that University at the Centre shall, stand trans- 
ferred to, and vest in, the Bharathidasan University. 
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(6) All colleges including oriental colleges, witbin the , , r .*I 

university area which immediately befored the notified date-- 

(a) continue to be affiliated to, or recogoised by, 
the University of Madras ; and 

(b) provide courses of study for admission to thc 
examination for degrees of the University of Madras, 

shall be deemed to be colleges affiliated to t he Bharathi- 
dasan University under this Act and the pro\isions of this 
Act shall, as far as may be, apply accordingly. 

(7) All colleges within the University area which imme- 
diately before the notified date, continued to be recogn ised 
by the University of Madras as oriental colleges providing 
courses of study for admission to the examinations of the 
said ~ n i v e r  sity for titles and diplomas, shall be deemed 
to be colleges approved by the Bharathidasan University 
under this Act and the provisions of this Act shall, as far 
as may be, apply accordingly. 

(8) All hostels within the University area which continue 
to be recognised by the University of Madras immediately 
before the notified date shall be deemd to be hostels recog- 
nised by the Bharathidasan Univerzity under this Act and 
the provisions of this Act shal1,as far as may be, apply 
accordingly. 

(9) Subject to the provisions of sub-section (2) but with- 
out prejudice to the provisions of sub-sections (3)to (?, 
anything done or any action taken before the notlfid 
under any provision of the 1923 Act in respect of any area 
to which the provisions of this Act extend shall be deemed 
to have been done or ?.ny a.ction taken under the corres- I 

pending provision of this Act and shall continue to have 
effect accordingly unless and until superseded by any- 
thing done or any action taken under the corresponding 
provision of this Act. 

61.(1) The Librarian shall bc a wh~le-time officer ofthe The Librarian. 
University appointed by the Syndicate on the recommen- 
dation of the Selection Committee constituted for the 
purpose, for such period and on such terms and 
conditions as may be prescribed. 

I 

(2) The Librarian shall exercise such powers and per- 
form such duties as inay be assigned to him by the 
~yndieate. 
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.Special mode 62 .(I) The Syndicate may invite a person of high academic; 
ofa~poimment* distinction and professional attainments to accept a post 

4 Professor in theuniversity on such terms and conditions 
as it deems fit,and on the person agreeing to do so, appoint 
himto the post. 

(2) A':.: 4yndicate may appoint a teacher or any other 
melLLber of the academic staff working in any other Uni- 
v~rsity or organisation for undertaking a joint project in 
accordance with the manner laid down in the ordinances. 

Report on 63. The Syndicate shall, at the end of every three years 
affiliated from the notifieti date submit a report to the Government 
colleges. on the condition of affiliated and approved colleges with- 

io the University area. The Government shall take such 
action on it as they deem fit. 

Power to amend 64. The Government may, by notification, alter, amend 
the Schedule. or add any statute to the Schedule and upon the issue of 

such notification, the Schedule shczll be deemed to be 
amended accordindy. 

! 
power to 65. (1) If any difficulty arises as to the fist constitution I 

remove or reconstitution of any authority of the University after 
diraoulties* the notified date or otherwise in giving effect to the pro- 

visions of this Act, the Government may, by notificatioir, 
make such provision, not inconsistent with the provisions 
of this Act as mry appear to them to be necessary or 
expsdient for removing the difficulty : 

Provided that no such notification shall be issued after 
the expiry of five years from the date of establishment 
of the University under section 3. 

(2) Every notification, issued under sub-sectian.(l) 
or und1:r any other provisions of this. Ordinance shall, 
as soon as possible after it is issued,be placed on the table 

,a. , 
a .  C * of both Houses of the Legislature and if, before the-expiry 

of the session in which it is so placed or the next session, 
both Houses agree in making any modificatior in any su& 
notification or both Houses.agree that the notification 
should not be issued,the notificqtion shall thereafter M e  
effect only in such modified, form or be of no effect,as the 
case may be, so however,. that any such modification or 
annulment shall be without ,prejudice to the validity. of  
anything previously done under that notification. 

i$ 
55) 
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THE SCHEDULE. 

[See section 34(1).] 

THE FIRST STATUTES-OF THE UNIVERSITY. 

1 .  Terms mui conditions of service of the Registrar.-(1) The holder ot 
I the post of Registrar shall be an academician not lower in* rank than 

that of a University Professor or a Professor of an affiliated college. 

(2) The emoluments and other terms and conditions of service 
of the Registrar shall be such as may be prescribed by the ordinances : 

Provided that the Registrar shall retire on attaining the age of fifty- 
eight years or on the expiry of the period specified by the Syndicate, 
whichever is earlier. 

(3) When the office of the Registrar is vacant, or when the Regis t r~  
is, by reason of illness, absence or any other cause, unable to perform 
the duties of his office, the duties of the office of the Registrar shali be 
performed by such person as the Vice-Chancellor may appoint for the 
purpose. 

(4) (a) The Registrar shall have power to take disciplinary action 
against such of the  employee^ excluding teachers of the University and 
academic staff, as may be specified in the orders of the Syndicate and to 
suspend them pending inquiry, to administer warnings to them 
or to impose on them the penalty of censure or withholding of incre- 
ments : 

Provided that no such penalty shall imposed unless the person 
concerned has been given a reasonable opportunity of showing cause 
against the action proposed to be taken in regard to him ; 

(b) An appeal shall be lie to the Vice-Chancellor against any 
order of the Registrar imposing any of the pcnalties specified in clause 
(a) ; 

(c) In any case whcrc the inquiry c!iscloses that punishment 
beyond the powers of theRegistrar is called for, 1 he Registrar shall,upon 
c7~nclusion of the inquiry, make a report to the Vice-Chancellor along 
with his recommendations : 

Provided that au appeal shall lie to th- Syndicate against an 
order of the Vice-Chancellor imposing any perlalty ; 

(d) No appeal under clause (b) or clause (c) shall be preferred 
after the expiry of sixty days from the date 09 which the order appeaea 
a gainst was received by the appellant. 

124-12-46 



(5) The Registrar shall be the ex-officio Secretary of the Senate, 
the Syndicate,the Faculties and the Boards of Studies, ' ~ u t  shall not be 
deemed to be a member of any of these authorities. 

(6) It shall be the duty of the Registrar,-- 

(a) to be the custodian of the records, the common seal and 
such other property of the University as tkc S;zdi=.nte sb.a!l commit to 
his charge ; 

(b) to issue all notices convening meetings of the Senate, the 
Syndicate, the Faculties, the Boards of Studies, the Boards of Examiners 
and of any Committee appointed by the authorities of the University; 

(c) to keep the minutes of all the proceedings of the lneetings of 
the Seaate, the Syndicate, the Faculties, Roards of Studies and of any 
Committee appointed by the authorities of the University ; 

I (d) to conduct the official correspondence of the Syndicate ; 
, 

(e) to supply to the Chancellor, copies of the agenda of the 'I 
meetings of the authorities of the University as soon as they are issued I 4 
and the minutes of the proceedings of such meetings ; and i 

(f) to exercise such other powers and perform such other duties 
as may be specified in the statutes,the ordinances or the regulations or as 
may be required, from time to time by thesyndicate or the Vice-Chancellor . 

2. Terms and conditions of service of the Finmce 0ficer.-The emolu- 
ments and other terms and conditions of service of the Fina~lce' O&er 
shall be such as may be prescribed by the ordinances. 

The Finance OhIL.,* shall retire on attaining the age of fifty-eight 
years or on the ~ ~ p i r y  of the period specified by the Government under 
section 15, whichever is earlier : 

Provided further that the Finance Officer shall, notwithstanding 
his attaining the age of fifty-eight years,continue in office until his suckssor 
is appointed and enters upon his office or until the expiry of a period of 
one year, whichever is earlier . 

, (2) When the office of the Finance Officer is vacant or when the 
Finance Officer is by reason of illcess, absence or any other cause, unable 
to perform the duties of his oEce, the duties of the Finzncc r c S f ' & ~  

paformed by such prws as the Yice-C%ancel;a~pr.ay a m  
for the purpose. 

(3) The Finance Officer shall be the ex-officio Secretary of the 
. Finance Committee, but shall not be deemed to be a member of such 
Committee. ..' ,. 

' . ., P 
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(4) The Finance Officer shall,- 

(a) exercise general supervision cver the funds of the University 
and shall advise the University as regards its financial policy ; and 

(b) exercise such other powers and perform such other financial 
functions as may be assigned to,him-by the Syndicate or as may be pres- 
cribed by the statutes or the ordinances : 

Provided that the Finance Oficer shall not incur any expenditure 
or make any investment exceeding such amount as may be prescribed 
without the previous approval of the Syudicate. 

(5) Subject to the control of the Syndica~,, +he Finance Officer 
shall- 

(a) hold and manage the property atld investments of the Univer- 
sity including trust and endowed property ; 

(b) ensure that the limits fixed by the Syndicate for recurring 
and non-recurring expenditure for a year are not exceeded and that all 
moneys are expended on the purposes for which they are granted or 
allotted ; 

(c) be responsible for the preparation of annual accounts, financial 
estimates and the budget of the University and for their presentation to 
the Syndicate ; I 

(d) keep a constant watch on the cash and bank balances and of 
investments ; 

(e) watch the progress of the collection of revenue and advise 
on the methods of collection employed ; 

(0 ensure that the registers of buildiags, land, furniture and 
equipment are maintained up-to-date, and that s tock-checking is con- 
ducted of equipment and other consumable materials in all offices, 
special centres, specialised laboratories and colleges maintained by the 
University ; 

(g) bring to tbe notice of' the Vice-Chatlcellor any unauthorised 
expenditure or other finailria; i~~~gulnr i ry  and suggest appropriate 
action to be taken against persons at fault ; and 

I (h) call from any office, centre, 1al)oratory and college maintained 
by the University, asy information or returns that he may* consider 
necessary for the performances of his duties. 

( 6 )  The receipt of I be Finance Officer or of the person or persons 
d uly authorised in this behalf by the Syndicate for any money payable 
to the University shall be sufficieo~ discharge for payment of such 
money. 

3. The Planning Board.--(1) The Plannine Board shall consist of 
the following members, namely: - 

(i) the Vice-Chancellor, who shall he the C hairmiin of the 
Board ; and 

(ii) not more than eight persons of higb academic 
i 
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(2) The members of the Planning Board sh::ll be appoin+.ed by 1 the Chanc~llor and ahail hold office for soch peri od as, he may drra- 
mine. 

(3) The Planning Board shall, in addition to all other powers 
vested in it by this Act, ham the right to advise the Syndicate and the 
Standing Committee on Academic Affairs or any academic matter. 

. (4) On the date determined by the Chancellm under subsection 
(3) of section 18, this statute stall cease to have affGct. 

. . 
4. Departments under Faculties.-Each Faculty shall comprise . r . 1. 

the following departments of teaching, namely :- 
\ 

(1) Faculty of Arts.- 
(i) Departments of Indian and othcr languages. 
(ii) D~partment of Philosophy. 
(iii) D~partmznt of History. 
(iv) Department of Economics. 
;v) Depar trnent o f Po li tica 1 Science. 

. I  
(vi) artmen t of Library Science. 
(vii) Department of Geography. 

(2) Faculty of S c i e n ~ e . ~  
(i) Department of Mathematics. 
(ii) Department of Statistics. 
(iii) Department of Physics and As tro-ph ys ics. 

J 

(iv) Department of Chemistry. 
(v) Degartment of Bstany. 
(vi) Department of Zoo logy. 
(vii) Department of Home Science. 
(viii) Depa tment of Nur sing. 
(ix) Department of Cornput f?r Science. 
(x) Department of Space Science. 

, (xi) Department of Geology. 
(3i) Department of Environmental Studif r . 

(3) Faculty of Law.-- 
, Department of Law. 

I 
I 

14) Faculty of Teaching.- . 1 
I 

D:partment of Education. 1 5  

" d 
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(9 Faculty of Social Science.- 

(i) Depart rnent of Ar chaeo lcgy. 
(ii) Dtpartrnent of Anthropology. 
(iii) Department of Social Work. 
(ivj Department of Public Administration. 
(v) Depaitment of Population Studits. 
(vi) Department of Business Management and Management 
Sciences. 

(vii) Department of Journalism. 
(viii) Department of Sociology. 
(ix) Department of Psychology and Applied Psychology. 

(6) Faculty of Firre Arts.- 
(i) Department of Painting and Sculpture. 
(ii) Department of Music and Dance. 
(iii) D~partment of Miniature Painting. 
(iv) Department of Graphic Art and Tladitional Crafts. 
(v) Department of Commercial t a r  d Photogra2hy. 
0 Faculry of Technology.- 

(i) Energy Er gine ering. 
(ii) Micro E1r;ctron.i~~. 
(iii) Process Engineering- 

(a) Textile; 
(b) Chemical; 
(c) Food Processing. 

(iv) Foundry Engineering. 
(v) Nuclear Engineering. 

(vi) Management Courses in- 
(a) Transportation Management ; 
(b) Educatic nal Management ; 
(c) Water Management ; 
(d) Hospital Management ; 
(e) Energy Management ; 

(vii) Industrial Design. 
(viii) Acoustics Engineel ing. 
fix) Illumination Engineering. 
(x) Instrumentation. 
(xi) Environmental Engineering, 
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',tzii) Bio-Engineering. 
a i i )  Polymer Techno logy. 1 
ariv) Timber Technology. 'f I ' 

(XV) Oil Techno logy. 
(xvi) Computer Te chr o logy. 
avii) Pharmaceut i ca 1 Tcchnct logy. 
(xviii) Ceramic Techno logy. 
mix) Machine Tool Techno logy. 

l ax) Pumping Machi ncr y. -?- 
(xxi) Industrial T1 ctrenics. 
cxxii) Ind~~kria3 Management. 
(xxiii) Opcrations Research. i v 

(xxiv) Ma,rket Research. 1 
(XXV) Techno logical Forecasting. 
(xxvi) Instrumental Tecllnc/logy. 
(xxvii) Control Enginewing and Automation. 
(aviii) Process Vessel Design. '/If t 

(nix) Thermal Plant Design. 
(ag;) Industrial Radiography. i 

(8) Faculty of Medicine.- . 

The System of Modern Medicine and all Indian systems cf 
Medicines with their branch specialities. 

5. Deans of Faculties.-(1) Every Dean shrill be ap~ointed by the 
Vice-Chancdlor from among the A o  fessors in the Faculty for a ptxiod 
of three pars and he shall be eligible for re-appointmeat : 

Provided that a Dean 0'1 attaining the age of fiftyeight years _"  % 

shall cease to hold office as such : :Sf 4, 
t 

d l  1": 
Provided further that if at any time there is no bofe'ssor in a- 1 = 

gaculty, the Vice-Chancellor, shall exercise the powers of the Dean of 
lhr Faculty. % 

a fA 

a) When the office of the Dean is vacant or when the Dean is, 
by teason of illness, absence or any other cause, unable to perform the 
duties of his office, the duties of his office shall be performed by such 
person as the Vice -Ch an ce lh  may apgoim for the purpose. 

0) The Dean shall be the IIcad of the Faculty and shall be la-' J . <  

pcnsiblz for the conducl and maintenance of the standards of teachip3 i ;j 
and research in the Faculty, The Dean shall have such other )functions 4 ,  

may be pre~cribed~by the ordinances. 9 

/ ;I 
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(4) The Dean shall have the right to be present and to speaic at 
3 any meeting of the Boards of Studies or Cornmitres of the Faculty, 

1 

$ as the case may be, but shall not have the right tc vote tnereat unless 
he is a member thereof. 

6. Selection Committees.-(I) There shall be Selec~ion Committees 
for making recommendations to the Syndicate for appolnrment to the 

f posts of Professor, Assistant Professor, Rezder, Lecturer and Librarian 4 of institutions maintained by the University. 

(2) The Selection Committee rbr appointment to the posts specified 
in column (1) of the Table below shail consist of the Vice-Charcellor, 

rY 

a nominee of the Govl2rnment and the persons specified in the correspon- ding entry in column (2) of the said Table and in the case of appointment 
of a Professor, Assistant Professor, Reader or Lecturer in a department 

C.r where there is no Head of the Department, shall also cansist of a person 
x7 nominated by the Standing Committee on Academic AffaiFs from among $ its members:- 
, 

THE TABLE. . . 

(1) (2) 
Prafessor, Assistant Pro- (i) The Head of the Department concerned, 

tessor or Reader. if he is a Professor. 

Lecturer 

(3) One Director or a Dean or a Professor 
to be xiominated by the Vice-Chancellor. 

ii) Three persons not in the service of the 
University, nominated by the Syndicate, 
out of a panel of names recommended by 
the Standing Committee on Academic 
Affairs for their special knowledge of, 
or interest in, the subject with which 
the Professor, Assistant Professor or 
Reader will be concerned. 

(i) The Head of the Department concerned. 

(ii) One Professor to be nominated by the 
Vice-Chancellor . 

ii) Two persons not in the service of the 
University, nominated by the Syndicate 
out of a panel of names recommended 
by the Standing Committee on Academic 
Affairs for their special knowledge of, 
or interest in, thc subject with which the 
lecturer will be concerned. 



.' 928 Bharathidasatz University [I982 : T. N. Act 2 

. . TABLE --cont, 
.- 

. ' hbrarian +-* . . (i) Two persons not in the service of the 
University, who have special knowledge 
of the subject of Library Science or Library 
Administration, to be nominated by the 
Syndicate. 

(ii) One person, not in the service of the 
University, nominated by the Syndicate. 

-. 
Explanation I.-Where the appointments are being made for an 

inter-disciplinary project, the Head ot the Eruject shall be deemed to 
be Head of the Departmefit concerned. 

Explanation 11.-The I'rofessor to be nominated shall be the Professor 
c ~ n - s p e d  -with the speciality for which the selection is being made rand 
%hat the Vice-Chancellor shall consult the Head of the Department 
and the Dean of Faculty hefare: nominating the Professor. 

Explanation III.-At least three out of four or two out of three 
members, as the case may be, concerned with the speciality refxed 
t o  under column (2) shall be present at the Selection Committee meeting. 

'I (3) The Vice-Chancellor shall preside at the meetings of a Selection 
T o w t t e e .  

. (4) The meetings of a Selection Committee shall be convened 
by the Vice-Chancellor . 

(5) The procedure to be followed by a Selection Committee in 
making recommendations shall be laid down in the ordinances. 

(6) If the Syndicate is unable to accept the recommendations 
made by a Selection Committee. it shall lecord its reasons and submit 
the case to the Chancellor far final orders. 

(7) Appointments to temporary posts shall be made in the manner 
indicated below :- - 

(i) If the temporary vpcancy is f o ~  a duration longer than one 
rcaeemic session, it shall be filled or the advice of the Selection Committee 
in accordmce with the procxiure indicated in the foregoing provisions : 

Provided that if the Vice-Chancellor is satisfied that in theeinterest 
of work it is neceuyary to fill the vacancy, the appointment may be made 
3x3 a temporary basis by a local selection committee referred to in sub- 
clause (3) for a period not exceeding six months. 

b .  
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(ii) If the temporary vacaacy is for a period less than a year, 
an appointment to such vacancy shall be made on the recommenda~on 
of a local selection committee consisting of the Dean of the Faculty 
concerned, the Head of the Department and a nominee of the Vice- 
chancellor : 

Provided that if the same person holds the offices of the Dean and 
the Head of the Department, the selection committee may consist of 
two nominees of the Vice-Chancellor : 

Provided further that in case of sudden casual vacancies in tea:hing 
posts caused by death or any other reason, the Dean may, in consultation 
with the Head of the Department concerned, make a temporary appoint- 
ment for a rncnth and report to the Vice-Chancellor and the Registrar 
about such appointment. 

(iii) No teacher appointed temporarily shall , if he.is not recorn. 
mended by a regular Selection Committee for appointment under these 
statutes be continued in service on such temporary employment unless 
he is subsequently selected by a local select~on committee or a regular 
~electioh Committe, for a temporary or permanent appointment , 
u tbe case may be. 
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B, * . , 4 
~cadiirnic Affairs by 'virtue of 
yacate office -as such. member 
virtue 'of his- appohtrnent a 
On failure to make'such a c 

allowances as may be prescribed : .. - 

21. Amendment of section 24, Tamil Nadu Act 2 .of 1 
In section 24 of the principal Act,-- 

. (1) in clause.'(b), under . the.  heading "Clase 
, hlernhers ". for items (1) to (7), the following items :. 

substituted, namely:- 

sentation by means of the4single transferable vote. ' . 

Explanation.-For the purpose of this' it 
shall mean those teachers. elected to. ,&the.: 5enhte, , .  

of the affiliated colleges from arhbng, t&qmsefyes ; 

/' 



1 ) ~  
thc 

. . 

(5) +'Three members from a n i o ~ ; ~  the Academic Experts 
ominat,ed .hv I h e .  Gha;ncellor ; , 

itv Eeader to ire nominated by 1,ile \*ithe. 
ancellor by rotation afcording tu  snliorit,y; and 

niversity Lecturer to be nominated 1~ I , I I , :  
ncellor by ,rot,ation. according t,ci seniority. " : 

- ---- 
varicel studies, or p r t ,  thereci, to be noluinated 

such . Departments, schoois and centrcs by 
the racomnlendation of the Vice-Chancellor; 

e member, not falling under any of the above t h  
tedl by the Senate from among its msmbers; 

-J w-- -  

- " 

clause (e), in the first proviso, after the word "held 
for not less than one veal-'' shall be inserted. 

/ 

.I - - - -  

. - 

--U --=-a 

iq respect of ar.7 academic matter 
tation is n-sar;. ". 

. .. (LA.* > 

. . .  
nren4ment of section 25, Tamil Nadu Act 2 of 106L..- 

on 25 * o,f the principal Act,- 
I I 

1) in 2-11qe (a),-- 
<" !i) 'the ex+presrions in consultation with the Standing 

omrnittee on AcaQeniic Affairs? and "after consultation witlr 
;&ding ~ornnkttee on Academic Affairs ", wherever thev &cllr. . 

sub-clause (301, in item (i), the words " or the 
ants Commission ',' shall be omitted; 

I 

labie' (a), . the fo11okin~ clause shall be added, 
8 

I 

' .  . . .  , 
, . 

SYKldim , may. : : consult ,the ,Standing c&'L . . 
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The following Act of the Tamil Nadu Legi~ln~ture received the 
.I-! . assent of the Governor on the 19th February 1986 and is hereby :: I 

: ; pubfished for general information :- 
. I '  
- '  . 
h . j ,  ACT No.  20 OF 1986. 
' ; 
! 
: Arl Atr frnrher lo amend the B harnthiar Uti i~ersi ty  Act, 1 98 1 and /he 

r - Bharn~hidasan University Act, 198 I .  
; ? . - . . 

. , ' BE it enacted by the Legislature of the State of Tamil Nadu in the - 'Thirty-seventh Year of  he Republic of India as follows :-- 

1. . 
PART I. 

PRELIMINARY. 

1- Short title and co~nnlel;cemeni.-(1) This Act may be called 
the Bharathiar University and the Bhara tnici a~a lr  Univ~rsi t y (Amend- 
ment) Act, 1986. 

(2) It shall come into force at once. 

PART 11, I 

aJE-NDMBNTS TO THE BHARATBIAR LN[VERSITY ACT, 
1981. 

4' 

' 2. Anzendment of section I ,  Tmil  Nadu Act 1 of 1982.--To 
. :;seoiion 1 of the Bharathiar University Act; 1981 (Tamil Nadu ~ c t  

1 of 1982) (hereafter in this Part referred to  as the principal Act), I 

. ,, ia ~ub-section (4), the figures " 64 ' ?  shall be omitted. 
* I t ' -  , 

I 
72- ' : 3. Substitution of section 14, Tamil Nadu Act 1 of 1982.-For 
t!?-.- section 14 of the principal Act, the following section shall be substi- 

tuted, namely :- 

" 14. The Registrar.-(I) The Registrar shall be a whole-time 
salaried otficer of the 'university appointed by the Syndicate and the 
terms and conditions of service of the Registrar shall be as follows:- 

. '  (i) TI-? holder of the post of Registrar shall be an academi- 
cian not lower in rank than that of Professor of a collegi affiliated to 
any University ; 

(fi) The Registrar shall hold office for a period of three 
years : 
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Provided that the Registrar ;hall retire on attaining the age 
of fifty-eight years or on the expiry of the period specified in this 
clause, whicl~ever is earlier ; 

(iii) The enlolurnents and other .terms and conditions of 
z service of the Resistrar shall be such as may .be prescribed ; 

I 
(iv) When the ofice of the Registrar is vacant, or when the 

Registrar is, by reason of illness, absence or any other cause, unable 
I io yedorm the duties of his office, the duties of the office of the 
I Registrar shall be performed by such person as the'' Vice-Chancellor 

may appoiat for the purpose. ! 

(2) (a) The Registrar shall have power to take disciplinary 
action against such of the employees, excluding teachers of the Uni- 
versity and academic staff, as may be specified in the orders of the 
Syndicate and to suspend them pending ' enquiry, to administer 
warnings to them or to impose on them the penalty of censure or 
utitl~holding of increments : - . .  

Provided that no such penalty shall be imposed unless- the 
per-son conczrned has been given a reasonable opportunity of showing 
cause against the action proposed to be taken in regard to him ; 

( b )  -An appeal shall lie to the Vice-Chancellor against any 
order of the Registrar imposing any ol' the penalties specified in 
.clause (a);  

'4 

(c) In any case where the inquiry discloses that punish- . 

nlent beyond the powers of the Registrar is called for, the Registrar ' 

sha11 upon conclusion of the  inquiry, make a report to the ;Vice- 
Chancellor alol~g with his recommendations : 

I Provided that an appeal shall lie to the Syndicate against 
an order of the Vice-Chancellor imposing any penalty ; 

(d) No appeal under clause (b)  or clause (c) shall be pre- 
ferred after the expiry of sixty days from the date on which the order 
app,ealed against was received by the appellant. 

1 
I (3) The Registrar shall be the ex-oficio Secretary of the 

Senate, the Syndicate. the Faculties and the Boards of Studies, but 
shall not be deemed to be a member of any of these authorities. 
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. . (4) It shall be the duty of the Registrar,-- 

(a) to be the custodian of the records, the common seal 
and such other property of the University as the Syndicate shall com- 
mit to hik charge ; 
- .  . . 

(b) to issue all notices convening meetings of the Senate. 
the Syndicate, the Faculties, the Boards of Studies, the Board; of 
.Examiners and of any Committee appointed by the authorities of the 
University ; 

(c) td keep ri.; minutes of all the proceedings of the 
meetings of the Senate, the Syndicate, the Faculties, the Boards of 
Studies, the Boards of Examiners and of any Committee appointed by 
tbe authorities of the University; 

(d) to conduct the official correspondence of the Syndi- 
cate ; 

(e) to supply to the Chancellor, copies of the agenda of 
the meetings of the authorities of the University as soon as they are 
issued and the minutes of the proceedings of such meetings ; and 

, . ' Cfl to exercise such other powers and perform such other 
duties as may be spwified in the statutes,- the ordinances or the 
regulations or as may be required, from time to time, by the Syndi- 
cate or the Vice-Chancellor. c 

/ . . 
(5) In a l l  .suits and other legal proceedings by or against the 

University, the pleadings shall be signed and verified by the Registrar 
.and all processes in such suits and proceedings shall be issued to, 
and served on, the Registrar. ". 

4. Amendment of section 15, Tamil Nadu Act 1 of 1982.-In 
section 15 of the principal Act,- 

(1)' in sub-section, (I), the words "and the terms and concli- 
tions of service of the Finance Officer shall be such as may be specl- 
fied in the first statutes " skal1 be omitted ; 
. L  - 

. - . .  (2) after sub-section (Z), the following su b-sections shall be 
added, namely :- 

. - " (3) The emoluments and other terms and conditions of ser- 
vice of the Finance Officer shall be such as may be prescribed by the 
'ardinances. 

--- 
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(4) The Finance Officer shall retire on attaining the Age of 
fifty-eight gears or on the expiry of the period specilied by the Syadi- 
cate under sub-section (I), whtchever is earlier : 

Provided that the Finance OfGcer sh:!!.  lotw withstanding his 
a ~ ~ a i a i n g  the age of fifty-eight yeals, continue in office until his 

t 
successor is appointed and enters upon his dffice or until the expiry 
of a period of one year, whichever i s  earlier. 

( 5 )  Whea the office of the Finance Officer is vacant, or when 
the Finance Ofhcer is, by reason of illness, absence or any other 
cause, unable to perform the duties of his ofice, the duties of the 
Firlance Officer shall be performed by such person as the Vice- 
Chaacelor may appoint for the purpose. 

(6) The Finance Officer shall bedhe ex-offibio Secretary of the 
Financc Committee, but shall not be deemed to be a member' of 
such Committee. 

- 

(7) The Finance Officer shall,- 

(a) exercise general supervision over the funds of the Univer- 
sity and shall advise the University as regards its financial . policy ; 
and 

( 6 )  exorcisc ~11sh other powers and perform swh other 
financia! functions as may be assigned to him by the Syndicate or as 
may be prescribed by the statutcs or the ordinances : 

Provided that the Finance Officer shall not incur andexpen: 
diture or make any investment exceeding such amount. as may be 
prebcribed without the previous approval of the Syndicate. 

(8) Subject to the control of the Syndicate, the Finance OWccr 
shall- - f 

(a) hold and manage the property and investments of flie 
University including trust and endowed propcrty ; 

I 
(b) ensure that the limits fixed by the Syndicate for recurring 

i and non-recurring expenditure for a year are not exceeded and that ' 

i .all moneys are expended on the purposes for which they ar.e granted 
'or a:;cltrcd ; 
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(c) be responsible for the preparation of annual aczounts 
bancia1 estimates and the budget of the University and for their pre- 
sentation to the Syndicate ; 

(d)  keep a constant wa~ch on the cash and banic balances 
and of ir1vestn:ents ; 

. (e) watch the progress of the collection cf xvelius and 
advise on the methods of collection employed; 

( f )  ensure that th.e registers of buildings, land, furniture and 
equipment are maintained up-to-date, and that ~toclc-checking is 
isnducted, of equipments and other consumable n~aterials in all 
affices, special' centres, specialised Ia boratories and colleges mnintai ned 

. by the Uaiversity ; 

(g) bring tc the notice of the Vice-Chancellor any unauthori- 
sed expendit.l.sc or other financial irregularity and suggest appropriate 
actidn to be taken against persons at fault ; and 

(11) call from any ofice, centre, laboratory and college main- 
tained by the University, and information or returns that he may con- 
sider necessary for the performance of his dutiss. 

(9) The receipt of the Fiaance Officer or of the person or per- 
sons duly authorised in .lhis behalf by the Syndicate for any mor~ey 
p,ayable to the University shall be sufficient discharge for payment of 
such money.". v 

5.  Amendment of section 18, Tamil Nodu Act I, of 1982.-In 
section 18 b l  the principal Act, for sub-section (2), the following ~ u b -  
sections shall be substituted, name3 :- 

" (2) The Planning Board shall consist of the  following rnem- 
bers, nan~ely :- 

(i) the Vice-Chancellor, who shalI he the Chairman of the 
Board ; and 

- (ii) not mok  than eight persons of high acadendc standing- 

(3) The members of the Planning Board shall be appointed by 
the Chancellor and.shaIl hold ofice for such period as he -may deter- 
mi~e-. 

(4) The Planning Board shall, in additicn to all other powers 
\rated in it by this Act, have the right to advise the Syndicate and 
the Standing Committee on Academic P.ffairs on any aczdsmic 

** tI: mattcr. . 
=s --. . +- - -  .. - -  .- . 

, . - .- 
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5 .  A17zet?drnerzt 01 secriorz 25, Tamil IVu!ili Act 1 uf 1982.-In 
25 of the principal Act, ill clause (I), the words "except the , - 

rst statutes " shaU be omitted. - 

7, Amsnhe~z i  of section 9, Trrn~il Nadu ACL 1 of 1982.-h 
priilcipal Act, jn sub-sectidn (4), the word " first '.' 

8. Amendment of section 34, Tarnil N - d u  r l c i  1 of 1982.-h 
secticn 34 of the principal Act,- 

. (i) sub-section (1) shall he omitted; 

(ii) in sub-section ( 2 ) ,  the words " except the first s/atu.tesf' 
shall kc omitted. 

I 

9. I)l.rertion of new section 44-A' in Tamil Nrrdu Act 1 of 1.982? 
- After section 44 of the principal Act, the fillowing section shall b e  

e r ~ e d ,  namely:- 

" 44-A. ~elccrion Committees.-(1) There shall be Selection 
Comrnfaees for making recommendations to Lhe Syndicate for appoint- . ,  

nt  to  the posts of Professor, Assistax Professor, Reader, Lecturer 
I..ibrarian. of institutions maintained . by .. the University. , --  - . . 

(2) The Selection Committee fur appointment to the' posts 
iced in column (I! of the Table below shall consist of the Vice- 
celor, a nomigee of the Chsncellor,: a nominee of the Govern- 
and the persons specified in the corresponding entry in 
n (2) of the said Table and in the case of appointment of a 

Professor, Assistant Profess~r, Reader or Lecturer in a department, . - 
where lhere is no ,Head of the Department, shall also consist - of a . . - person nominated by the Standing Committee on Acade~nic Affairs 
kr~m among its me1;bers:- 

- 

THE TABLE, 4 
(1)  . . I-. . . (2, : i . 5  

P~ofessor, Assistant hofessor (i) 'The Head of the Department 
or Reader. concerned, if he is a Prbfess~r; 

' ,  ' 
' 

(ii] 011e Director or a Dean or a 
. ;, : 
. . . ' ?  -ProFessoior to be nominated -by 

I he Vice-Chancenor ; . - , . 
- . .  , . 
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Professor, Assistant 

(21 
Professor {%i) Three persons not in the service 

of the University, nominated by 
' the Syndicate, from out of a panel 

of names recommended by the 
Standing Cornmitree on Academic 
Affairs for their special knowledge 
of, or interest in, the subject with 
which thz Professor, Assistant, Pro- 
fessor or Reader wiIl be concern- 
ed. 

-~ecturer. (i) The Head of the Department 
: I 

I concerned ; 
' I I ,  

'G . . , :  . - .. .- . . - r- - - -.-. .. (ii) One Professor to be nominated 
i '  I ,  - - , ..' 

- . . ..-. - ., ' by the Vice-Chancellor ; 

(3) Two pcrsons not in the service 
of the University, nominated by  
the Syndicate, from out of a panel 
of names recommended by the 
Standing Committee on Academic 
Affairs for their special know- 
ledge of, or interest in, the subject 
with' which the Lecturer will be 
concerned. 

Lihra~:iao, , (i) Two persons not in the service 
m . .  . . : I - .  ! I .  . of the University who have special 
._- . . . .  .. _. . . knowledge d the subject of 

7. 

- .  Library Science or Library Ad- 
. -,- . . '  . . 

.: #1.. -:! , '  , . ministration to be nominated by 
. . ;, 1": 

, , 

, - I - . + .  . I  A . 41, the Syndicate , 
L. ."' - -  .... >- 

,..'*>.:, ',. - ' , . a,- f L : ;  ., l ! :  . .  , .  . (ii) One person, not in the service 
,f,&y:l:!.G. * -  

' - - - -7r r , : . .p2:  .g , , , ,, ,x  ,I- '  

. - . I of the University, nominated by 
, . t I  .' 7 !  !'-,.: : + -  ;'I . : I  

L.IJ , I  .- . ihe Syndicate. 

w .  
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re being made .for-an 
I: inter-disciplinary project, the - ~ & d  of the Project, shall - .  be deemed 
! ti 

to be Head of tbe Department concerned. 
, I  . . 

k, 
Exjdanation 11.--The Professor to. be nominated shall be the 

2. Professor concerned with the speciality for which the, selection is 
cbnsult the Head ; of 

1 &e bepartment and the Dean of Faculty before nominating the, Pro- 

1 .  ' I * .. :. 1 1, r! 5, ' 
\ Exnlanation III.-At least three out of four or two out of three 

the specialit): referred I F ; : i .  . 
Selection ' Cdmrmtt'ee . .. ,- 
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Explanation I.--Where the appointments a 

being made and that the vice-dhanceli'or shall 

- .  
. members, as the case may be, concerned with 

to under column (2) .-shall be present ,at the 
m a n i ; n m  

--- - - - d  - -  

the case to the Chmcellor f o r - b a l  ordc.-. 

(7) ' Appointments to temporary posts s 
, manner jadicated below :-- 

I S&.CY*""" \'A I. -c-- r -  r- --- - d - -  

m a v  1 7 ~  m a d ~  on a temnorarv basis b~ a local 

A U G b L J l l &  - .  ' -.. . C C .  

J , L ,  

(3) The Vice-Chancellor shall preside'.at the meetings :of':. a 
k Selection Committee. 7 ' 

-b 
E' 
: 14) The meetings of a ~ e k t i o n  Committee shall be convened 

lancelfor. . . .. - . 
.!,;' - 

(5 )  The procedure to be fobwed by a Selection ~ominittee 
in making recommendations shall be laid down in the ordinadces. 

(6) If the Syndicate is unable to accept the recommendations 
made bv a Selection Committee, it shall record its reasons and ,sub& 

ern- . 
',' , - : , .  . 4 .  

hall be made mi  t k  

(j) ~f the temporary vacancy is foci dhation longer'iiiah 
one academic session, it shall be filled on the advice of the Selection 
C o d t e e  in accordance with the procedure indicated in the ;fore 
going provisions : ' a .  

Provided that if the Vice-Chaficeao~: is satisfied that in the 
i n t ~ r ~ c t  nf wnrk it is necessarv to fill the vacancv. the an~ointiment 
LUU, W" CU-.-." --- - 7- - -  r ;; - -4 - 

referred to  in sub-clause (11) for a perfo'd hot exceeding six months ; 
r 
L 

(ii) I£ the temporary vacancy is for a period less' than' a i -- appointmeat to such vacancy shall be ~ z d e  on the reiota- 
---.-- tion of a local Selection ~omrnkttei consisting of the.'Dean oI 

L 
the Faculty concerned, the Head of the Department and a nomink 

$- sf the Vice-chancellor : 
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, - - Provided that if the same persoil holds the ufEces of the 
R a n  and the Head of the Department, the Selection Committee my 
consist of, two nominees of the Vice-Chancellor : 

Provided further that in case of sudden casual vacancies in 
teaching posts caused by death or any other reason, the Dea.9 may, 
in+ consultation with the Head of the Department concerned, make a 
temporary appointment for a month and report to the Vice-Chancellor 
and the Registrar aL2ll t such appointrnenlt ; 

(iii) No teacher appointed temporarily shaI1, if he is not re- 
commended by a regular Selection Committee for appointment 

'*under this Act, be continued in service on such temporary employ- 
ment unless he is subsequently selected by a loczl Selection Committee 
or a regular Selection Committee, for a temporary or permanent 
appointment, as the case may be.". 

10. Substitution of section 46, Tamil Nadu  Act 1 of 1982.-For 
sectiw 46 of the principal Act, the following section shall be substi- 

.; tuted, , namely :- 

. .. . . "46. Deans of Pacutcies.-(1) Every Dean of Faculties shall 
. be appointed by the Vice-Chancellor from among the Professors in 

the Faculty for a period of three years and he shall be eligible for re- 
appointment : - 

.' .;.a 

Provided that a ~ e a n  on attaining the age of fifty-eisht years 
stid mase to hold ofice as such : 

-..-::; - ,  

FI(, :ti + Provided further tkat, if at any time there is no Professor in 
-a, FacJty, the Vice-Chancelilor shall exercise the powers of the Dean 
df the Faculty. 

(2): When the office of the Dzan is vacant, or when tlie Dean 
. ih' by reason of illness, absence or any other cause, unable to perform 

the ' duties of his office,, the duties of his office shall be performed by .- . 

such person as the Vice-chancellor may appoint for the purpose. 

. - ... (3) The Dean s h d  be the Head of the Faculty and shall be 
' responsible for the conduct and maintenance of the standards of -- ! .teaching and reseasch in the Faculty. The  Dean shall have such : other-functibns as may be prescribed by the ordinances. - 

(4) The Dean shall have the. right to be present and to speak 
at any meeting d the Boards of Studies or Committees of the Faculty, 
as the case may be, but shall not have the right to vote thereat unless 
he is a member thereof: 

AMEN: 
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1 1. Orn ission of scction 64, Tamil Nadu A cl 1 of 1982.---Section 
64 of the pi-incipal Act shall be omitted. 

I 

1 12. Omission of Schedule io (Tamil Nadu A c t  1 of 1982.'-~hc 
[ Schcdule to the principal Act shall be omltted. 

AMENDMENTS M THE. BHARATHIDASAN UNIVERSITY 
ACT, 1981. 

13. Amendment of section 1, Tamil Nadu Act 2 of ' 1 982.-Zn 
seclion 1 of the Bharathidasan University Act, 1981 (Tamil Nadu 

, Act 2 of 1982) (hereafter in this Part referred to as the principal - 
Act.), in sub-section (4), the figures " 64 '' shall! be omitted. 

14. Substilution of section 14,. Tamil Nadu Act 2 of 1982.-For 
section 14 of the principal Act, the following section shall be substi- 
txted, namely :- .P 

" 14. The Registrar.-(I) The Registrar shall be a whole-time 
salaried officer of the University appointed by the Syndicate and the 
terns and conditions of servke of- the Registrar shall be as follows :- 

(i) The holder of the p ~ t  of Registrar shall be an academi- 
cian not lower in rank than that of Professor of a college afdiated to 
any Universi t jl ; 

(ii) The Registrar shall h d d  office for a period of three 
y ea-rs : 

Provided that the Registrar shall retire on attaining the 
age of fifty-eight years or on the expiry of the period speczed in this 
cl ausc, whichever is earlier ; 

(iii) The emoluments and other terms and conditions of ' 

service of the Registrar shall be such as may be prescribed ; 

(iv) Wileil. the office of the Registrar is vaeant. or when - 
the Registrar is, by reason of illness, absence or andother cause, un- 
able to perform the duties of his office. the duties- of the office of the 
Registrar shall be performed by such person as the Vice-Chancellor 
may appoint for the purpose. 

(2) (a) The Registrar shall have power to take disciplinary 
action against such of the empioyees, excluding teachers of the Univer- + 

' sity end academic staff, as may be specified in the orders of the 
Syndicate and to suspend them pending hquirg, to administer 
waroings to thela or to impose on t h e m  the penalty of censure 01 
withholding of increments : 

-.--,-- :.-. . 
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(a) to be the custodian of the records, the common seal 
and.. such -other property, of the Univzrsify as the Syndicate shall: ,I-' . 

k- co- jf to his charge ; tc-, f 
F -, 

.'1; .. 

- 
(c) to keep the minutes of all the proceedings of the meetings 

#.,(a lo conduct the oficial correspnndence of the Syndicate; 

, -. 
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(5)  In all suits and other kgal proceeclings by or against the 
University, the pleadings shall bc signed and verified by the Registrar 
and all processes in such suits and proceedings shall be issued to, 

.I# and served on, ,the Registrar. . 

15. Amendment of section 15, Tamil Nadu ACL 2 of 1982.-In 
section 15 of the principal Act,- * .  

(1) in sub-section (I), the wbrds " and the terns  and condi- 
tions of service of the Finance Officer shall be such as may be speci- 
fied in the first statutes " shall be omitted ; 

(2) after sub-section (2), the following. sub-sections shall be 
added, namely :- 

" (3) The emoluments and other terms and conditions of 
service of the Financc Officer shall bc such as tnajr be prescribed by 
the crdinances. 

(4) The Finance Officer shdl retife on nottainibg thd age o€ 
fifty-eight years or on the expiry of the period specified by*' the 

: Syndicate under sub-section (11, wbiphwer is earlier : 
1 

Provided that the Finance Officer shall, notwithstanding his 
attaining the age of fif ty-eight years, continue in office until his 
successor is appointed and enters upon his bffi,ce or until tho expiry - .- .. - .  of a period of me year, whichever is earlier. 

(5) When the ofice of the Finance ~ f i c c r  is vacant, or %lied 
the Finance Oficer is, by reason of illness, abse~~ce or any other 
cause, unable to perform the duties of his ofice, the duties of .the 

. Financc Oacer shall Be performed by such person as the Vice- 
Chancellor may appoint for t h e  purpose. 

(6)  The Finance Officer shall be the ex-o8fcio Secretary of - 

I 

the Finance Committee, but ~ h a D  not be deemed lo be a member of 
a such Ccmmittee. 

(n) exercise genera: supervision over the funds of the 
Ull;rcrsity and shall advise the University as regards its financial 
7~I:cy; and 

(b)  exercise such other powers and perform such other 
financial functions as may be assigned t o  him by the Syndicate cis as 
mzp ke prescribed by the statutes or the ordinances : 

Provided that the Finance Ofacer shall not incur any 
. , expenditure or make any invt.stmeat exceeding such amount as mag . 

be prescribed without the previous appr&*al of the Syndicate. 



76 . TAMIL NADU GOVERNMEN.II; GAZETTE EXTRAORDINARY 

- (8) Subject to the control of the Syndicate, the Finance Officet 
shall- 

' (a) hold and manage the propsrtJr and investments of the 
Upiversity includiag trust and endowed property; 

(b) ensure that the limits b e d  by the Syndicate for recurring 
nbn-recurring expenditure for a year are not exceeded and that 

moneys are expended on the purposes for which they are granted 
or allotted; 

. (c) be responsible for the preparation of annual accounts, 
hancial estimates and the budget of the University and for their 
pr$sent;it Ion to the Syndicate;, 

I ( d )  k Z p  .a constant watch on the ,cash agd bank bdancis - 
an3 of investments;] 

(e) watch the progress of the collection of revenue I- and 
advise on the methods clf collection empbyed ; 

'(f) eniiire that the rzgisteii. of buildings, land, furnittire and 
equipment are maintaiaed u 7-to-date, and that stwk-checking is 
conducted, of equipments and other consumable materials in all 
offices, special centres, specialised laboratories and colleges main- 
tained by the University ; , - 

(g) briug to the notice of the Vice-Chancellor any un- 
all-thqrjsed expenditure or bther Wancial irregularity and suggest 
appropriate action to be t a b  against persons at fault; and 

(h) call from any. ofice, centre, laboratorjr and college 
msintained by the Uaiversity, any information or returns that h e  

j may consider necessary for the performance of his duties. 

(9) The receipt of the Finance Officer or of the person or 
persons duly authorised ih this behalf by the Syndicate for any 

-..: money payable to the University shal l  be suficient discharge for 
. payment of 'such money. ". ::. , 

:b -. 
7 .  : , . 
LA, - . 16. Amendment of section 18, Tamil Nadu Act 2 of 1982.-In 
.; section 18 d the principal Act, for sub-section (21, the following sub- 
' sections shall be substituted, ilamely :-- 

" (2) The Planning Board shall consist of the following 
members. namely :- 

.- 
(i) the Vice-Chancellor, who shall be the Chairman of the 

. Boird; and . ,  : .. . .  
., . ... , 

powe 
an d 
mzt 11 

~ectic 
first 

sec ti 

shall 

Con 

spec 
Cha 
men 
4 3  
Ass 
fi nl 
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the 

:ing 
hat 
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. . 

* - .  - (ii) not more than eight per 
. . 

1 (3) The members of the Planning 13oard shall be appointed . -. 
h :,l 

,d . 

bv h e  Chancellor and shall hold office fo:: such neriod as h ~ .  maw - . ' 

I. (41 The Planning ~ o a r h  'shall, • in addition to  all olhc - . r - - .  1 - I - !  A .L r . 1 I LL1 .  ' - *. 
F rvlw~rc  V P C T P . ~  in IT nv T ~ I S  ACL. nave me r r e n ~  r e  * r l v i c p  the sundi-+a . 

G a d  L the Standing committee oa Academic Affairs on any academic 
1* matter. . 

I 
i. 
! 

!- 17. Amendment of section 25, Tamil Nadu Act 2 of 1982.-la 
~ection 25 of the principal Act. in .clause (I), the wbrds " exceot the 

P - * 

a first statutes" shdl be 'omitted. 

1 18. Amendment of section 29, Tanril Nadu Act 2 of 1982.--In 
r 

L ,. q ~ >  f .G e1-n ~ v i m ~ i n ~ l  A ' P ~  in c ~ ~ h - c p p t i n f i  { A ]  +LA ~ T ~ A - J  c t  G-*& * > . . s;LtlUiI L7 Ul L A ~ L  pAlr1urPr.r A r v u )  cca u-u - u v - a v a r  \ a / ,  C L I G  Y V V l U  1J13L 
'8. -5 I 

q. shall 'be omitted. 

19. A~~e?adn?ent of section 34, Tamil Nadu Act 2 of 1982.--ln 
section 34 of the principal Act,- - 

b 
t (i) sub-section (1) shall be omitted ; 

(ii) in sub-section (2), the words " except the first statutes " 
shall be omitted. 

20. I~zscrliun of new section 44-A in Tamil Nodu Act 2 of 1982.- 
i After section 44 of the principal Act, the following section s h d  be 

inserted, namely :- i 
" 44-A. Selection Committees.-(1) There shall be Selectiorr ' -' I Committees for making rccamrncndatlanr to the Syndicate for ' 

appointment to the posts of Professoi, Assistant Professor. Reader, I ' 

, Lecturer and Librarian of institutions maintained by the University; 
! i 
' j ?  

(2) The Selectioll Committee for appointment to the posts 
specified in column (1) of the Table bdow shall consist of the Vice- 
Chancellor. a nominee of the Chwcellor, a nominee of the Govern- 
ment and the persons specified in the corresponding entry in ~oluinn - .  

! 

L 42) of the said Table and in the case of appointment of a Professor, - ., 

I Assistant Professor, Reader or Lecturer in a depaitrnent. whire there , .-.. .- 

.is no head df the 3epg-rtment. shall also consist of a person .nominated , <  , L. .' 
. , . :-.I.; ,I -1 

,:J 
:9. 

l J  a ; a  i , ; J ~ d i i . ~ i  d I i I d d d d a l ; i l i r I I s l i I a a a . :  i a j j ~ i i a ~ l ~ l ~ [ ~ ~ I i ~ ~ d i ~ [ ~ ~ i ~ ;  



I 
I 
1 

i 
! 

i 
I THE TABLE. 
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/,I 1 

Professor, Assistant 
ProfeSsor or Reader. 

, . .*. . 

* , 
jii) O n e  Director or a Dean 

. .  1 

. . . . a Professor to be nominated 
--::, , 
i;:. .. . .. ,. 

the Vice-Chancellor ; 
;,- .,";,: - 
- ,  ? .  . . . . (iii) Three persous not in .. . .y*. 4 - 
b8. 

-. .. 
. . senice df the Univer 

. 
- 

5L 
, - 1 .  - 

.?:4:, ..., ' 8. 

..') 
&: ,- 

. i d  . 
ST-,, . 
G. 
L% 
b;. . . 

I..; . . 

. , Reader wiIl be concerned. 

(i) The Eiead of the Depa 
ment concerned ; 

L'- , 
nated by the Vice- han no ell 

;i:; I 
\,: . 
so: i 
C - (iii) Two persons not in - 

1 4 ... .-.. 
L:  . 
x i .  
, , .  . , 

1 

.I . 5 '* I from out of a panel of na 

9 .  7 

1 .' 

n. ' 1 

$ . I  :. 1 

-. . . ~ecturer wiU b cuncern 
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(2). 
-. {i) Two pzrsons not in the service ! 

of the University, who have 

I 
- special knowledge of the subject , 

. . of . Library Science ' or Library i 
, Administration ,to be nominated 1 

by the Syndicate; :. (ii) One person, not in the. service 
I 

of the University, nominated by ! .,- 

the Syndicate. I _ I .  

E-~plo~ta!iors I.-Where the appoitltmezlts arc being made ' for ' :- 

an inter-disciplinary project, the H a d  of the Fio ject shall be d e e d d  I ,,- 

! '! 
I 

1 .  

.I. ; 

Professor to be nominated sha be ~e i I 
with the speciality fur which the selection is  ; f 

made and that the Vice-Chancellor shall consult the Head of 
and the Dean of Faculty before nominating the 1 

I ; j  
OW 

I 
i '  

r 

Explan~tion Ill.--At least three out of four or two out -of three ! - .  
- ,  

members, as the case may be, concerned with the sptcinlity referred I 

to under column (2) s11alI be present at thk Selection Committee 
i 

meetis3 C: 

I : '. 

1 t !  

(3) The Vice-Chancdlor shall p~eside at the meetings d a ! ;., 
1st: . r' 

' i ,' 
;I 

I Selrcticn Committee. 
I 1 --7,::i . . .  
j - .  

(4) The meetings 01 a Selection C o d t t c e  shall be convened 1 . .  , , . 
by the Vice-Cl~anceHor. ! . . .,. . 

. . 
3? ( 5 )  The procedure to be foLZowed by a Selection Committee ~ . . 

[ making recommendations sbdl  be laid dawn in the ordinances, I . , . ,- . 

1% (6) -If the Sylldicate is unable to accept the recommendations 
t n.ndc by a Selection Committee, it shall record its ~easons and-submit I 

t the casc to the Chancellor for fiual orders. I 

I . .. 
. (7) Appoinfn~ents to temporary posts shall be made in the .., 

. - 
I .. . 

I manner indicated below :- a, ., 
I -. . 

. ,. 

. .. . . (i) If: thc temporary vacancy is for a duration longer than i '  . ,, , --... .< . 
I . .  cne academic session, it shall be filled on the advice of the Selection '..-.?r, .. 3 

Committee in acccrdance with the procedure indicated in the fore- ,. ..2i 
gr.ink provisiofis : -,.,.$ i !? 

, . !A G r o t q  IV--2 Ex. (83-3 . , . -  p ' : I  
____----- 
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Provided that if Ihe Vice-Chancellor is satisfied that in thc 
interest of work it is neceszary to fill the vacancy, rhe appointn~zilt 
may be made on a temporary basis by a local Selection C(~rnmi:k:: 
referred to in sub-clause (ii) toe a period not exceeding six ~nuni  hs: 

(ii) B the temporary vacmlcy is for a period less than a !far, 
an appb-ent to such-vacancy shall be made on the recommcndatian 
of a local Selection Committee consisting of the Dean of tbe Fadty 
cuhqrned, the Head of the Department and a nominee of the Vie+- 

'.Chancellor : 

Provided that if the same person holds the offices of thc Dmn 
and the Head of the Department, the Selection Coo~rnittec nay  
consist of two nominees of the Vice-Chancellor : 

Provided further that in case of sudden casual vacancies i.7 

teaching posts caused by death or any other reason, the Dean ma!. ilt 

corlsultativn with the Head of the Department concel-ncd, make a 
teaiporary appointment for a month- and report to r he Vice-Chani-.ll!or 
and the Registrar about such appointmeat; 

(iii) No teacher appointed temporarily shall, if Ile is na! 
recommended by a regdar S e l ~ ~ t t i ~ i i  Cc~rr i t tee  for appointment uridsr 
this Act, be continued in service on such temporary emplu, lTrn3ut 

- udess he is subsequmtly selected by a local Selection Committee or s 
regular Sele,ctian Committee. for a temporary or permanent appoinl- 
ment, as the case may be. ". 

C 

21. Subslittition of secriort 46, Talnil Nadu Act 2 of 1982.-F9r 
- section 46 of the principal Act, the EoTlowing section shall be substi- 
Ituted, namefy :- 

G l  46. Deans of Faculties.-(1) Every Dean of Faculties shall be 
appointed by the Vice-Chancellor from among the Professors in the 
Faculty for a period of three' years and he shall be eligible for re- 
appointment : 

Provided that a,De)ea;l on attaining the age of fi11y-eight years 
shall cease to hold ofice as such: 

Provided further tha.t, if at any time there is no Professor in a 
Faculty, the Vice-Chancellor sI~all exercise the powers of the D:a;l 
of the Faculty, I 

(2) '&%en the oEcz of the Dzan is v2cant ar when t h e  Dean is 
w . .-. - -  - - :7 Ia- -  -- D\- r.:%-iin . , L..,-,% ~-5s??,;? O r  2:-y ~7i43 C F 1 P .  ul;3blc to se r fom - - .  
111~ 0: i.,-> 0 5 ~ .  fi-c 0; >: j < > z z 2  sqrzg b,? ~ ~ ~ ~ ~ A ~ =  2~ - 
such person as the Vice-CI~anczllor may appoint fqr thz p ~ i p o % .  

, - . .. 

.- -. .- - . - -  - 



(3) -The Dean shall be the Head of the Faculty and mall . be -::$$ ;-. ,7> 
re.y~:!~sibJe for the conduc< and inaiu~cnance of the standards of . .  .,,.; 

- -',I 
leaching and research in the Faculty. h e  Dean shall have such' 
c h c r  i~lnctions hs may be prescribed bt7 the ordinances. 

u~~hecascma~be,butshallfiothavetherigh~ttovotetl~er~atunle~s , '  

h he is a member thereof.?'. 
C 
p - :.,: 

22. Omission of section 64, Tamil .Yadu Act 2 of 1982.--Section .i-; 

;.?? 
23. Omission of Schedule toTamil Nark 14ct 2 of 1982.-l'he ,s . ..- .- 

1 '. 

.;:., ' . 
:, 

(By order of the Governor) 
.b 

S. VADIVELU, 
, I Commissioner and Secretdry ro Governmeat, 

r\ Law Department. - .  



I 1 , Thefaflowing Act of t heTami l  Nadu Legislative Assmbly 
1 I ! 

1 received the assent of the Govcrnor on the 12th December 1986 and 
9 ; is hcreby published for gencrai information :- 
i 
; ACT N o .  75 OF 1986. 

/ An Aclfurather to omryl the Ta,nilN~idcr Universiiies Laws. 
! i RE it enacled by the Legislative Assembly of the State of' Tamil 
1 Nudu in the Thirty-seventh Year of.  the Republic of India as 

PART I. - 

Preliminary. 
[ 

I 1. Short M e  and conrmencemenl.-(I) Thfs Act may 'be calIed 
the Tamil Nadu Universities Laws (Amendment) Act, 1986. 

i 

: 
- (2 )  It shall come into force on such. ilate as the State Govern- 
1 ment may, by n ~ t ~ c d i o n ,  appoint. 
1 .  
i 
d 

, I  

1 

PART 11. 

A menclment to tke rModrma.r University Act, 1923, 

I 2. Amendment of sectioiz 18.. Tamil Nadu Act VII of 1923.-In .. . 

sectim 18 of the Madras University Act, 2923 (Tamil Nadu Act VTI ! : 

of 1.923),- 

(a) in clause (a), 11nde1. the heading " E-r-officio Menrbers ",- I 

( i )  iten1 (I-A) shall be renr?mke.red as iten] (1-AhA);  I 

lii) hefol-e item ( I -AhA) ,  as so renumbered, the following 
i tcr i ls slinll bc inse~.ted, nan7eIy :-- 

(LA) Thc Secretary to Government in-charge of Health 
and Family Welfare ; i 

(I-AA) The Secretary to Government in-charge bf 
Law I*' ; 
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. ! ,  . .  - (iii) in item (2), the word' " and " o c c w i ~ g  at the . . ! -  end , shall 
be omitted ; 

(ivl in item [3),  the word "and '' shall be added .- at the 
end; . 11 " ! . 

(v) afler itcm (3), thc folIowing item shall be added, 
namely :- 

" (4) The Director of Legal Studies. "; 

I ll,'(b) after clause (a), the following clause shall be inserted, 
namely :- 

"(aa) In case the Secretary .to Government in-charge of 
Education, or the Secretary to Gdvernment in-charge of Health and 
Family Welfare, or the Secretary to Government in-charge of Law, 
is unable to attend the meebings'of the Syndicate for any reason,, he 
may depute any officer of his department not lower in rank than that 
bf ' Deputy Se,cretary to Government to attend the meetings.". 

','" ' 
t '  ' " 

. . .  - PART 111. 

-4mendment to the Madurai-Kammai University Acl, 1965. 

3. Amendment of section 19, Tamil Nadu Act 33 of 1965.-In 
section 19 of the M' 'durai-Kamaraj University Act, 1965 (Tamil 
-Nadu Act 33 of 1965f-- 

(a) in clause. (a), under the heading " Class I-Ex-officio 
Members '',- 

(i) item ( I -A)  shall be re-numbered as item (1-AAAf ; 

(ii), before item ,(I-AAA), as so re-numbered, the folIowing 
items shall, be inserted, namely:- 

" (1-A) The Secretary to  government in-charge of Health 
and Family Welfere ; 

I (1-AA) The Secretary to Gavel-nment in-cbrge of Law; '' ; I 
, I 

(iii) in item (21. the  word " and " occurring at the end s h d  
be omitted ; I 

i (iv) in item (33, the word "and" shall be ~ l d e d  at the 



(v) after item (3), the following item shall be added, ; j  
. , 

: y .. namely :- - , j A J  : L. 

1 'i 

" (4) The Director of ~ & a l  Studies. '! - !  
, ..' 

(b) after clause (a), the following clause shall be mseqted, 
namely :- . . ! I t  llj,,d 

" (aa) In case the Secretary to Government 'in&rge of 
Education, or the .Secretary tc. Government in-charge of Health and' 
Family Welfare, or the Secretary to Government in-charge of .law, 
is unable to attend' the meetings. of the, Syndicate for any reason, he' 
m e  Uepbta- any - bfficer' of hi$ department not lower in 'rank khan that 
of Deputy Secretary to Government to attend t h e  meetings."'. 

1 
PART IV. * I  4 

i 1 

. I  Amendment to the Bharathia!. Universit.y Act, 1981. 
, 

4. Arnendfnent of recfiorz 24, Tamil Nadu Act 1 of 1982.-In 
: : section 24 of the Rharathiar University Act, 1981 (Tamil; Nadu Act 1 
\ t - of 1982),- 
I 

-1 
1 ( I )  in clause (b), under the heading "Class 1-Ex-olficio 
1 M ern belws ",- 
i (i) after item (I) ,  the following items -shall be inserted, 

namely :- 
I 

- " (1-A) The Secretary to Government in-charge. of Health 
and Fanlily Welfare ; 

4' '- - 
I (1-AA) The Secretary to Governnknt inicharge of Law fa'; 

(ii) in item (3), the word "and" occurring at the end 3hall 
be omitted ; 

I 

(iii) in item (41, the word " and " shdl.1 be added at tbe .' 

end ; 
I 
i 
t 

(iv) after item (4), thE following item shall be added, , - 7 p..,: . !- . 
namely :- 

I 

'I 
" ( 5 )  The Director of %gal Sn~dies. "; 

- .  
(2) -in clause ( d ) ,  for' the words " the Secietary to ;:..< .,,: 

I 
1 Gorcmment, Education Department ", the wt rrds " the Secretary to , --:$ 
j :..I 

, G m ~ ~ n m e n t  in-charge of Education, or the Secretary to Government - mi.. 

; 
in-charge of Health ~ n d  Family Welfare, or the Smetaty to . . 

~over&ent in-charge of Lgw shall b e  'smu6siituted. 
i 



PART V. 

AMENDMENT '1'0 TEE BHARATHIDASAN UNrVERSIT!- 
ACC 1981. 

5. Amendmat of section 24, f irni l  Nadu Act 2 of 1382.-h 
section 24 Of the Bharath-idasan University Act, 1981' (Tamil Nadu 
Act 2 of 1982),- 

(1)In clause (b), under ihe  heading " Clas  I-Ex-ofacio 
Members ",- 

a . ( i )  after item (I) ,  the following items shall bq inserted, 
namely :- I 

" ( 1 4 )  The Secretary to Government in-charge of Health 
and Family Welfare ; 

(I-AA) The Secretary to Government in-charge of Law;"; 
(ii) in item (31, the word "and" occrrrring at the end shal! 

be omitted ; , 8 J ,  - . . , . !  - >  ' , !  

(3) jn .I:- (cl), the word " an'd I' shall be added at theA' 
end ; 

(iv) adter item (4), the following item shall be added, 
name1 y :- 

" ( 5 )  The Director- of h a 1  Studies. 'I; 

(2) in clause (d), for the wards "the Secretary to 
Government, Education Department ' ', the words ;' the Secretary to 
Government inrchargecof Educadon, or the Secretary to Government 
in-charge of Health and FamiIy Welfare, or tbe Secretary 10 
Government in-charge .. of Law" shalI be substituted. 

PART VI. 

Amendment .to the Mother Teresa Women's Urziversity Acf, 1984. 

.I$ Amendment o/ seclion 23, Tarnil Nadrc Act 15 of 1984,-In 
section 23 of the. Mothtr Terasa Women's University Act, 1984 
(Tamil Nadu Act 15 of 19841,- 

I . -  

(I) in clause ( b ) ,  under the beading "Chr  I -Exef i io  
Members '',- 

$ 1  3 * 2 ,  & *& :rclirr+ 5 2  .-& 
&mat& 

' (Si) in item (3). the word ' and " shall be added at ths end: 



(is) after item (3), the following item shall be added - 
namely :- t r 

" (4) The Secretary to Government in-charge of Health 
and Family WeEare. "; 

(2) in clause (d), after the words "the Secretary to Govem- 
ment in-charge of Social Welfare". the words " or the Secretary to 
Government in-charge of Health and Family Welfare " shall b 
irlserted. 

j 
f 

b 

(By ordw of the Governor) 

5. VADIVELU, 
Commissioner and Secretary t5 GbveSmZiii, . . 

Law Depbrtme'nt. . . 

d: PF~IMTBI) M D  YllDLIbBED BY TLIl DKREGTOB OF BTAqO-f AHD 
YbUUAtl, ON IIETIAJ~B (11: THP (IOVERNMENT OF TAM& RADU , 





An~e~~rinirnf a j  4, Tn sccliou 18 of ~ l i c  1'1rincip;~l Acr, in c1au.c (h),-- 

to] the expression " and such ~noi~~bcrs sll:~ll bc cligiblc To: c!ec~iul  or. 11omina- - 
tjon fo; not ]nore than another psriod of chrcc years " sil;rll hc ir:nittsd ; 

(b) the first pr >vko shall be omirrcd ; 

(c) thc E-T~~UII~II~UI~ shall be omittcd. 

Anterrdnretti of 5. In section 23 of tlze principzl Act, i i t  clan j e  (6),- 
section 23. 

(0) thc cxpmssior~ " arld such nlcnlbcrs sIlall be eligihlc fdr c l z c r i o ~ ~  ~ l r  ~:~!l:i?~- 
tion for not moro than another ?eriod or thrce years " shall bc on:ii~cd ; 

PART TI[. 

Amwdnrrni 6 .  Ti: thc Annamnlfii University Acl, 1938 (llereinnfrer rcfcrrid to ns thc pl-irac.jIlnl ',~;,,,~ii ,:-::! : 
of section Act), in sub-section (11 or scctiun 33, Zbr 1hc porlion bcginiiinz wit11 tho \vor& AEr j cj 
33. "shall, exc~pt in tho cr-sc of CX-~jficio nirmber. " a1:d cr-ding witll thc cs~rejsjon 1929, 

"21st Deccmbcr 19B l", ahc f~ l lcwing  shall bc substituted, 11;~ndy :- 

" shaII except in the case of ex-ol(icio rne!nbsrs 11t)ld office upto tlic d;uc oi  [!Ie 
next reconstitutioi~ ". 

Omission 01' 7. Section 33-A of the principal Act shall be omitted. 
xctiun 334. 

PART IT. 

' h e n d t l e n t  4 8, 31 t h e  Madurai-Xnrnaraj Univ~rsily Act- 1965 (hercinaf~er rererrcd to as rile T~IIJi/-~~l~~:, 
seclion. 15. principal Act), in sc-ctj~n 15, in C ~ X I ~ S C  (b),- Act ;; 

(a) the expression orld such mclilbcrs shall be eligible for elzctipn or I I ~ ~ ; I ~ I ; ~ -  
tion for not more t hail another period of [hree yzars " sltall bc omit tcd ; 

(b) the first proviso shall be omiticd ; 

(c) the E~-p/n~~arton shall be orni(tcd. 

h e n h a ~ t o f  9.Tnsection19o~theprincipalAct,incla~1se(b),- 
section 19. 

(a) rhe expression " and such ineillbers sIlnll bo cIigib10 for ll~~??j!~:1. 
I tion for not more than another period of f llrcc years " jhzI1 be oluirtcd ; 

(b] the first proviso shall be omitted ; 

(c) the Expkmr. tturr shall br; omitted. 

An~end,,~er~t aj' 10. In sec ti011 24 GI' C ~ C  principal Act, in clnusc (b),- 
secrwn 24.: 

(a) the oxprcssion ' I  and such lneliibers shall be eligible for eIectioll c,r I:o;ni- 
nation for not nlorc than another period of three yenw " sl~alI be on~ i t t~d  ; 

(b )  the first proviso shall bc orni~lcd ; 

(c) :he Esplasafiun sllxll be omiltcd. 

Omission of If .  Scc~ion 2.14 crf the priilciyal Act ;ha11 be omitled. 
section 24-A, 



Amendments to the Anna University Act, 1978. 
, . r - ~ i  y,!. *;?,i,\ , 1 " - b ; " '  t 

13. Section 17-A of the principal~~ct';hal~be omitted. 

I 

(a) the expression " and such members shall-be eligible for election or nemina? 
tion for not more than another period of three years " shall be omitted ; 

, , ,  

(b) the first proviso shall be omitted; 

17. In section 23 of the principal ~ c t  , in sub-section (2), in clause ( c ) , ~  

(b) the first proviso shall be omitted ; 

18. In section 24 of the princi'p'al ~ c t ,  in clause (el,-- 

(b) the first proviso shall be omitred. 

PART VJI. 
Amendments to the Bharathidasan University Act, 1981. 

20. In section 20 of the principal Act, in clause (b),- 

(b) the first proviso shall be omitted. 

21. In section 23 of the principal Act, in sub-section (2), in clause (c),- 

(6) the first proviso shall be omitted. . . 
22. In section 24 of the principal Act, in clause (e),- 

(0) the Expxptesiion " and such members shall be eligible for election or nomi-, 
, t - a ' . ,  r qt r t1 .n; -  n-t;n+ nf + l - t r p  7 . r  ' r q  y 9  rhqlJ h~ oVittrd ; 
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!h PART VIII. 
, 

Amendmenrs lo rite Tamil University Act, 1982. 
.. . . . .'. -. . 

ljr~sion,. ;elf 23, I n   he Tanril University Act, 1982 (hereinafter referred io as tbe principal Tantil 
.ieili'b'i 7. AcL), section 7 shall be omitted. 

, . 

: :raxdment 24. In section 18 of the'principal Acr, in clause (c),- ' 

;I/ section 
'IS? 

(U) the cxprsision " and sucl~ mcmben shall be cligiblc Tor clcclion or nomi- 
. _  . . ,  . 

nation for not more than anothcr period oi three years" shall hc omincd ; 
4- ; . ,  .. . . 

(b) the first proviso shall 6: omittcd. . 4 .. . .  :,. I .  . 

I m e n h e n t  . 25. In secrion 21 of the principal Act, in clause (e),- 
. of reelion 
21.- (a) the expression " and sr~ch msmbers shall be eligible fur electioil or nomi- 

nation Lor not more than another period or three years" shall be omitted ; 

(b) the first proviso shdli Ire omit-ted. 
1 ' . . 

PART IX. 
. . Amendments to thc Ma flter Teresa Worrzer~'s University Acr, 1984. 

' t !  :, 
1.&sbnm~ ,of 26. In the Mother Teresa IVornen's University Act. 1984 (hereinafter referred Tamil Nadu 

' 

section 7. , 4 
to as the principal Act), section 7 shall be omitted, 

hiwdment 27. In section 20 of the principal Act, iri dause (ij,- 
of section . . . a  

20. , (a) the expression "and such members shall be eligible foi; iidiii/*atiiiri foi: 
.. .: . . . 1 oo t n~ )rc than, another period of three years " shall .be omit re& . :. .,.r . . . . - {b) the l k t  proviso shall be on~irted. 

. . ! & ~ n d n r ~ ~ t  28. In section 23 of the principal 'Act, in clause (e),- 
of section 
23. (a) the expression nd such rncmbkis rhali bc eligible for nomination for "a not more than another pzrio of three years ." sbail be omitted ; 

(b) the firsr proviso shall be omirted. 

PART X , 
Amendmetrts to the Alagoppa UnJversiiy Acl, 1985. 

3&&n of 29. In the Alagappa Univerty Act, 1985 (hereinafter ieferrzd to as the fiiricipal Tatni: Nudu . 
section 8. Act). section 8 shall be omitted. 

G d n e n r  30. Tn section 3' nf the principaI Act, in d&usc [:],- - 

g w y ,  ' 
(a) tbe expression " and such 1nernbtWs.sfia1~ be eligible for ,eleaioi or nccii:, - 

nation for not more than another period of thrW years " shall' be otnitieii ; 
' (b)  the first proviso shall be omitted. 

.' 31 : In secrion 24 of the principal Act. i n  sub-section:(2);. in clause (dl,- 
: ofsedoR . 

(a) the  expression "and such members shall be. eligible T6i nomination- tor: :.24. . 
not more than another period or three years" shall be omitted:; 

(b) the first proviso shall be omitted 
. 

@&kt 32. In section 25 of the principal' Act, in clause (e),- 
i !,of section , 

+;=. (a) the expression " and ouch members shall be eligible forielection ,~:dbmi-- 
. C nntion ,for not more than another period of three years " shall be omitted ; . 
:,..' 

: I .  
(b) the first proviso shall be omitted; 

:.; , 
.:: ,*-, 
: .  : .  , 

(By order of the Governor.) 
.. .I,..-.. 
,,,,, h L 4 , .  . ;< 
F, I .  P. J~YASINGH P.ETER, 3; -, , , - .. 
* - ,  Secrerflry fo Gqverrlmenr, L a ~ ~ ~ e p a r r m e n t .  , 
.;. ' ' - . . - -. , -.,. -- .. ,.. ,, - . .--- 

'I% h . PB:>TZt 4'4D PURLIOHEI) I I Y  TUE UIRECTOU 01. S'UTlUkEHx, t:.XD. p~mb~, 
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ACT No. 24 QF 199-1. 
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Arc Act fcsrthcal. to anted tha T d  M u  Unwetsitics Lams. 

BE it eaaded by the Legdative AsamMy of the State 04 T a d  Nadu in the 
Forty-emmd Year of the &public of India aa fellows :- 

i 

1. This Act msry be &led the Tad Mada Univenaities Laws (Anlend- Sbort liae 

rncrst) AbP, 1M. 

N a b  Act 2. In aection 14 of &a WM Unirtnaity kct, 1923, in the proviso to Amendment of 
Tamil Nadu Act m3 clause ( b ) ,  for ttde, ward8 " Rcwided Ir3sa hi *, tW tloU&ng shall be substi- Vn 

tuted, namely :- 
" Provided that o member of the Lcgjslati~e Assembly of the State o% 

Tamil Nadu ghzdZ ceae to he a me* of the Senate from the date on which 
he mesea ta be a member 04 the Legkdative h r n b l y  of the State of Tamil 
Nadu : 

Prcwided further tha& *. 
e 3. In section 33 of the .4nna& University Actp 1928, 20 sub-section ( A ) ,  Amendment of * 1929. the following proviso &all ba added, nmnely :- i"""" Tamil Nadu Act 

I d 1929. 

i " Provided that a member of the Tamil Nadu Legislative Ammbly shall 
cease to be a member of the Senate hwn tke date on &I& he. ceases to be a 

b member of the T a d  Nadu hgkdative Ameddy. *. 
I 
1 (A Group) IV-2 Ex. (437) --I 
D l 79 i3 
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Amendment of 4. In action 15 of the ifadurai-Iiamaraj uni;ersity Act, 1865, in the 
Tamil Nadu Act 
s3 of ,965. proviso to clause ( b ) ,  lor thc words " I'rovided also that ", the folloxving sl~czll 

be substituted, namely :- 

L' Provided that a member of the Legislative Assembly of the Statc ol: 
'Tamil Nadu shall cease to be a membcr of the Senate from the date on which 
he ceases to be a member of the Legislative Assembly of the State of Tamil 
Nadu : 

Provided further that ". 
Amendment of 5. In wtion 20 of the Bharathhz University Act, 1981, in the proviso to 

Nadu Act ciause ( b ) ,  for the wordn "Provided furthey that ", the follovving &all be 1 of 1982. 
rubstituted, namely :- 
e- 

'b  Provided thatla mmbeq 04 t h  T d  Nadu Legidative A&eIIkbly tiihall 
ceaee to Ix a member of the Senate from the data on which he ceases to bc a 
member of the Tamil Nadu Legislativa &mbly : 

Provided further thati ''. 
Amhtdmeat cf 6. Ia section 20 of the Bhtwathidaaan University Ad, 1981, in the prcdso 

Nadu b clause (b) ;  for the rorde "Provided further that", the following shall be D o ! ~  
mbtitutea, namely :- 

"Provided that: a, rneber of the Tamil Nadu hghlative M l y  a'iLel3 
aarae to be e member of the Senate f m  the &to an which he ceaoes ta be a 

mm&mufthbTamilNaduLcgidstimBrasemBt.: 

P h d d  further tM ". 

-of 
Tamil Nadu Ac4 

7. In mtiolol 18 of the Tamil University A&, 1982, in the p r o d  Gb 

e d gas. alarm (c), for the words " ProPided further that ", tlx? following ahnll be 
rabatitutea, xmmcly :- 

" Provided that s m b e r  of t&i TentiI Wsdu 3kgi.sMvb Plasemblg bll 
aoaae .60 be ~b member of the Senate from the date oa which. be c a w s  to ltKi a 
member af tho Tamil Nsdu Ixgidati.~ AmmMy : 

k d m e n t  aP 
'Carnil Nada M 

8, In section 21 of the Ahgappa Univemity Act, 1985, in the prwiw, te 

13 of 1985 &me (c), for the womb "Provided fustber thatv? the fallowing &tdI be 
dstituted, namely :- 

" Provided that a member of the Tamil Nada hgidative Ammbly ehall 
to be a member of the Senate from the date on which he eeases b be e 

member of the Tamil Nadu Legislatire a b l y  : 

Provided further that ". 
Amendment oi 9. I n  eection 19 of the Manonmaniam Sundaranar University Act, 1990, 
l'd Nadn Act 

31 19% in the proviso to clause (b)b for the word6 'Provided that", the following shall 
$C substituted, namely :- 

" Provided that a member of the Tamil Nadu Legislative Assembly shall 
cease to be a member of the h a t e  from the date on which he ceases to be a 
member of the Tamil Nadu Legislative Assembly : 

3 Provided further that ". 







I 
I I tllamepdment of ' 

TanGI Nadu 4. In section 12 pf the ~harathiar university Act, 1981, to sub-section ( I ) ,  Ta;;; 
! 1 -  1 of 1982. - the following proviso shall be added,' namely :- , .  

I s /  

" Provided tha6 if the ChanceUor does not approve any of the persons in . 
I 
I the panel so recommended by the committee, he may take steps to constitute 

another Committee, in accordance with sub-section (2), to give a fresh panel of I 

th&e different names and shall appoint one of the persons named in the fresh firnrl 
I I 

. . panel as the Vice-Chancellor.". 

-dmeat d 
, Tamil Nado 5. In section 12 of the Bharathidasan University Acty 1981, to sub-sixtion (I),  of es, 

1 of l9S2* the following provjso shall be added, namely :- "ZI ' 
La 15 

"Provided that if the Chancellor does not apprccre any of tile persons in 984. 

I i farail : 
the panel so recommended by the Committee, he may take steps to constitute ~ c t  23 1 another C o h t t e e ,  in accordance with sub-section (2), to give a fresh panel of bnil f 

I f 

three different names and shall appoint cne of the persons named in the fresh 
pt 31 

panel as the Vice-Chancellor.". . 

' a%nxdmeat of 6. In section 12 of the Tamil University Act, 1982, Lo- sub-section (1). =a;-1 
I Nadu the f ollowiog F roviso shaU be added, namely ;- , .a 9 of 1982. 
;, " provided that if the Chancellor does not apprwe* iqy of the persons in t 

. the panel s6 recommended by the Committee, he may take steps to constitute 
another Committee, in accordance with sub-section (2), to give a fresh panel of 
three different names and. shall appoint one of the persons named in .the fresh 

i 
1 

I ~ 

I 
panel as the Vice-chancellor.". * ,  r -  

1 
I 
I 

d sa Women's Uni- Act, 1984, to ,, , 
viso shall be added, namely :- 

" Prgvidd that if the Chancellor does not approve any of the p e t ' ~ ~ ~  in I 
? h e  panel so. recommended %y the Committee, he may take steps to constitute I 

.another Committee, in 8ccordancw with sub-section (2), to give a fresh p a d  of 1 

ahree different names and shall appoint one of the.persons named iri the fresh 
~ a n a  1 as the Vice-Chancellor.". ) . ', 

I 

tsity Act, 1h5, to sub-seetbn (I), Tamil 
Act 23 q 

" Provided that if the Chancellor does not approve any of the persons in 
ithe panel so recommended by the Committee, he may take steps to constitute 
:aiather Committee, in accord ace with sub-section (Z), to give a fresh panel of 
rthree different aames and shall appoinr. one of the persclns nmed in the fresb. panel 

I 

:as the Vice-Chancellor.". 
A CI 1 . dSr"- 

maniam Sundamnar University Act; 1990, Tamil 1 

- to  subsection (I), the following proviso shall be added, namely :-' Act 31( 

" Provided that if the Chancellor does not approve any of the persons in 
el so recommended by the Committee, he may take steps to constitute 

in accordance with sub-section (2), to give a fresh panel of 
nt names and shall appoint one* of the persons named in the fresh 

ities Laws (Amendment) Ordinance, Tamil N - -- 
I , O r d i n a i m  

of 1992 

---. - 
i 
-A_ 

[$) 
b" 
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Part JV-Section 2 . 

PART 11. 

Amendments to the Madras University Act, 1923. 

"5-A. Disqual$cation for election or narlJnation to Senate, Syndicate and 
Acadclnic Council in certain cases.-<l) Notwithstanding anything contained 
in section 14, 18 or 23, no person who has held office as a m):mber for a total period 
of six years in any one or two of the following authorities, namely:- 

(ii) the Syndicate, and 
(iii) the Academic Council, 

shall be eligible for elcctlon or nomination to any of the said three authorities. 



I 

I, . 
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Explanation II.-For the purpose of computing the total period of SIX years 
* *  -. referred to in this sub-secticm, the period of three years during which a person 

, $ ' -  . - .+, I held .pffice ip, one authority either by ehtion or by nomination and the period of 
three years during which he held offi~e in anotber authority either by election or 

1 r 
I ++ by nomination shall be taken into account and accordingly such person ahaU not 

be eligble for ele&on or nomination to any one of .the sdaid three authoritla : 
Provided that for the purpose of this subisaction, a person who has held 

office in any one of the said three authorities in a casuai Vacancy for a period not 
f less than one year shall be deemed to have held office for a period of three y m  

. -.: : ?<I.! I$ -(+ +.in .that :authority: ' i, 

, , ', .+ . 
. +  , ,t. .$ .," ! 9  . .a a 

I .  : k ''5,. . . '~ovideil fonhr that .for th6 purpose of thig r . ' k t i ~ n ,  if a person w 
' ? 
, . 

I 8  

ebected or nominated to one authority and such person became a member of another 
! t - ;:; ,i'L.\ .:,: . * authority b virtue of the m e m m p  instha Srst mntioned gutbrity, the p i o a  
- A  

far abioh &.held o@ce in the w m j o a o d  authority done l h s ~  t a~cn  into 
. % *  * ' " -ILL. 

k (2) PSorniryr* jn sub-so@on (1) el@ have application iq respect of- 
: * * s 3 * w * W ~ * " " "  . .,-, . - . )  .?&":I'",(~)'&&W =& r e f e d  t~ in 1401, -but not includj~g 

wcmbtm of the Symdicatc vho are not otherwise members of the Senate 'raferred to 
inCwrp(lO),;'' ':'j * , t  * , ., . 4 r  , , s  - 4  ; : , ~ C S  , 

(ii) tzg-qfjicio members referred to in &on 18 (a), and 
,. . (iii) ~~-0Jieeiohernbers referred to iq *section 23(a), but not incduding .. - - % - mmbers of the Syndicate who are not-0- members of the Academic CoEurcS 

- rt:f& to in itcm.(S).". 
Amendment 3. In redion 14 of the 1923 Act, in clause (b), for the expression "Save as 
of mion 149 -oPhcmise provided, elected and nomiaated members of the Senate shall hokl 6Bkx 

- fw a period of three y m n ,  the fqllow* ahall b,m+titu*tt8, namely.*- 
"(i) Save as otherwise provided,' ckted and' nominated members of the 

Sa$+£e shall hold office for a period d tbm years and such members sBatl be eligible 
fa election or normpatiqn for ~t mmo tv yot$r$ period of three yew. 

(ii) W W i  m&t&:iq .&&& o).&&&M io me to 'a -,, 
\iaCaney, the $eriidd of vffice'held for''n~'1esi tbanfsonezycar bjr any such member 
slllll bc mstrwd as a full period of three years for the purpdse d thm &use. 

&pfmaation.-Far the p&pose of .this clause, the expression "period" shall. 
induck the period held prior to the date of the publication of the Tamil Nadw 
Unkrsitres U W ~  (Wqd .Arpdment),,Act, .1991, in the Tamil Nadu Government 
Gazette.". , , 

Amendment .. . 9,. In section 18 -of the 1923 Act, in clause, (b), f ~ r  the expression "Save as 
of otheme provided, elected and nominated members of the Syndim shall hold mion la. office for a perid of tiwee yam*: the fo110wing ~ h a n  be substitutmi, m e ~ y : -  

"(i) Save as otherwise provided, elected and nominated -memG-of-the 
Syndicate shall hold o5ce f a  a period of three years and such members shall be- 
eligible for election or nomination for not more than another period of three years. 

.. , . (ii) Where a member is elected or nominated to,the Syndicate to a casual 
vacancy, the period of office held for not less than one year by any such .member 
shall be construed as a full period qf thxw years for the purpose of this c l a w  

Explanation.-For the purpose of this clause, me expression "period" shall 
include the period held prior to the date of the publication of the Tamil Nadu 
Univers$es Laws (Second Amendment) Act, 1991, in the Tamil Nadu G o v e m ~ t  
Gazette. . 

Amendment, . 5. In section 23 of the '023 Act, in clam (b), for the expression "Save /'as - of otherwise provided, elected and nominated members of the Academic Council shall 
don ii. hold office for a perk d of three yearsy', the following shall be substituted. namely:- 

"(i) Save as otherwisepro%ded, elect@ and nominated members of the 
Academic Council shall hold office for a period of three years and such members 
shall be eligible for election or nomination for not more than another period of 

yeius. 
(ii) Where la member is elected or noqinated to the Academic Co-1 to 

a caisual vacancy, the period of o h  held for not less than one year by any such 
member shall be construed as a full period of three years for the purpose of this 
c lawe. 

Explc~iwtion.- For the purpose of this clause, the expression "period" 
sballincIudothe perid  he4d prior to the date of the publication of the Tam11 N?rln 
Ifairarsities L i w s  (Second Amendmeat) Act, 1991, In the Twi l  fladu Gs~smrnf 

j C@@?tteGn. 

la - 

b* r,, 



(I ) no person .who has held office as a member for a total period cif yia 
Years in any one or two of the following authorities, namely:- 

(i) the Senate, 

(ii) the Syndicate, and 
j 

.(iii.) the Aoadcmio Council, - 

shall be eligiblt for election or nomination to  any of thc saic three authorities. 

Exp1anatlon.- For the purpose of aornputing the total pmoa ot SIX years 
referred t o  in this clause, the period of three yeas  du~ing which a person held office 
i 11 one authority either by election cr by nomination and the period of three years 
during which he held office in another authority either by electio.: or by nomination 
shall be taken into account and accordingly such person shall not be eligible far 
election or nomination to any one of the said three authorities : 

Provided that for the pvrpose of this clause, a person who has held office 
for a period not less t han one year in any one oft he said three authorities in a casual 
vacancy under subsection (3) of section 33 shall.be deemed to have held office 
for a period of three years in tbat authority: 

Provided further that fcr-the purpose of this clavse, if a person waselected 
or nominated t o  one authority and such person became a member of another 
authority by virtue of the membersaip in the first mentioned authority, the perllxl 
for which he heId office in the first mentioned authority alone shall be taken in@' 
amount 1 

(2) nothing in  clause(1) shallhave application in respect of-- 

(i) ex-offlcfo membars referred to  I n  section 1 5, Cbss 1, but not including 
meijlbers of tho Syndicate who are ,not oAberwise members of the Senate 
refeirdd to in item (I 1); . , .  . ,. , I . 1 1 .  

I _ .  I 

. .  



1 

I (ii) ex-oficio members referred to in section 17, Class I, but 
not. including members of the Syndica~e who are not otherwise members 
of ,the Academic Council referred to in item. (5); 

v (iii) ex-oficio members referred to  in section 21, Classl. t 

f 1 .  
' ' Expla?aation.-For the purpose of this section, the expression 

I 

I I 

" period " shall include the period held prior to the date cf the 
pubtication of the Tamil Nadu Universities Laws (Second Amendment) Act, 
1 in the Tamil Nadv Government Ooaetle. ". 1 

I 

PART IV. 

I Amendments to the Madurai ~ a n $ r a j  University Act, 1965. 
i 
I 

Amendment 8; In section 15 of the Madurai-Kamaraj University Aot, 1965. (herein- Tamil N.adu 
of after referred to as the 1965 Act), in clause (b), for tho expressloll "Save Act 53 of 
rectian as otherwise provided, eleotcd and .nominated members of the Senate 1H5. 

shall hold cffice for a period of three years", the following sball be 
substituted, namely :- , .  

" i Saye as otherwise provided, ~1ect.d ~ n d  ncminatcd members of the 
Senats(iihal1 hold cfiice for a period of three years and such members . 
shall be' sligible for elstion or nomination -for ,mt . more .than anothet 

' . period of three years. 

.;$ . . . .  (ii) Where a member is eleated or nomiked to the Senate to a 
casual vaxnoy, the period of offioe held for not lass than one year 

. any such member shall be wastrued as a full *riod of three years 
' for tho purpose o f th i s  clause. 

@phtion.- or tihe purpose of this clause, tbe expression "peliod " * 

shall include the period held prior to the date of the publication of 
% . tho Tamil Nadu Universities *Laws (Second Amendmem) Act. 1991, in the 

Tamil Nadu Oonrnwnt Gazette.". 

Amendment 9. In section I 9  of the 1965 Act, in clause ib), for the expression 
of 

1 "Save as otherwise provided, elected and nominated membel a of the 
WiOn 19' Syndicate shall hold office for a per106 of tbr* years*', the fcllowing 

I shall & substituted, namely :- 

"(i) Save as otherwise provided, elected and nominated members of the 
b syndicate shall hold office for a period of t bee  years and suoh mem- 

bers shall be eligible for eleotion or nomination for not more than 
mother period of three years. 

(ii) Where a member is 'eleoted or nominated to the Syndicate to 
? oasual vacancy, the period of 05ae held for nct less than one year 
by any such member shall be construed as a full period of three 
years for the purpose of this clause. 

.lixplanation.-For the purpose of this clause, the expression 
"period" . shall include the period held prior to  the date of the 
!mblication of the Tamil Nadu Universities Laws (Second Amendment) 
,4ct, 1991, i n  the Tamil Naau Government Gazette.". 

' Amendment 
of 10. In ssotion 24 of the 1965 Act, in clause (b),for the expression 
eection 24. "Save as otherwise provided, elected and nominated members of the 4cademic Council shall hold office for a period of three years", the 

tolIowing shall be ' substituted, namely :- - 
66 (0 Savc as otherwise provided, elected and nomina~ed members cf 

the Academic Council shall hold office for a period of three years 
and such mcmbcrs shall be eligible for election or mmination fcr nor 
more tban another pcricd of three years. 

- --- - .. - -. - -- - - -  
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I 

E,rplanation.-For the purpose of this clause, tlke expression 
shall include the period held prior to  the date of the publeatroll "P.'"" 
oi the Tamil Nadu Universities Laws (Second Amendment) Act, 1991, 
i n  the Tamil Nadu Government Gazc tte.". 

f 
11. After section 24 of the 1965 Act, the f. llowing section shall be inserted, Insertion of 

namely;-- new 
section 24-A. 

"24-A. ~isquali~icatbn /or election or nomination to Senate, S yndlcate 
cmd  cade en tic Council irz certain cases. - (1 J No L wit hstandi~g anything contained 

i in sscrion 15, .l9 or 24; no person whc has held office as a member for a total 
period of six years in any one or two of the following authorities, namely:- I 

i 
! 
i 

(i) the Senate. 

(ii) the Syndioate, and 

(iii) the Aoadi mic Council, 

shall be eligible for election or nomination to any cf tho said three authorities. 

. - 
,' 

Bxplanatwri I.--For the purpose cf this sub-section, the expression 
"period" shall include the period hcM prior to the date of the publication of 
the Tamil Nadu Uaive~sities Laws (Second 4mendment) Act, 1991, in the 
Fmil Nadu i?ovenvnent Oazette. 

Gxplanation 11.- For the purpose of computing the total period of six 
yt3:lrs referrod to  in this s~,b-sectior., the wid of three years during whkh 
2 person held cffiu in one authority either by electicn or by nomination and 
the period of throe years during which he held cffice i n  another authori y 
either by election or by ncmil)~tio~) shall be taken into aooount and acpordina 
su fi person shall not be eligible for ele~ticn or non,:nation in any one of the 
said three authorities : 

m 
Provided that for the purpose of this sub-seotion, a person who has held 

office for a period not less than one year in any one of the said three avtho- 
rities in a casual vacancy shall be deemed to bave held ofice for a perid 
of three years in that asthorjty: 

Provided further that f ;r the purpose of this su b-scotion, i f  a person 
was elected or nominated to one authority and suoh person $became a member 
of another authority by virtue of the membership in the first mentioned 
authority, the period tor which he held ~ E c e  in the first mentioncd a~thority 
alone shall be taken into account. 

(2) Nothing in sub-secticn (1) shall have application in respect of-" 

( i )  ox-o$cio members referred to in  section 15 (a), Class I, 'but 
not including members of the Syndicate who are not otherwise 
members of the Senate referred to  in item (10); 

(ii) ex-oflcdo I members referred to in section 19 (a), Class 1 ; ana . . 

I 

(iii) ex-oficio members referred to in section 24 (a), Class f , but not 
including members o i  the Syndicate who are not otherwise members 

I *  
Acadehic Council referred to  in item (S).". ~ r _  , . I 
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I ' PART, V e  , 

r ,+ ' m 

' I Amrndments to the Anna University Act, 1978. 

Amendment 
of 12 In  sectibn 17 of the Anna University Act, 1938 (herainafter referred 10 T,,U ~&i~ 
section 17. as t hc 1978 Act), in su b-secticn .(4),- Act 313 of 

1978. 
t (1) for the expression "The term of office of the members of the Syn- 
# dicate other than tne ex-oficio members shall be three years", the fcllowlng 

. - .  shall be substituted, namely:- 

"The term of office of the mem%ers of the Syndicate, other than the ex-oflcio 
membeis, shall be three years and such members shall be eligible for 
elecition or nomination for not more than another term of three years ."; 

(2) after the proviso, the following proviso and the Bxplanalion shall 
be added, namely:- 

"Provided rur .her that where a member .is eleoted c l  nominated to the 
Sy~dicate to a casual ,vacancy, the period of office held far not less thau one 
year by any such member shall be construed as a full term of three years for 
the purpose of this su b-section.' 

.Axp2amtion.- For the purpose of this su b-section, the expression 
"term" shall ioolude the term held prior to the date of the publication of the 
Tamil Madu Universities Laws (Seoond Amendment) Act, 1991, in the Tamil 
Nadu Governmept Gazette.". ., _ .._ 
' 

13: 19ftir Section 17 of the 1478 Act, the following section shall be inserted, 
section 17-A. liarnely :- 

"17-A. Disqualificathn for election or nomination to syndicate and Academic 
Council in certain cases.-31) Notwithstanding anything contain2d.i~ section 17, 

. 18 or Statut'e'9 of Schedule 11, no person who has held of lx as a member for a total 
period of bix years in any one or both of the following authorities, namcly :- 

+ . - .  r '  

1 .  

, 
' ', 

(ii)-the .Academic Council, . 
ahall be eligible for election or nomination to any 6f the said two authorities. 

the purpose of this sub-'section, t b  expression 
dd held prior to the date of the publication of the 
(Second Amendment) Act, 1991, in the [ImiI Nadu 

0 4 
s ,  Yiz=s 

computing the total period of six years 
tbree years during which a person held 

r b &election or by nomination and the period of 
O& in another authority either by election or by 
ccount and amdingly such person shall not -be 

. , 
nomination to any one of the said two authorities : 

provided that for the purpose of this sub-section, if a person who has held 
oBce for a pzriod not less than one year in arly onepf the said two authorities in a 
casual vacancy shall be deemed to have held oftlce {or a period of three years in that 

Provided further tbat for the purpose of this sub-section, if person was 
elected or nominated to one autbo~ity and such perscn became a member of another: 
authm!ty by virtue of the membership in the &st mentioned authority, the period 
for wh~ch he held office in the first mentioned authority alone shall be taken into 
aocouQt. 

(2)aNothing in sub-sixtion (I) shall have api>licatioh in respect of- 

(i). exkfficio members referred to in section 17 (2), clauses (a) to (d) and 
' (g) : and 

(ii) ex-oflcio members refmed to. in clause (1) of Statute 9 of 
Schedule 11.". , , . 

. ,. 
- 

J' 
P 

:amil ?' 
Act i 
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14. h Schedule I1 to the 1978 Act, in Statute 9, in clause (3), 6 e i  ~&'wordsyh~dik i t  " *' 

"three years", the following shall be aided, namely :- of , 
rchedule XI. 

"and such members shall be eligible for nomination fm not more than anothei 
term of three years : 

Provided that where a member is nominated to the Academic Council -to a 
casual vacancy, t l e  period of o$ce held for not less than one year by any such member 
shall be construed as a full term of three years for the purpose of this clause. 

Bxplu7zation.-For the purpose of' this clause, the expression "term" shall 
include the term held prior to the date of the pub1icat;o'n of the Tzmil Nadu Univer- 
sities Laws (Second Amendment) Act, 1991, in the T a i l  Nadu Government Gazette.". 

PART VI. 

Amendments to the Bhurathiar university Act, 1S1. 

ilmil Nadn 15. After section 6 of the Bhvathiar University Act, 1981 (hereinafter referred of ' 
Act 1 of 1982 to as Tamil Nadu Act 1 of 1982), the folloying section shall be insetted, namely :- sediOII 7 .  

fi. DisquaZ&kation joF election or nominutian to Senate, St&g C!ommittee en 
Academic Affairs and Syndicate in certuh cases. -(I) Notwithstanding anything 
contained in section 20, 23 or 24, no person who has held office as a member for a 
total period of six years in any one or mare of the fellawing authorities of the 
University, namely 1- 

' (i) the Seaate* , 
1' 

:ii) the' Stauding Committee on Academic Affijrs, and . , 1 ,  . .. 

(iii) the Syndicate, 
. ' 

shall bo eligible for eleation & nodimtion to anyb of the said thee authriti& 
. .~ .. I .. ..: 

I Expiandtion I.--- the purpose of this sub-section, the expressihl " petiqd ' 
shall include the period of office held by any perm prim to the date of the publ~clr- 
t i ~  of the Tamil Nadu Universities Law (Seoorad Amendment) Act, 1991, in the 
Fmil Nadu ~Gov&mi~at Wz~t te .  ' . . 

d % 

~r~lanat'ion a-For the P&~OSC of ohWting &e total period of six ykat~ 
referred to in this sub-sect ion, the period of three years durlng which a person &Id 
ofEce in one authority either by election or by nomination and the period of three 
years durin? which he held office in another authority either by election ortby 
nomination shall be taken into account and accordingly such person shall not be 
eligible for election or nomination to any one of the said t4ree authorities : 

Provided that for the purpose of thie sub-section,.r person Who has held oface 
for a period qot le6s than one year in any one of the said three authorities in a casual 
vacancy shall be deemed to have held office for a period of three years in that 
authority : 

Provided further that for the purpose of this sub-section, if a person was ejec- 
ted or nominated to one authority and such person became a member of another 
~uthority by virtue of the membership i? the first mentioned authority, the period 
for which he held office in the first mentioned authority alone shall be taken into 
account. 

(2) Nothing in sub-section (1) shall have application in respect of- 

(i) ex-oficio members ieferred to in section 20 (a), Class I, tut not 
including membcrs of the Syndicate who are not otherwise members of the Senate 
referred to in iten1 (13) ; and i 

I- 
, j 
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Amendment 16. In section 20 of Tamil Nadu Act 1 of 1982, i l l  clause b), for the expression 
of " Save as oihsrwise provided, elected and nominated ~nem h rs of the Senate shall 

20* hold office for a p t r i~d  of thee yeas", the following slull be substituted, na~nely . ! 
"(I)- Save as otherwise provided, elected and nominated members of the Sznate 

shall hold office for a pcrid of three yews and such mzmbers shdl b:: ellgible for 
clzclion or norninatiotl for not more thln another period of three years. 

(ii) Where a member is elected or nominated to the &mte to a uiswl vacancy, 
the psriod of office held for not less than one year by any such member shall be 
construed as a full period of, three years for the purpose of this clause. 

Explanrftf~n. -For the purpose of this clause, the expression " period" shali 
include the perid held prior to the date of t h e  publication of the Tamil Nadu 

i b+ 

. Universities Laws (Second Amendment) Act, 1991, in the Tamil Nadu Government h 
,Gazette.". 
i 1 

~mendment 
of 

17. In ssction 23 of Tamil Nadu Act 1 of 1982, in sub-section (2), in clause (c),  

23: for the ezpression "The membt rs of the Standing Committee on Academic a i r s  
i 

oohtr than the ez-o$ioie members, shall hold of ia  for a period of three years", the 
following shall be substituted, nalncly :-- 

I 
F' 
I 

r 

"(i) The members of the Standing Committee on Academic Affiirs, other 
lhan Lhe ex-o cio membtrs, shall hold o k  for a pcriod of three years and such f aembe rs sha . be.eligible for. ejection,for n ~ , t  .spore than amthe r pe&d of 
$brae ytars. 

(ii) Wherea membtris. elected to the Standing Committee on Academic 
. ~Miiirs to'a:casu$l vacaney,'the pcriod.of o5ce  had for not less than one par by 

any such member shall bt construed as a full pcriod of three ytars for the purpose 
of -this clause; , . : 

. * . :  . .  .. .. * . 8 .  . ,  .I s ., . . 
- ,  - ,  . , 

Expmtion.  --For the purpose of this clauk, the hccxpreqbn ''period " shall 
include t hc pt riod held prior to the date of the publication of the Taniil Nadu 
,Vaiv$rdties ~ W S  ($ccong Ameadnac pt) Act, 1991, in the R"il Nadu G~vermeut 
eipttc.". 

Amendment - 18. In section 24 of Tamil Nadu Act 1 of 1982, in clause (e), fox the expression 
of Save as otherwise provided, the members of the Syndicate other than the exsfficio 
*otisn 24. members shall hold office for a period of three years ", the following shall be 

substituted, namely : - 

(((i) Save as otherwise provicied, the members of the Syndicate. other than the 
exsflcio members, shall hold oBce for a period of three years and such members 
shall be eligible for election or nomination for not more than another period of 
three years. 

(ii) Where a member is elected or nominated to the 'syndicate to a' casual 
vacancy, the period of office hc Id for not less' than one year by any such member 
shall be construed as a. full period of three, years for the purpose of this clause. 

- bxpranatbn. .-For the purpose of this clause, the expression "period" shall 
include the period of office held by any person prior to the date of the publication 
of the Tam1 Nadu Universities Laws (S-cond Amendmt nt) Act, 1991, in the Tamil 
-.#a& Ger~rnwent Gazelle ,", . . . . . . . .,; .,. -. 
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Amendments to the Bhorohidasm University Act, 1981.. 

.-. - 
I .  

B (i, the Senate , 
(ii) the Standing Committee on Academic Affairs, and 
(iii) the Syndicate, 

6 ,  

shall be eligible for election or,nomination to any of the said three authorities.' I ' 

Explanation L-For the purpose of this sub-section, the expression " p$od " 
shall include the period of office held by any person prior to the date of the pubhcation 
of the Tamil Nadu Universities Laws (Second Amendment) Act, 1991, in the Tamil' 
Nadu Government Gazette. 

~x~lanat ioh  iZ.-For the purpose of computing ?he total period of .six years 
referred to in this sub-section, the period of three years during which a person held 
office in one authority either by election or by nomination and the period of three 
years during which he held offica in another authority either by election or by nomi- 
nation shall be taken into account and accordingly such persqm shall dot be eligible 
for election or nomination to any one of the said three authorities: 

+ 

Provided that for the purpose of this sub-section, a person who hy. held 
office for a period not less than one year in any one of the sad threp authorities in 
a casual vacancy sfiall be deemed to have held office for a period of three years in 
that authority: 

Provided further that for the purpose bf this sub-section, if a person was 
elected or nominated to one authority and such person became a member of another 
authority by virtue of the membership in the k t  mentioned authority, the period 
for which he held office in the first mentioned authority alone shall be taken into 
account. 

(2) ~ o t h i i ~  in sub-section (1) shall have application in respect of- . 
(4 ex-oflclo members referred to in section 20 (a), C b  I, but not inch& 

ing members of the Syndicate who are not otherwise niembers of the Semate referred 
to in item (1 3) ; and 

(ii) ex-offiw members r e f e d  to in section 23 (2) (a), Class I ard:pction ' 

24 (b), Class I." 9, - 

20. In section 20 of Tamil Nadu Act 2 of 19b2, in clause (b), for the expression Amendment 
66 Save as otherwisepr6vided, electedand nominated members of the Senate shall 20. 
hold office for a perid of three years ", the following shall be substituted, aame1y:- 

0 

kel Save as otherwise provided, . l i ed  and nomimted members of the S L t e  
shall old office for a period of three years and such members h l l  be eligible' for 
election or nomination for not mere than another period of three yeas. . , i 

(ii) Where a member iselected or nominated to tbp Senate to a ~ 8 u a l  vac.a;lcy, 
the period of office held for nat less than one year by any such member be 

1 
construed ss a full period of three yeara for the purpose of this clauae. 



Bxp1anatior.-For th:: purposc of this ,clause, the expression " period " shall 
include the period held piior to the date of the publication of the Tamil Nrdu 
Universities Laws (Second Amendment) Act, 1991, in the Tamil Nadu Goverrtment 

Amendment 
of 

21. In section 23 of Tamil Ncdu Act 2 of 1952, in sub-section (2), in clause (c). 

saction 23. for the expression ''.T~v" members of the Standing Committee on Awdemic 
Aairs, other than tl1.e ex-oficio members, shall hold office for a period of thres 
v -+rs", tht following skdll be substituted, namely:- 

b) The mr~nbe~s of th- Etradiq Connrnittee on Academic *airs, uihcr 
&an e ex-offlcw ~ilel~ibers, shell hold office for a period of three ycars and such 
l~~embess shall be eligible for election for not more thsn another p?ri~d of three 
yc:ars. 

(ii) Where a member i s  elected to the Standing Committee on Accdemic 
PjWis to a casual vaczncy, the period of ofllce held for not less than one year by 
any such mzmber shall be construed 5:s ii full priod of three y e u s  for the purpos: of 
this dause. 

Amea&mont 
of 
section 24. 

1' Ay,hation.-For the purpose of this clause, the expression "period" shall . 
include the period held prior to the dzte of tbe publication of the Tamil Nc.du 
Universities Laws (Second Amendment) Act, 1981, in the TmilNadu Government. 

22. In section 24 of Tamil Ndu Act 2 of 1982, in clause (e), for the expression 
"Save as othwwise provided, the members of the Syndicate other than the ew- 
O.@CW ~nembcrs shall hold office for a period of three years ", the following shall he 
suk~itutrd, namely:- 

Save as olherwise provided, thc members of the Syndicate, other than the 
members, shall h ~ d  office for a pcriod of three years and such memoss 

shall be eligible for election or nominr.tion for not more thqn ~npther *rid of thrx 
years. 

(ii) Wherc a mer her is elected or riominaled to the Syndicdte to a msual 
vacancy, ths pcriod of office held for not less than one ycm 'by rny such member 
shi,ll be construsd as a Pdll pried of three yeers for the purpose of this clause. 

Bkphtion.-For the p-lrpose of th's clause, the expresion "p~riod " skill 
include the period held prior to the &.te of rhe publlccition of the Tcrlnii N d u  
U~iv~ksities Laws (Second Amendment) Act, 1991, in the Tamil Nadu Government 

a 
. , 

PART m. 
I 

I /  Ametkhents to ihd Tmil Unipersity Act, 1982. 
, , Insertion of 

, ' new 23. After section 6 of the Tamil University Act, 1982 (hereinafter refqred to Tamil ~ ~ d , ,  
- sectiod 7.  as Tamil N d o  Act 9 of 1982), the follming section shall be inserted, namely i- 9 of -11 1982. 

- '7. D@uaIipCati(ln for PIectlon or mna&t&i to &mat# ;Bd SYII(hte 61 . - certain cases..--(l) Notwithstanding anything,contained In Section 18 or 21, no person 
who has held office as a member for a total jmiod of six years in any one or b ; I  
of the following authorities, namely :- 

- . ? I  
. .. . , .  : - .-- 

,< ;r - <. 
+: . . .rr (i) ,the knatc, and 

1 .",t i % . , . a ..+rl : ,. 
, 21  "ii) the Syndicate, 

- .  7 Shall be eligible for electioi~ Or nomination to any of the %Id two aotboritia. '' 
- 



-- 

Explanation I. -For the purposs of this subsxtion, the exgegsioa *prriod" 
shall include the period of office held by nny p e m n  prior to the date &tbc publj- 
catic Q of the Tamil Nadu Universities Laws (Second Amebcn( )  Ad, 1991, in t q s  
Tamil Nadu Government Gazette. 

Provi&d fwher that for the purpose of this subsaction; if'a perm was 
elected or nominated to one authority and such person became a member of another 
athority by virtue of the meqbership in the first men?ioned authority, the period 
for dhich he held office in the first mentioned authority alone &.I1 be talcen into 

(i) .ew&io nembers referred to in section 18 (a), Class I, but not 
including members of the Syndiccte who are not otherwise members of the S e ~ t e  
refcncd to In item (9); 2nd 

( ~ i )  ex-oflcio member8 referred to in section 21 (b), Class LW. 

24. In section 18 of Tamil Nadu Act 9 of 1982, in clause (c), for tbe_expressionAm-a 
"Save 2s otherwise provided, elected or norointitcd members of the Senate shall Ln 
hold office for a period of three years", the follo~ing shall be substituted, namely:- 

"(i) Szvc : s otherwise provided, elected ind nomjnzttd members of the Saute 
sllall hold of&:: for'a period of three years and such members b l l  be eligible for 
electicn or nomination for not more than ?.nother period of three years. 

(ii) Where a r iembcr is elected or nominated to the Senate to a casual vacancy, 
the period of ofIicc held for not less than one year by any such member shall be 
construed zs z full period of three years for the purpose of this c1:nsc. 

&planation.-For the purpose of this clause, the expression "priod" +all 
include the period of office held by any person prior to the dat( of the pub1icat"on 
of the Tamil Nadu Universities Laws (Second Amendment) Act, 1991, iq  the Tamil 
Nadu Government Gazette.". 

25. In section 21 of Tamil Nzdu Act 9 of 1982, in clause (e), for the expression Amendment 
'*Save as otherwise provided, elected or nominated members of Syndicate shall of 
hold office for a period of three years", the following shall be substituted, namely:- e m  2f-  

'amil Nadu 
Act 9 of 
I1>S2. 

" (i) Save as otherwise provided. elected and nominated members of the 
Syndicate shall bold office for a period of three years and such members shall ba 
eligible for election or normnation for not more than another period of three yea-.  

(id) Where a member is elected or nomihated to the Syndicate to a casual 
vacancy, the period of office held for not less than one year,by any such 
member shall be construed as a full period of three years for the purpose d this 
clause. 

Explanation.-For the purpose of this clause, the expresSion "period " shall 
include the period of office held by any person prior to the date of the publication 

C of the Tad1 Nadu Universihes Laws (Second Amendment) Act. 1991 in the Tmnll 
Nadu Government Gazette.". 
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llamdy :- 

" 7. L)isqualification for nomination to Academic Committee and Executive 
C'r,uncil in certain cases .--(l) Notwithstanding anything contained in section 20 
or 23, no person who has held office as a member for a total period of six years in 
a4g one or both of the following authorities, namely :- 

, (i) the L.. Academic Committee, and . 
i 

. h t  (ii) the Executive Council, 
1 ,  

'&hall be eligible for nomination to any of the said two authorities. 
, 

3 + . Explanation Z .--For the purpose of this sub-sectlon, the expressicn 
"period" shall include the period of offiw held by any person prior to the date of 
the publication d the T a d  Nadu Universities Laws (Second Amendment) Act, 
1991, in t h: Tamil Nadu Government Gazette . - 

Explanation IF.--For the purpose of computing the total period of six years 
referred to in this sub-section, the period of three years during which a person held 
office in om authority atd the period of three years during which such person held 
offia in another autho~~ty shall be sen' into account and accordingly person 
shall . not be eligible for nomimtion to any one of the said two authontles : 

I Provided that for the purpose of this sub-section, a person who has held office 
I ' \  for a period not less than one year in any one of the said two authorities in a. casual 

, vacanq shall be deemed to have held officq for a period of three years in that 
authority : 

' 
Provided further that for the purpose of this sub-section, if a person was - 

nodnated to. one .authority and such person became a member of another 
authosity by vlrtue of the membership in-the first mentioned authority, the period for 
whichsuch person held ofiice in the first mentioned authority alone shall be taken into 
8000Ut. ' 

(2) Nothing in sub-section (1) _shall have application in respect of- 

(i) ex-afhio members referred to in section 20 (a), Class I, but nor 
insluding members of the Executive Council who are not otherwise members of the 
Academic Committee referred to in item (7) thereof; and 

(ii) ex-ojfitio tnembers referred to in secticn 23 (b), Class I.". 

Amendment 27. Tn sectien 20 of the 1984 Act, in clause (c), for the expression " Save as other- 
wise provided, nominated members of the Academic Committee shall hold office 
for a period of three years", the following shall be substituted, namely :- 

'" (i) Save as otherwise provided, nominated members of the Academic 
Co-ttec shall hold d c *  fm a period of three years and such members shall b- 
eligible'for nomination for not mar: than another period of thr,c years. 

@)-Where a mnmber is norqinated to the. Academic Committee to a casual 
vacancy, the @nod of office held for not less than dne year by any such member 
shall %e const ued as a full period of three years for the purpose of this clause. 

1 

B~pktlon.--For the purpose of this clause, th,e expression " period " 
dhall include the period of o5ce held by any> on prior to the date of the publi- 
catiop of tbe Tami! Nadu Univerqities Laws Second Amendment) Act, 1991. In the 

---- T h i f  Natlrr G, 119mment Gazettf~. ". - 
II__ 

P" 
L______ 

- ---- - 
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28. In section 23 of the-1984 Act, in clause (e), for the expression " Save as Amendmeht 
otherwise provided, nominated members of the Exec~ltive Council shall hold office of 
for a period of three years ", the following shall be substituted, namely :- 

" (i) Save as otherwise provided, nominated members of the Executive Council 
shall hold office for a period of three years and such menibers shall be eligible for 
nominati~n for not more than another period of three years. 

\ 

(ii) Where a member is nominated to the Executive Council to a casual 
vacancy, the period of office held for not less than one year by any such member 
shall be construed as a full period of three years for the purpcse of this clause. 

Explanation .-For the of this clause, the expression "period " shall 
include the period of office held by any person prior to the date of the publication 
of the Tamil Nadu Universities Laws (Second Amendment) Act, 1991, In the Tamil 
Nadu Government Gazette. ". 

PARTY. 

* Amendments. to the ~ k ? ~ a ~ ~ a  Uni~ersiw Act, 1985. 

29. Atter section 7 of the Alagapp! University Act, 1985'1hereioafier referred 
to as the 1985 Act), the following secticn shall be inserted, namely :- 

1 " 8. Disqualification jor election or gomination to Senate, Standing Committee 
on cademic AJairsa nd Syndicate in certain cases. -(I) Notwithstanding anything 
contained in section 21, 24 or 25 , no person who has held office as a member for 
a total pericd of six years in any one or more of the following authorities of the 
University, namely :- 

(i) the Senate, 
(ii) the Standing Committee on Academic Affairs, and 

- (iii) the Syndicate, f , 
shall be ehgible for election or nomination to any of the said t k  authoritiet. 

Explanation I .-For the purpose of this sub-sect~on, the expression 
" pericd " shall include the period of office held by any person prior to the date 
of the publication of the Tamil Nadu Universities Laws (Second Amendment) Act, 
1991, in the Tamil Nadu Government Gazette. \ 

Explanation ZI. -For the purpose of computing the total period of .six 
vears referred to in this sub-section, the period of three years during which a person 
held office in one authority either by election or by nomination and the pericd of 
three years during wvhich he held office in another authority either by election or 
by nomination shall be taken into account and accordingly such person shall not 
be eligible for election or norninaticn to any one of the said three authorities : 

Provided that for tl-e pGose  of this sub-section, a person who has held 
office for a pericd not,,less than one yeer in aty one of the said three authorities in 
a casual vacancy shall be deemed to have held office for a period of three years in 
that authority : 

Provided further that for the purpose of this sub-section, if a perm waa 
elected or nominated to one authority and such pwson became a member of mother 
authority by virtue of the membership in the first mentioned authority, the period 
for whlch he held office In the first mentioned authonty alone shall be taken into 
account. 

k (2) Nothing in sub-section (I) shall have apphcation in respect af- 

(i) ex-ojficio members referred to in section 2I(a), Class I, but not 
~ncluding members of'the Syndicate yho are not otherwise members of the Senate 
referred to in item (1 0) ; 

I i s  
(ii) ex-ojficio members referred to in secticn 24 (2) (a), Class 1 and 

section 25 (b), Class Kl ; and I 
! 

(iii) the Life Member ieferred to in  section 25 (b), Class 1.'. 
, , i d % M ' k , & "  I 

I 



'. 
" (i) Save as otherwise provided, elected and nominated members of the 

Senate &hall hcld cffice for e period of three years and such memhs  shall ba oligiblm 
I for election or nomination for not more than another pericd of thrg years. 

' (ii) Where a member is olected or nominated to the Senate to a casual vscancy, 
' ,he period of office heId for not less than one year by any such member shall k 
construed as a full period of threo years for the purpose of this clause. 

Expht ion,  -For the ~ u r ~ ~ o s e  of this clam, the expression " period " o h d l  
include the peri'd of office held by any person prior to the date of the pubhcatlon of 
the Tamil Nadu Universities Laws (Second Amendment) Act, 1991, in the Tamil 
Nadu Government Gazette.". 

31. In section 24 of the 1985 Act, in sub-sectibn (2), in clause (d), for the expraa- 
sion "The members of the Standing Committee on Academic Affairs, other than 

rscttol! the ex-ofiio members, shall hold office for a period of three years ", the following 
bhall be substituted, namely :- 

. . members of tbc Standing Committee on Academic Mmrs, other 
members, shall hold office for a period of three years and such 
eligible for nominathn lor not more than anothar period of 

' .. f i  't,p ,w; , 

- Where a member is'nominated to the Stpoding Com&ttca on. ~ c a d e m c  
Affairs to a casual vacancy, the period of office held 1 ~ r  not lea than o w  year by 

- I .  . any such member shall ba construed as a full period of t h m  years for tho puy- w 
,; ,, ? +  *r . .  

of thia, claw. 
. ?  ~ ' $' , 

, ExPkururlon.  or the purpose of this cluus, b exprodon " period " shall 
'in&& tip cod of office held by an person prior to the &to of tho publication 
of the Tamd,Sadu Universities Laan {~acond Amendment) Act. 1951, in the T d .  
N e ?  G o r c m m ~  Gazette.". A ,  !;c rn. .i- . . : .  ,Y .- , . 

$, !* ,: : . 
32' In saction 25 of the 1985 Act, clausd (e), for tho axprosion "Save as othat- 

ovided, the member8 of the Syndicate other than tho life member and 
qx-0&9 rnCAnbarss,~hall hold o& for a period of three yearss', the following shall b 
substituted, namely :- 

, . .,. , 

"0 save as otherwise provided, the m m n k  of the syndicate, other than 
* the life,member and the ex-qllcfo members, shall bold office for a period of thrab 

pars and such mambars shall be eligibb for election or nomination for not more than 
' another period of thiee years. 

(33 Whem a member is elected or nominated to the Syndicate to a casual 
' vadmcy, ttba period of office held for not less than one year by any such member shall be 

construed as a full period of threa years for the purpose of this clause. 

&plrmonon.-For the purpose of this chum, tho expression "period" shall 
hcluda the H o d  of office held by any person.prior to the date of the publication of 
%he' Tamil Nadu Universities Laws (Second Amendment) Act, 1991, in the Tamil Na& . 
Government Guzette.". 

! . 
PARTXI. * 

Amendments to the lU- Sundmnar University Act, 1990. 

' 
33. Af* section 6 of the Maaonmaniam Sundaranar University Act,1990 @main- Tamil N 

- after r e f d  ta as the 1990 Act), tho following section shall be inserted, namely;- ACf 31 
1990. 

-- -- - - -- ___ - 



(i) the Senate, 
(ii) the Standing Committee on Academic Afhirs , and 

(iii) the Syndicate, 

shall be eligible for election or nomination to any of the said three authorities. 

Explanation I.-For the purpose of this sub-section, the expression "period * 
shall include the period of ofice held by any person prior to the date of the publication 
of the Tamil Nadu Universities Laws (Second Amendment) Act, 1991, in the lnndl 
Nadu Government Gazette. 

Explanation 21.-For the purpose of computing the total period of sixqyean 
referred to in this subsecticn, the period of thrw ye& during which a person hold 
office jn one authority either by election or by nomination and the period of thtee yeax 
during which he held office in another authority either by election pr by nomination 
shall be taken into account and accordingly, such person shall not, be eligible for 
election or nomination to any one of the said three authorities : . - 

Provided that for the purpose of this subsection, a person who has hold 
C 

office for a period not less than one year in any one of the said three authorities in 
a casual vacancy shall bo dee held office for a period of t h m  years in 
Qat authority : , * ,  ',:> 

Provided further that for of this sub-section , if a person was elected , , : ,  , 
.- ' + L, "* 

" , , - -  or nominated to one authority and such person became a-member of ai~othbr author@ . ,L., 

by virtue of tho membership in the first mentioned authority, the period for which 
he held office in the first mentioned authoety alone shall be taken into account. 

(2) Nothing in sub-section (1) shall have application in respect of- 
(i) ex-ofjcio mem&rs referred to in section 19 (a), ch i s  I, but not incltt- 

ding members or'the syndicate who are not othemjse members of the S a t  te mterred 
to in item (13) ; and \ , 

(ii) ex-ofl5io members refexmi to in section 22 (2) (a), &ss I md  &on ^ 

~3 (b), -Class 1.". , .r i 

' Amsadman1 
34. In section 19 of the 1910 Lt;in c & w  (b), tor the expressioa " Savb 'd'*thrq- . of 

wise provided, elected and nominated member of the Senate shall hold om& for a pen:od 8cctr0n 19. 
of three years ", tbe following shall be substituted, namely :- -' 

" (i) Save as otherwise provided, elected and nominated members of the, Senate ' . 
shall hold office for. a eriod of three years a&d such members shall be eligible for 
election or nomination f' or not more than another period of three years. 

(ii) Where a member is elected or nominaied to the Senate to a casual vacancy, , I 

the period of office held fbr not less than one year by any such member shall be 
construed as a full period of three years for the purpose of this clause. 

Explanation.-For the purpose of this claw, the expmion " period" shall 
include the period of offica held by any person prior to the data of the publication of 

L the Tamil Nadu Universities Laws (Second Ameadmant) Act, 1991, in the Tad1 
I Nadu Government Gazette.". 

- 
35. In section h of the 1990 Aot, in su&ction (2). in clauso o), for the Arnendmeot 

expression "The members of the Standiog Committee .on ,\aademio &airs, othp Lcioa rz .  
than the a-oj j ick members, shall hold office for a period of three years", the follow- 
ing 8hall be substituted, namely : - 1 .  

I 

"(i) The memb ers of the Standing Cornittee on Ac~dernia Affairs, other than 
the ex-ojjtcio members, shall hold omce for a period of three years and such members 
shall be eligible f i r  election for not more than another period ~f ihrcc yasle. 
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toagtmdvaamq, thtparioddo~~fornot\essthaaone y w  by any s u h  
member shall be oonstrucd as a full wibd of h c e  , y w  for the purpose of this 

. d&~ba, . , 

3' 1ianution.- For tho purpose i f  this clause, the oxprsssi1op "pericd" shall 
ind e the period of office held by any person prior to the date ~f the publication 

. of tlie Tamil Nadv Universities Laws (Seaond Amendment) Aat, 1991 ; in the Tamil 
, .  . Nadu Government Gaze tte.". - R 7 s  

" Amonamcmt 36.. In section 23 of the 1990 Aot,,in clause (e), for the expression ''Save as otber- 
ot WJ so provided, the members of the Syndiaate, otherthan the ex-ojfick, members, 

1 " d o n  23. shallhold office for a period of three years", the foUowingshal1 be eubsti~uted, 
as,mly: - / 

'((i) Save as otherwise provided, the members of the Syndioate, other than 
the exsfficfo members, shall hold office for a period of tbree yearsand ai~h membors 

I shall be eligible for electionor nomination for not more than anat her period of threo 
Y*?. 

-7 -- 
I (:)%ere a member is eleied cr  nominated to the Syndioate to a causal 

vacancy, the period oi office held for not less than one year by any suoh member , shall be construed as a full period of three years for the purpose of this clause. 

Bxp1mtion.-For the purpose of this clause, the expression "period," shall 
inolude the period of office held by any person prior to the date of the publication 

'of the Tamil Nadu U~iversitie.9 Laws (Second Amendment) Act, 1991, i~ tbp Tarnil 
Nadu Government Gazette.". 

PART xn. 
Special Proviston. 

37. N~twithstanding anything contained in the 1923 Act,the 1929 Act, the 1965 
Am, the 1978 Act, Tan il Nadu Aot 1. of 1982, Tamil Nadu Act 2 of 1382, 
Tamil Nadu Act 9 of 1982, the 1984 Act or the 1985 Act, as amended by this Aot, 
or in any other law for the time being in forae or in any judgment, dearee or ordet 
of a aourt, the term of oflioe of every member (whether eleated 
or nominated) of the Senate, the/ Syndiaate; the Academic Ccunoil, the 
Standing Committee on Aaademio &airs, the Aoademi~ Ccmmittee Qr the 
Exeautive Counc;il,*as the aase may be, of the Madras University, the Annamalai 
University, the Madurai-Gmaraj University, the Agna University, the Bharathiar 
University, the Barathidasan University, the Tamil University, the Mother Teresa 
Women's University or the Alaganpa University; as the aase may be, who has held 
office as a member in any one or more of the aforesaid authorities of tbe U~iversity 
aonaerned' for a total period of six years and holding office as suob member 
immediatelv before the date of the publioation of this Act in the Tamil Nadu Govtrm 
men# Gazette, shall expire on thedate of the publication of this Act in the Tamil NL& 
Cbvernment Gazette, and every suah member shall vaaate his offiae on and from 
the date of suah publiaation, 
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. general information :- 

AC" No. 21 OF 1992. 

PAlZT I .  

PRELIMINARY. 

Short, ti& 

PART' 11. 

" Provided tw a rnemoer of taa senate who is clccted or nominated 
' 

ili his capacity as, a-member 0f.a particuhr e1cc:orate or body, 01 thc holdw 
01 a particular appointmmt, shall cease to be a mcmlxs of the Sexlate from the 
date.on which he ceases to be, a member oftbat z1ec:toratu: or hody, or the holder 

Provide4 further, that where an elecied or nominated rriernl~cr: of 'he 
. . '* Byndicate ". , 

Amendment of 4. ln ,qsction 24 of the 1965 Act, in the proviso to dause (b ) ,  for thci words 
6~ provided also tha* where an electcd or nominated member of the Academic 

, Council ", the following shall be mbtituted, ~lnrnel~r :- 

, (' Provided.that a member of the rkcadcrnic* Cou&iL ~vho i s  elcctcd or 
nominalted in his capacity as,. a member of a p:~rticular clkctorate or body, or . 
the holder of a particular appointmc~~t, shall" cease t o  11e a member a£ tho 
M e m i c  Cbuncil from the date on which he CMSS to bc a member of that 
electorate or body, or the holder of that appoh tment, as the case may be: 

Provided further that where an cleeted or nominated member of the 
Aqdemic Council ". 

PART 111. 

Anzend?lzenf.~ to the Anna 7inive~sit!/ ,Act, 1975. 

, proviso shdl be substit , ted, nanlcl y. :- . 

; ' .  



, . PART IV. 

7. Jn s~e~t ion  28 of the 3lla~aihiul- Uiiiver~ity Act, 1981. (hdreinafter Amendment af 
1 :1'(. 1 x . d  t o  a s  Yan~il Xadu Act 1 of 1952), for the first proviso to clause (b:.  section 20. 
t ' 1 %  i'i,;l:,i\ :,lg proviso sllall bc kubdituted, namelv : -- 

" Provid~d that a member of the Senate who is elected or nominated . 
in his1 capacity as. a nlember of a particular electorate or body or the holder 
cf a particular :.ppointmenG shall ceaae to be a member of the Senaee 
T i  nm, thls date on which he cwscs to be, a member of that elcctornte or body, crr 
t l i ~  holde~. nC that appoin'tment, asr the case may be :". 

. - 
8. In %&ion 23 of Tamil Nadu Act 1 of 1982, in sub-~ecti6n (2), in the Amendment of 

proviso to clause ( c )  , for the wrils " ProvidccU furtllcr that, ", the following section 23. 
< >. . 1: ., 

Provided further that ". 
I 

P~.ovided further that ". 

A~;?lcndments to the ~ h a m t h i d h a n  U n i v m i t ~  Act, 1981. 
I . . ,  , 

10. In section 20 of the Bharathidamn UnivPordty dct; 1981 (hereinafter A ~ ~ $ ~ b . O f  ' 
I 
f 

a6u Act refcrred to  as Tamil Ncldu .Act 2 of 1982), for the flrst proviw to clantse ( b ) ,  
1982. t h ~   id^ +tl:g puviw ~bdl  be substituted, namely :- 

\ 



- Amendment of 

I 

Pro~ided firther that ". ' 

subslit~~ted, namely :- 
" Provided that a r, mber of the Syndicate who is elected or nominated 

in hie *pacity m, member of a pgtticular ekctoratt? Or body, Or the holder 
of a particular appointment, ahaq c w  to be B member of the Syndicalte from 
the date on %-hi& he ceases to be, a memberi of that electorate or body, or the 
holder of thalr appointment, a2 the c w  may be : 

< .  
Prorided further that ". .. 

PART VI. 

Amandmenk t o  the Tmd? Univcr*si#y A&, P98t. 

" Provided &a& a mknbex of the Syndicate kho is eleohd or nonlinated 
lin his capscity aa, e member of e, parbicular electorate or body* or the holder 
oi a partieulu appointment, shall ream to be a member of the Spdicate from 
the dati: on which he ourset! k be, u mullh of that electorate or body, or the 
holder d that agpoin~ment, as -fie mag be : 

Frorjdcd h~ar%her that ". 
PkAT 'BH. , 

- > , f j  . '  , - '  ' ," 
. " I Y .  *g; -. iPxmid& ' q s j & , g j  

1 * l  * - *  
- - - d - I  .-. 
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" P~ovided that -a member of the Executivz Council who is nominated . 
in hiq capacity aar a member of a particular electorate or body, a the hokler . 
of a particular appointment, shall cease to be a member of ahe Executive Com:icil 
from the date on which he ewes  to be, a member of thatr electorate, or body, 
or the holder o,l thart appointment, rus thx: ease may be : 

17. In section 21 ol the Alagappa University Act, ,1985 (hereinafteq Tamil Npiu Act . 
referrcd to as the 1985 Act), for the first provim to clause (c) ,  the fdowjng !z cb m5: 

. proviso sJidl be substituted, namely :- 

" Provided that a, member of the Senate who is elected or nominated in 
his capwity -m, a! member of a p a z t i c u .  electorate or bodyz or the holder of 
a particular appoin$ment, &a#l cease 'to be s member of the Senate. from at, . 
dake qn which he c e s  to be, ar member of that electorfite or bod% m $ha holder 
of that appointment, au the sac m q  be: ". 

18. In section 24 of the 1985 Act, in sub-action (2), in the provim to 
dtme (d), for the words "Provided fqther  that V, the following Jhdl be 
rabstituted, namely :- 

" Provided that a member of the Standing Committee on Academk . 
affairs who ia nominW in his capacity rus, a tnember of a parti&.electo- 
ra$e or body, or the holder of a particular appointment,' shall cearse to be a 
member oE the Standing Committee on Acad~mic Affairs from the d a b  en vhich 
l e i  ceases to be, a: member of that e{ectlosate or body, or the holdec ef that 
dppointment, 8.; the case may be : , .  

Provided further that ". 
19. In section 25 of the 1985 Act, in the proviso to clause (e), for the 

words '' Provided further that ", the following sliall be substituted, namely :- 
f 

" Provided that a member of the Syndicate who ie elected or nominated 

- Provided further that ". 
P U T  rx. 

. Provided that a member of $he Senaite who is elected or ,nominated 
in his capacity as, a member of a particular electorate or body, or the holder 
of a .particular appointment, shall cease to Lc p. men~ber of the Senate from . : . - - .. . - v 
the &te on which he ceases to 'be, a me-uber of that electorate or bodyb or the 
bolder of that appointmmt, ag th6 cacq= may be: ". 

~Wrn who ig c~wted ir 
or body. or. the holder , 

I 
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uf the Standing Committee on Academic,Mairs from $he date on whichl he 
, . , e w e s  to be, a member of that electorate or'body, or the holder of that appoint? 

A mentr, iw the case may be : 

I I Provided further that ". 

Amendment af 22. I n  section 33' 01 the 1990 A&, in the proviso to clause ( e ) ,  fur t ! ~  1 section 23. ~ ~ 3 r d ~  " Provided that ", the following shall ba substibuted, namely :- 
I ' 
I " IJrovided that a memnbcr of the Syndicate who is elected or no?iinatc?d 

1 - 
in'his rapacity as, a member of a pa;rticular eleotorntc or body, or the ho'ldc~ 

E of a particular appointment,  hall cease to be u, menlt~er of the syndic st^ from 
$1 . the date on wl\icl~ he ceases to be, a meniber of thatc elcctorate or body, or the 

I holder of t h t  appointment, as the case may be : 

l a  j/ l'rovidcd further that ". 
'i 

, !  
i 
! 

PART Y .  

Removal of I 23. For the removal of doubts, i t  is hereby declared.that, notwithstahding 
doubts, !mything contained in any I,aw for.the time, being in force or i n  any, judgment, 

, acree or order of any court, every person who had been elected or nominated 
$ 

$0 tho Senate, the Syndicate, the Acakiemic Council, $he Standing Committee 
4 on ,nAcaile~nic Affairs, the Academic Committee or the Executive Council, as 

the ease may be, of the M.adurai-Kamaraj Uni-rersity, the Anna University, 
, the hehorathiar University, the Bharathidssab University, thg Tamil University, 

the Mother Teresa'Women7s University, $he Alagappa Univerdty or the 
hlanonn~miam Suidraanar University, na the case may be, in his capacity as, 
a member of a particular eledorate or body, or the holder of a particular 
appointment, and who hag ceased b be, a r~iembcr of that electorste or body, 
or the liolder of that appointment, but holding ofice as a member in any of 
the aforamid authorities of the University concerned immedia*ely before the 
date of the publica~ion of this Act in the , Tamil .Vadz~ Douernment Gazegte, 
nhall cease to be a member of that authority in the U n i v e ~ t y  concerned on 
the date sf  the ~ublieation of this Ace in the Taw4 Nadl~ Governsent Gar~lt?. 

(By order of the Governor.) 

MD. ISMAIL, - 
Secretar?! to Government. Lanv II~gartme?~t+ 

- 
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The following Act of the Tamil Nadu Legisllatlve Assembly received the assent 

of the President on the 9tb December 1998 and is hereby published for general 
information :- 

Am Nor 41 OF 1998. 

An Act further to amend the Tamil Nadu ~niversiht~s Latcs. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Forty- 
eighth Year of the Republic of India as follows :- 

\ . . 
- 

PART I. 

PRELIMINARY. 

Short title 1 1. (1) This Act may be called the Tamil Nadu Universities Laws (Amendment) 
and cornmen- ji Act, 1997. 
cement. 4 

(2) Itxshall come intolforceLat:once. 

PAKTiII, 

AMENDMENTS-TO THECHENNAI CUNIVERSITYi ACT,! 1923. 

Amendment of Y 2. In section 5-A of the Chennai University Act, 1923 (hereinafter referred to T a d  ~a( lr  
section 5-A. as the 1923 Act), for the marginal heading and sub-sectionq(l), the following shall Act VII of 

be substituted, namely:- 1923. 

"R~striction Jor election or $'mminoti~nS~to~,~:,Yenate, Syndicate and 
~cademic Cc~tincil in certain cases.-(1) Notwithstanding anything contained in 
sections 14, 18 or 23, azy persor. who has completed two terxs of three years each, 
continuously in any one or two of thexfollwiving authorities kof the University, 
namely :- 

(:):the Senate, 

(ii) :the Syndic lte,%nd? 

(lii) the Academic Council, 

shall be eligible, after a period of three years has elapsed from the date of his ceasing 
to  be such member, for elcction or nomination to any of the abovementioned 'autho- 
rities : 

Provided that for the purpose,"of thislsub-section, if a person was elected 
orJnominated to one authority and such person became a member of a n o h ,  
authnGty by virtue of the membership in the first mentioned authority, the period , for which he held office in the first:mentionedjauthority alone shall be taken into 

I account." . 

- 



t 

. .- 

3. In section 14 of the 1923 Act, for clause (b )  excluding the provisos, the Amendment of 
following shall be substituted, namely :- section 14. 

"(b)  Save as otllerwise provided, elected rnd nominated members of 
the Senate shall hold office for a period of three years and such members shall be 
eligible for re-election or re-nomination :". 

4. In section 18 of the 1923 Act, fcir clause (b)  excluding the provisos, the Amendment of 
following shall be substituted, namely :- section 18. 

"(b) Save as otherwise provided, elected and noiinated members of 
the Syndicate shall hold office for a period of three years and such members shall 
be Cligible for re-election or re-nomination:". 

5. In section 23 of the 1923"Act, for clause (b )  excluding the provisos, the Amendment of 
following shall be substituted, namely :- Ssccron 23. 

"(b) Save as otherwise provided, elected and nominated members of 
the Academic Council shall hold office for a period of three years and such members 
shall be eligible for re-election or re-nomination :". . - 

PART 111. 

AMENDMENTS TO THE ANNAMALAI UNIVERSITY ACT, 1928. 

6. In section 33 of the Annamalai University Act, 1928 (hereinafter r e f 4  A.osndmrmt . to  as the 1929 Act), for sub-section (1) including the proviso and the Explanation of d o n  & 
- thereunder, the following sub-section shall be substituted, namely :- 

"(1) Save as otherwise provided, the authorities and other bodies connected 
with the University shall be reconstituted every three years and a member of every 
such authority or body, shall, except in the case of ex-oftcio members,- ( 

(a) be eligible for re-election or re-nomination to the Senate, Academic 
Council or Syndicate; and 

2' '- ' (b) in the case of. any other authority or body hold office upto the date 
of.~its next reconstitution.". 

33-A. 

(i) the Senate, 

(ii) the Academic Council, and 

(iii) the Syndicate, 

"shall be eligible, after a period of three years has elapsed from the date ol'his ceasing 
t o  be such member, for election or nomination to any of the above-entioned 
authorities : 

(2) Nothing in sub-section (1) shall have application in respect ot- 

'i) ex-ogicio members referred to in section 15, Class I, ljut not including 
members-of the Syndicate who are not otherwise members of the Senate referred 

520 in item (11) ; I 



140 TAMIL NADU GOVEKI?~ME~T GUE'TTE EXTRAORDINAP,Y 
- -- -- - - - - - - - 

(ii) cx-officio nlembcrs referred to in section 17, Class 1, but ~ io t  including 
members ol the Syndicate who are not otherwise mc~mbers of. the Acndcm~c Council 
referred to in item (5); and 

(iii) ex-oflicio members reierrzd to in sect ion 2 1,  CI, ,s 1 .' . 

PART IV. 

AMENDMENTS TO THE IVi ADURAI-KAMAI1AJ UNI\'.,XSITJ i;('i. 1965. 

Amendment of , 8. In section 15 of t'ie hladurai-Kamaraj University Act, 1965 (hcrci:!r~fter 
section 15. , 

rererred to as the 1965 Act), for clause (b) excluding the provisos, the following 
shall be substituted, namely :- 

"(b) Save as otherwise plovided, elected :ind nominated !ncmbe:s of the 
Senate shall hold office for a perioc. ot three years '~ncl such member:, h i l u l l  hc cligiblo . . 
for re-election or re-noin nation . 

Amendment of 9. In section 19 of the 1965 Act, for clausc (b)  excluding the provisos, the 
&on I,$). following shall be substitut~d, namely :- 

"(b) Save as otherwise provided, elecfed and nonlinated members of the 
Syndicate shall hold office for a period of three years and such members shall be 

I eligible for re-election or re-nomination: ". 
Amendment of 10. In section 24 of the 1965 Act, for clause (b )  excluding the provisos, the 

d a n  24. following shall be substituted, namely :- 

"(b) Save as otherwise provided, elected and nominated members of the 
Academic Council shall hold office for a period of three years and such members 
shall be eligible for re-election or re-nomination :". 

&nendment of 11. In section 24-A of the 1965 Act, for the marginal heading and sub-section 
d o n  24-A. (I), the following shall be substituted, namely :- 

c6Restriction for election or nomination to Senate, Syndicate and Acc.dcmic 
Cowzctl in certain cases.-(1) Notwithstanding anything colltained in sections 
15,19 or 24, any person who hzs completed two terms of three years each, continu- 
ously in any one or two ot the following authorities of the University, namely :- 

(i) LA^. $enate, 

(ii) the Syndicate, and 

(iii) the Academic Council, 

shall be eligible, after a period ol three years has 1:lapsed from tLe date of his ceasing 
to be such member, for election or :.omination to any 01 the abovementioned 
authorities : 

Provided that fot the purpose cf this sub-section, if a person was elected 
or nominated to one authority and such persoil became a nieniber of another 
authority by virtue of the membership in the first mentioned authority, the period 
for which he held office in the first mentioned authorityalone shall be taken into 
account.". 

PART V. 

AMENDMENTS TO THE ANNA UNlVERSITY ACT, 1978. 

~mendment  of 12. In section 17 of the Anna University Act, 1978 ((hereinafter referred to 
section 17. as the 1978 Act), in sub-section (4),- 

(1) for the expression beginning with the words "The term of office ot the 
members" and ending with the words "another term ot three vears", the followkg 
shall be ~ub~titute:', nanlely :- . 

Tamil 
-4ct 33 

Tamil 
Act 3C 



"The tern1 01 ofiice of the members 01 the Syndicale, other than the ex- 
dflbio members, shall be thtee years and such members shall be eligible for re- 
election or re-nomination; ". 

"Restriction for elcction or nomination to Syndicate and Aclzdt.mic Council 
certain cases.--(l) Notwithstanding anything contained in section 1 7 or section 18 

of Statute 9 of Schedule 11, any person who has completed two terms of three 
years each, continuously in any one or both of the following authorities of the 
University, namely :- 

(i) the Syndicate, and 

(ii) the Academic Council, 

Provided that for the purpose of this sub-section if a person was elected or 
nominated to one authority and such person became a member of another authority 
by virtue of the membership in the first mentioned authority, the per~od for which 
he held office in  the first mentioned authority alone shall be tdcen into ztccount.". 

14. In  Schedule II to the 1978 Act, i n  Statute 9, for clause (3), tlie following be3dment  of 
clause shall be substituted, namely:- Schedule 11. 

"(3)  he termof office of the members, other than ex-officio members, sR811 
bk t h e e  years andLsuch merrtbers shall be eligible for re-ndminiitidn.". 

PART VI. 

AMEJWME~FS TO THE BHARATHIAR UNIVERSlTY ACT, 198 1. 

following shall be substituted, namely :- 

"Restriction for election or nomination to Senate, Standing Conanzittee on 
Academic Mairs and Syndicate in certain cases.-(1) Not withstanding anything 
wntained in sections 20, 23 or 24, any person who has completed two terms of three 
pears each, continuously in any one or two of the following authorities of the Univer- 
sity, harnely :- 

(i) the Senate, 

(ii) the Standing Committee on Academic AVairs, a!?-. 

(il'i) the Syndicate, 

Provided that for the purpose of this sub-section, if a person was elcctcd or 
nominated to one authority and such person became a member of another a~ltlrority 
by virtue of the membership in the first mentioned authority, the period for which he 
held offlce in the first mentioned authority alone shall be taken into account.".. 

coup) 1V-2 Ex.(728)-2 
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Amendment of 16. In section 20 of Tamil Nadu Act 1 of 1982, for clause (h) excluding 
section 20. the provisos, the following shall be substituted, n-tmely :- 

"(b) Save as otherwise provided, electeil and nominated !.:-mCIers of the 
Senate shall hold ofice for a period of thret: years and such rncmbers shall be 
eligible for re-election or re-nomination:". 

Amendment of 17. In section 23 of Tamil Nadu Act 1 of 1982, in sub-section (3, for clause 
section 23. (c) excluding the provisos, the following shall bt: substituted, namely:- 

"(c) The Members of the Standing Committee on Academic Affairs, other 
than the ex-oBicio members, shall hold office for a period of three years and such 
members shall be eligible for re-election ;". 

Amendment of 18. In section 24 of Tamil Nadu Act 1 of 1982, for clause (c) excluding 
section 24. the provisos, the following shall be substituted, namely:-- 

"(c) Save as otherwise provided, the members of the Syndicate, other than 
the ex-offlcto members, shall hold ofice for a period of three years and such members 
shall be eligible for re-election or re-nomination;". 

PART VII. 

AMENDMENTS TO THE BHARATHIDASAN UNIVERSITY ACT, 1981. 

Amendment of 19. In section 7 of 1 he Bharathidasan University Act, 1981 (hereinafter referred Tamil Na& 
section 7. to as Tamil Nadu Act 2 of 1982), for the marginal heading and sub-section (I), 2 of 1982. 

the follawing shall be wxbstituted, namely:- 

'& Restriction for election or nomination to Senate, Starding Committee on 
Academic A@ir.r and Syndicate in certain cases.-(1) Notwithstanding anything 
contained ' m section 20, 23 or 24, any person who has completed two terms of 
three years each, conti~iuously in any one or t w ~  of the following authorities of the 
University, namely :- 

(i) the Senate, 

(ii) the Standing Committee on Academic Affairs, and 

(iii) the Syndicate, 

shall be eligible, after aperiod of three years has elapsed from the date of his ceasing 
to be such member, for election or nomination to any of the above r~entioned 
authorities : 

Provided that for the purpose of this sub-section, if a person was elected or 
nominated to one authority and snch person became a member of another authority 
by virtue of the membership in the &st mentioned authority, the period for which 
he held office in the first mentioned authority alone shall be taken into account.". 

Amendment of 20. In section 20 of Tam11 Nadu Act 2 of 1982, for (:lause (b) excluding the 
section 20. provisos, the foilowing shall be substituted, namely:- 

"(b) Save as otherwise provided, elected and nominated members of the 
Senate shall hold office for a period of three years and such members shall be eligible 
for re-election or re-nomination;". 5 

Amendment of 21. In section 23 of Tamil Nadu Ac: ? qF 0'32 in sub-section (A) ,  ror clause 
section 23. frt) excluding the provisos, the following shall be substitlll.ed, namely:- 

"(c) The memb2rs of the Standing Committee on Academic Affairs, other 
than the ex-of$cio members, shall hold office for a period of three years and 
such members shall be eligible for re-election; '. 

Amendment o i  22. In section 24 of Tamil Nadu Act 2 of 1982, for clause (e) excluding the 
sectim 24. provisos, the following shall be substituted, rame1y:- 



' AMENDMENTS TO THE? MOTHER TERESA WOMEN'S 
UNIVERSITY ACT, 1984. 

.. 23. In section 7 of the Mother Teresa Women's University Act, 1984 (here- 
84. inafter referred to as the 1984 Act), for the marginal heading and sub-section (I), the 

following shall be substituted, namely:- 

.. $ ,  ''~istriction for to Academic Committee and Executive Council 
in certain cases.--:(I) Notwithstanding anything contained in sections 20 or 23, any 
person who has completed two terms of three years each, continuously in any one or 
both of the following authorities of the University, namely:- 

. (i) the Academic Committee, and 

(ii) the Executive Council, 

&&'.be eligible, after'a period of three years has elapsed from the date of his easing 
to be such member, for nomination to any of the above mentioned authorities: 

, . . 24, ~nskction 20 -of. tLe 1984 Act, for clause (c) excluding the provisos, the 
following shall be substituted, namely:- 

"(c) Save as otherwise provided, nominated members of the Academic 
Committee shall hold office for a period of three years and such members shall be 
eligible for re-nomination :". 

25, In section 23 of the 1984 Act, for clause (e) excluding the provisos, the 
following shall be substituted, namely:- 

. . PART IX. 

, , 

(iii) the Syndicate, 

Amendment ol 
W o n  9. 

Amendment of 
aactfon:20. 

Ammdmmt of 
d o n  B. 

Amendment of 
section 8. 



shall be eligible, after a period of three years has elapsed from the date of his ceasing 
to 1Je mch member, for election or nomination to any of the above rrientioned 
aurh~rities : 

Provided that for the purpose of this sub-section, if a perscn was elected 
or nominated to one authority and suoh person became a membor of another 
authority by virtue of the mern'bership in the first mentioned authority, the 
period far which he held office in the first mentioned authority alone shall be 
taken into account.". 

Amadmaat of 27. In section 21 of the 1985 Act, for clause (c) excluding the provisos, 
d m  21. the following shall be substituted, namely:- 

"(c) Save as otherwise provided, elected and nominated nle~nbers of the Senate 
shall hold office for a period ofthree years and such members shall be eligible for 
re-election or re-nomination;". 

Amendment of - 28. In section 24 of the 1985 Act, in sub-section (2), for clause (d), the following 
a d o n  24. clause shall be substit~.ted, namely :- 

"(d) The members of the Standing Committee on Academic Affairs, other 
than the ex-o cio members, shall hold office for a period of three years and such C memkrs shal be eligible for re-nomination:".. 

Atnendmant of, 29. In section 25 of the 1985 Act, for clause (e) excluding the provisos, 
a d o n  25. the following shall be substituted, namely :- 

''(e) Save as otherwise provided, the members of the Syndicate, other t ~ a n  the 
life member and the ex-oficio members shall hold office for a period of three years 

I and suoh members shall be eligible for re-election or re-nomination.". 

PART X. 

AMENDMENTS TO THE MANONMANIAM SUNDARANAR UNIVERSITY 
ACT, 1990. 

30. In section 6-A of the Manonmaniam Sunda~anar University Act, ISSO Tamil 
(hereinafter referred to as the 1990 Act), for the marginal heading and sub-section Act 3lL 

(I), the f-'lowing shall be substituted, nslmely:- 
- 

"Restriction .for rlt c tion or nominr;lion to Senc:tc, Str ndillg Contnzittt-e 011 Arc,- 
demic Mairs and Spdicatt in certain cases.- (I) Notwithstanding anything coq- 
tained in section 19, 22 or 23, any person who has completed two terms of three years 
eaoh, continuously in any one or two of the tollowing authorities of the University, 
aamely : - 

(i) the Senate, 

(n) the Standing Committee on Academic Affairs,  an^ 

(iii) tha Syndicate, 
t' . 

shdl be eligible, atter a period of three years has elz~pscd f r  c nl thc c;&tc. c.1 his C C : L % I I ~ ~  
te be such me~~ber,  C6r election or nomination to any of the abc ve mentlr,ncd 
authnrirtes: 
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Provided that for the Purpose of this sub-section, if a person was 

elected or nominated to one authority and such person became a member of another 
authority by virtue of the membership In. the first mentioned authority, the period 
for which he held office in the first mentioned authority alonc shall be taken into 
account.". 

31. In section 19 of the 1990 Act, for clause (b) excluding the provisos, the Amendment 
following shall be substituted, namely:- action 19. 

"(b) Save as otherwise provided, elected and nominated members of the Senate 
shall hold office for a period of three years and such members shall be eligible for 
re-electio n or re-no minatio n:" . 

32. In section 22 qf the 1990 Act, in sub-section (2), fur  clause (c) excluding Amendment 
the provisos, the f~llowlng shall be substituted, namely:- section 22. 

"(c) The members of the Standing Committee on Academic Affairs, other than 
- the ex-ojficio members, shall hold ofice for a period of three years and such member 

shall be eligible for re-election:"* 

33. In seotion 23 of the 1990 Act, for @lause (e) excluding the provisos, the Amendment 
. following shall be substituted, namely :- of section 

23. 
" (e) Save as otherwise provided, the members of the Syndicate, other than 

the ex-ofiicio members, shall hold ofnce for a period of three years and such members 
shall be eligible for re-election or re-nomination:". 

(By order of the Governor.) 

A.K. RAJA@, 
Secretary to go vernmeut, 

Law Department. 

p) IV-2 EX. (72 8) - 3 

1 
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F The following Act of the Tamil Nadu Legislative Assembly received the assent of 
the President on the 14th Septembu 2002 and is hereby published for general 
information:- 

ACT No. 35 OF 2002. 

An Act further to antend the Tamil Nadu Universities Laws. - 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-third 
I 

Y e ~ r  oi'the Republic of India as follows:- 

PART-I 

1. (1) This Act may be called the Tamil Nadu Universities Laws (Amendment) Act, Short title and 
comrnence- 

2002. m t .  

(2) It shall come into force on such date as the State Government may, by 
notification, appoint. E 

PART - I1 

I Y ~ ~ I I  ~ c t  2. In section 2 of the Chennai University Act, 1923 (hereafter in this Part referred An~m~dmmtof 
nl iYL3. section 2. 

to as the 1923 Act),- 

(1 ) in clause (aaaa), the following expression shall be added at the end, namely:- 

"and includes constituent colleges;"; 

(2) after clause (aaaa), the following clause shall be inserted, namely:- 

"(aaaaa) "constituent college" means any college or institution specified in 

3. After Chapter IX of the 1923 Act, the following Chapter shall be inserted, ~ ~ ~ i ~ o f n e w  I.L_-- .., . 

"CHAPTER IX-A 

TRANSFER OF CERTAIN COLLEGES, EMPLOYEES AND FUNDS. 

45-A. Trcinsfer of certain colleges to Unitwrsity.-( 1 ) Notwithstanding anything 
contained in this Act or the statutes, regulations, ordinances and orders made thereunder, 
on and from the date of commencement sfthe Tamil Nadu Universities Laws (Amendment) 
Act, 2002 (hereafter in this Chapter referred to as the not fied date), the colleges and 
institutions specified in Schedule 111 shall be transferred to, and maintained by, the 

! Chennai University as the constituent colleges of that University. 

(2)  On and from the notified ddte, the control and management of the constituent 
colleges specified in sub-seetion (1) and all properties, assets-snd liabilities of the 
Government in relation thereto shall stand transferred to, and vest in,*the Chennai 
University. 



45-8. Transfer of certain employees.- (1) Every person, who immediately before 
the notified date, is serving in the college or institution specified in Schedule 111 shall, as 
from the said date, become an employee of the University and shall cease to be an 
employee of the Gbvernnient. 

(2) Every person referred to in sub-section (1) shall hold office under the Chennai 
University for the same tenure at the same remuneration and up In the same rights and 
pri ~ileges as to pension or gratuity, if any, and other matters as Ite would have held the 
same on the notified date as if the Tamil PIadu Universities Laws (Amendment) Act, 2002- 
had not been passed. 

(3) The liability to pay pension and gratuity to the persons referred to in sub- 
section (1) shall be the liability of the Chennai University. 

45-C. Transfer of accumulations in Provident Fund and other like Funcis.- (1) The 
sums at the credit ofthe Provident Fund Accounts of the persons referred to in sub-section 
(1) of section 45-B as on the iotified date shall be transferred to the Chennai University 
and the liability in respect of the said Provident Fund Accounts shall be the liability of the 
Chennai University. 

(2) There shall be paid to the Chennai University out of the accumulations in the 
superannuation fund and other like funds, if any, of the Government, such amounts as 

I 
have been credited to the superannuation fund or other like funds, if any, on behalf of the 
persons referred to in sub-section (1) of section 45-B. The amounts so paid shall form part 
of the superannuation fund or other like funds, if any, that may be established by the 
Chennai University for the benefit of its employees.". 

Addition of new 4. After Schedule I1 of the 1923 Act, the following Schedule shall be added, 
Schedule Ill. 

namely:- 

"SCHEDULE 111. 

[See-section 2 (aaaaa).] 

Serial number 

(I : 
Name of the college 

(2) 

1. Presidency College (Autonomous), Chennai. 

2. Government Arts College for Men, Nandanam, Chennai. 

3. Dr. Ambedkar Government Arts College, Vyasarpadi, Chennai. 

Queen Mary's College (Autonomous), Chennai. 

Bharathi Women's College (Autonomous), Chennai. 

Qua~d-e-Millet Government College for Women, Anna Salai. Chennai. 

Institute of Advanced Study in Education, Saidapet, Chennai. 

Lady Willingdon Institute of Advanced Studies in Education, Chennai. 

Rajeswari Vedhachalam Government Arts College, Chengalpattu. 

Loganatha Narayanasamy Government Arts Collrge. Ponneri. 
9 . . 

Sri Subranlaniasamy Government Arts College, Tiruttani.". 



-- 
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AMENDMENTS TO THE MADURAI-~AMARAJ UNIVERSITY ACT, 1965. 

5. In section 1 of the Madurai-Kamaraj Univershy Act, 1963 (hereatter Em this Part Amndmentof 
section 1. 

I referred to as the 1965 Act), in sub-section (31, for the expressio I "It qplks to aEt 

colleges and institutions", the exlwession "It applies to all constituent colleges, c o h p s  
and institutions" shall be substituted. 

6. In section 2 of the 1965 Act, Amendment of 
silction 2. 

(1) in clause (c), the follow ,ng expression shall bt added at the end, namely:- 

! "and includes constitne~at coikges;"; 
f 

(2) after clause (c), the following clause shall be inserted, namely:- 

b 
D "(cc) "constituent college" means Government Arts College, MeIm and Sri 

Meenakshi Government Arts College for Women, Madurai;". 

7. After Chapter VIII of the 1965 Act, the following Chapter shall be iascrted, 

i namely:- 

"CHAPTER WI-A 

40-A. Transfer of certain colleges to Univemity.--(l) Notwithstanding anything 

contained in this Act or the statutes, regulations, ordinances and orders made thereunder, 

on and from the date of commencement of the Tamil Nadu Universities Laws (Amendment) 

Act, 2002 (hereafter in this Chapter referred to as the notified date). the colleges specified 
in clause (cc) of section 2 shall be transferred to and maintained by the Madurai-Kamraj 
University as the constituent colleges of that University. 

(2) On and from the notified date, the control and management of the constituent 

colleges specified in sub-section (I) and all properties, assets and liabilities of the 
' Government in relation thereto shall stand transferred to, and vest in, the Madurai- 

Kamaraj University. 

40-8. Trunsfer ofcertnin enrp1oyees.-(I) Every person, who immediately before the 

notified date, is serving in the college specified in clause (cc) of section 2 sl~all, as from 
the said date, become an employee of the university and shall cease to be an employee 
of the Government. 

(2)  Every person referred to in sub-section ( I )  shall hold office under the 

Madurai-Kamaraj University for tlie same tenure at the same remuneration and upon the 
same rights and privileges as to pension or gratuity, if any, and other matters as he would 
have held the same on the notified date as ~f the Tamil Nadu Universities Laws 
(Amendmenr) Act, 2002 had not been passed. 

lnsationof new 
c- 
VWA. 

(3) The 'liability to pay pens'ion and gratuity to the persons referred to in 

sub-section ( 1 )  shall be the liability of the Madurai -Kamaraj IJniversity. 
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40-C. Transfer of accumulations in Provident Fund and other like Funds.-- (1) The 

sums at the credit of the Proviient Fund Accounts of the persons referred to in sub- 
section (1J of section 40.8 as on the notified date shall be transferred to the Madurai- 
Kamaraj University and the liability in respect of the said Provident Fund Accounts shall 
be the liability of the Madurai-Kamaraj University. 

(2) There shall be pilid to the Madurai-,Kamaraj University out of the 
accumulations in the superannuation fund and other like funds, if any, of t h ~  Government, 
such amounts as have been credited to the superannuation fund or other like funds, if any, 
on behalf of the persons referred to in sub-section (1) of section 40-B. The amounts so 
paid shall form part of the superannuation fund or other like funds, if any, that may be 

, established by the Madurai-Kamaraj University for the benefit of its employees.". 

PART- IV ' 

AMENDMENTS TO THE BHARATHIAR UNIVERSITY ACT, 198 1. 

imendment of 8. Insection 1 ofthe Bharathiar University Act, 198 1 (hereafter in this Part referred 
sectionl. to as Tamil Nadu Act 1 of 1982), in sub-section (3), for the expressioli "It applies to all 

colleges and institution", the expression "It applies to all constituent colleges, colleges 
and institutions" shall be substituted. 

Amendment of 
section 2. 

9. In section 2 of Tamil Nadu Act 1 of 1982,- 

(1) in clause (d), the following expression shall be added at the end, namely:- 

"and includes constituent colleges;"; 

(2) after clauab (d), the following clause shall be inserted, namely:- 

"(dd) "constituent college" means any college specified in the Schedule;". 

Insertion of new 10.After Chapter IX of Tamil Nadu Act 1 of 1982, the following Chapter shall be 
Chapt* IXmA. inserted, namely:- 

"CHA3TER IX-A 

46-A. Transfer of certain colleges to University.--(I) Notwithstanding anything 
contained in this Act or the statutes, regulations, ordinances and orders made thereunder, 
on and from the date of comrnetlcement ofthe Tamil Nadu Universities Laws (Amendment) 
Act, 2002 (hereafter in this Chapter referred to as the notified date), the colleges specified 
in the Schedule shall be transferred to and maintained by the Bharathiar University as the 
constituent colleges of that University. 

(2) On and from the notified date, the control and management of the constituent 
colleges specified in sub-section (1) and all properties, assets and lisbilities of the 
Government in relation thereto shall stand , , transferred to, and vest in, the Bharathiar 
University. 

46-8. Transfer of cerrain employees.-(1) Every person, who immediately before the 
notified date, is serving in the colleges specified in the Schedule shall, as from the said 
date, become an employee of the University and shall cease to be an employee of the 
Government, 

. (2) Every person referred to in sub-section (1) shall hold office under the 
Bharathiar University for the same tenure at the same remuneration and upon the same 
rights and privileges as to pension or gratuity, if any, and other matters as he would have 
held the same on the notified date as if the Tamil Nadu Universities Laws (Amendment) 
Act, 2002 had not been passed. 
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(3) The liability to pay pension and gratuity to the persons referred to in 
sub-section (1) shall be the liability of the Bharathiar University. 

46-C. Transfer of acc~mul~xtions in h v i d e n t  Fund and other like Funds.-(1) The 
sums at the credit of the Provident Fund Accounts of the persons referred to in sub-section 
(1) of section 46-B as on the notified date shall be transferred to the Bharathiar University 
and the liability in respect of the said Provident Fund Accounts shall be the liability of the 
Bharathiar University. 

(2) There shall be paid to the Bharathiar University out of the accumulations in 
, the superannuation fund and other like funds, if any, of the Government, such amounts 

as have been credited to the superannuation fund or other like funds, if any, on behalf of 
the persons referred to in sub-section (1) of section 4 6 4 .  The amounts so paid shall form 
part of the superannuation fund or other like funds, if any, that may be established by the 

m~ 
Bharathiar University for the benefit of its employees.". 

mil Nadu Act 
lof 1982. 

1 1.After section 65 of Tamil Nadu Act 1 of 1982, the following Schedule shall be 
added, namely:- ) 1 

"THE SCHEDULE 

Serial number. 
(1) 

[See section 2 (dd)] 

Name of the college. 
(2) 

1. Government Arts College (Autonomous), Coimbatore. 

2. Government College of Education, Coimbatore. 

3. L.R. Govindarajulu Government Arts College for Women, Tiruppur. 

4. Chickanna Government Arts College, Tiluppur. 

5. Governnlent Arts College, Udurnalpet. 

6. Government Arts College, Udhagamandalam.". 

PART - V 

12.1~1 section 1 of the Bharathidasan University Act, 1981 (hereafter in this Part 
referred to as Tamil Nadu Act 2 of 1982), in sub-section (3), for the expression "It applies 
to all colleges and institution", the expression "It  applies to all constituent colleges, 
colleges and institutions" shall be substituted. , 

13.111 section 2 of Tamil Nadu Act 2 of 1982,- 

Addition of new 
Schedule. I, tm 

Amendment of 
section 1. 

(I) in clause (d), the following expression shall be added at the end, namely:- 

"and includes constituent colleges;": 

(2)  after clause (d), the following clause shall be inserted. namely:- 

"(dd) "constituent colleges" means any college specified in the schedule;" 

14. After Chapter 1X of Tamil Nadu Act 2 of 1982, the following Chapter shall be Insenion of new 
Chapter IX-A. inserted. namely:---- 

"CHAPTER IX-A 

46-A. Trnnsjer of certciin colleges to Univer'sio9.--(I) Notwithstanding anything 
contained in  this Act or the statutes. regulatiocs, ordinar~ces and orders made thereunder, 



Addition of new 
Scheduk. 

I onand from the date of commencement of the Tamit Nadu Universities L aws (Amendment) 
Act, 2002 (hereafter in this Chapter referred to as tlie notified date), the colleges specified 
in the Schedule shall be transferred to, and maintained by, the Bharathidasan I!niversity 
as the constituent colleges of that University. 

(2) On and fiom the notified date, the control and managemen; of the constituent 
colleges specified in sub-section (1) and all properties, assets and liabilities of the 
Government in relation thereto shall stand transferred to, and vest in, the Bharathidasan 
University. 

46-B. Transfer of certain employees.-(1) Every person, who immediately before 
the notified date, is serving in the college specified in the Schedule shall, as from the said 
date, become an employee of the University and shall cease to be an employee of the 
Government. 

(2) Every person referred to in sub-section (1) shall hold office under the 
Bharathidasan University for the same tenure at the same remuneration and upon the same 
rights and privileges as to pension or gratuity, if any, and other matters as he woltld have 
held the same on the notified date as if the Tamil Nadu Universities Laws (Amendment) 
Act, 2002 had not been passed. 

(3) The liability to pay pension an4 gratuity to the persons referred to in 
sub-section (1) shall be the liability of the Bharathidasan University. 

464 .  Tranfer ofaccumulations in 'provident Fund and other like Funds.-(I) The 
sums at the credit of the Provident Fund Accounts of the persons referred to in sub-section 
(1) of section 46-B as on the notified date shall be transferred to the Bharathidasan 
University and the liability in respect of the said Provident Fund Accounts shall be the 
liability of the Bharathidasan University. 

(2) There shall be paid to the Bharathidasan University out of the accumulations 
in the superannuation fund and other like funds, if any, of the Government, such amounts 
as have been credited to the superannuation fund or other like funds, if any, on behalf of 
the persons referred to in sub-section (1) of section 46-B. The amounts so paid shall form 
part of the superannuation fund or other like funds, if any, that may be established by the 
Bharathidasan University for the benefit of its cmployees.". 

1S.After section 65 of Nadu Act 2 of 1982, the following Schedule shall be 
added, namely:- 

"THE SCHEDULE 

[See section 2 (dd)] 

Serial number. 
(1) 

Name of the college. 
(2) 

1. Periyar EVR College, Tiruchir~ppalli. 

2. Government Arts College, ~inrvaram~ur. Tiruchirappalli. 

3. Arignar Anna Government Arts college, Musiri. 

4, Raja Serfoji Government Arts College, Thanjavur. 

5 .  Kuntlkvai Nachiar Gbvernmenl Arts college for Women. Thanjavur. 

C1 



TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY '245 
r 

6. Government Arts College for Men, Kumbakonam. 

7. Govemment Arts College &r Women, Kumbakonam. 

8. Government College of Education, Orathanadu. 

I 9. Dharmapuram Gnanambigai Government Arts College for Women, 
Mayiladuthurai. 

10. Thiru. Vi.Ka. Government Arts College, Tiruvsrur. 

1 1. Mannai Raja Gopala Swamy Government Arts College, Mannargudi. 

12. Government Arts College, Kamr. 

13. Government Arts College, Ariyalur. 

14. The His Highness Rajah's College, Pudukottai. 

15. Government Arts College for Women, Pudukottai. 

16. Government College of Education, Pudukottai.". 

PART - VI 

runil Nadu ~ c t  l6.After section 1 of the Alagappa University Act, 1985 (hereafter in this Part Insertion ofnew 

referred to as the 1985 Act), the following section shall be inserted, namely:- section I-A. 

"1-A. Application of this Act.-This Act applies to- 

(a) all constituent colleges; 

(b) all colleges deemed to be affiliated to, or approved by, the University 
under this Act; 

(c) all colleges situate within the University area and affiliated to, or 
approved by, the University in accordance with the provisions of this Act or the statutes 
made thereunder. ". 

l7.In section 2 of the 1985 Act,- Ame~dwnt  of 
section 2. 

(1) for clauses (a) and (b), the following clauses shall be substituted, namely:- 

"(a)  "affiliated college" means any college or institution situate within the 
University area and affiliated to the University and providing courses of study for 
admission to the examination for degrees of the University and includes a college deemed 
to be amliated to the University under this Act; 

(nb)  "approved college" means any college situate within the University area 
and approved by the University and providing courses of study for admission to the 
examinations for titles and diplomas of the University and includes a college deemed to 
be approved to the University under this Act; 

((Ic) "autonomous college" means any college designated as an autonomous 
college by statutes; 

( c r c l )  "college" means any college or institution, maintained or approved by, 
or affiliated to, the University and providing courses of study for admission to the 
examination of the University and includes a constituent college; 

(1 ) )  "constituent college" means any college or institution specified in the 
Schedule I and 11;". 

( 2 )  after clause (li), the following clause shall bc inserted. namely:- 

" ( B , r )  b'rrpistered graduate" means e graduate registerid under this Act;". 
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Amcndmcnt or 18. In section 3 of the 1985 Act, for sub-sections ( 3 )  and (4), the following sub- 
section 3. sections shall be substituted, namely:- 

"(3) The University shall be of the affiliating type. 

(4) The jurisdiction of the University shall extend to the whole area comprising 
the districts of Sivaganga and Ramanathapuram jn the State of Tamil Nadu. 

(5) The headquartersof the University shall be located in the Alagappa Nagar in ' 

Sankarapuram Panchayat in Karaikudi Taluk.". 

Omission of 
section 4. 

Amendment of 

b section 5-A . 

Substitution of 
section 6. 

Amendment of 
section 9. 

19.Section 4 of the 1985 Act shall be omitted. 

20. In section 5-A of the 1985 Act,- 

(1) In clause (?), in sub-clause (a), after the expression " laboratory", the 
expression "or in an affiliated college or approved college" shall be inserted;". 

(2) After clause (2), the following clause shall be inserted, namely:- 

"(2-a) to hold examinations and to confer degrees, titles, diplomas and other 
academic distinctions on persons who shall have pursued an approved course of study by 
correspondence, whether residing within the University area or not and to provide such 
lectures and instructions for persons not being residents within the University area under 
conditions prescribed; 

(2-b) to affiliate colleges to the University under conditions prescribed and 
to withdraw such affiliation: 

Provided that no college shall be affiliated to the University unless the permission 
of the Government to establish such college has been obtained and terms and conditions, 
if any, of such permission have been complied with; 

(2-c) to approve colleges providing courses of study for admission to the 
examinations for titles and diplomas o f  the University under conditions prescribed and 
to withdraw such approval: 

Provided that no college shall be approved by the University unless the permission 
of the Government to establish such college has been obtained and the terms and 
conditions, if any, of such permission have been complied with; 

(2-d) to designate any college as an autonomous college with the prior 
concurrence of the Government under conditions prescribed and to cancel such 
designation;". 

2 1. For section 6 of the 1985 Act, the following section shall be substituted, namely:- 

"6. College not to be aI(;ii*.d t: cnj* other V~niversily and recognition of 
institution by Universily.-- 

(1)  No college within the University area shall be affiliated to any University 
other than the Alsgappa University. 

(2) No i~~stitution affiliated to, or associated with, or maintained by any other 
University in the State of Tamil Nadu shall be recognized by the University for any 
purpose except w ~ t h  the prior approval of the Government and the University concerned.". 

22. In section 9 of the 1985 Act, in sub-section ( I) ,  for the expression beginning with 
.the words "The Chancellor shall have the right", and ending with the words "connected 
wit11 the University", the following expression shall be substituted, namely:- 

"The Chancellor shall have the right to cause an inspection or inquiry to be made. 
by such person or persons as he may dire@, of the Universit'y, its buildings, laboratories, 



- 

TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY 

libraries, museums, workshops and equipment and of any college maintained or approved 
by, or affiliated to, the University and also d t h e  examinations, teaching and other work 
conducted or done by the University and to cause an inquiry to be made in respect of any 
matter connected with thh~niversity.~. 

23. In section 2 1 of the 198.'; Act, in c1;ruse (a),- Amendment of 
section 21. 

(1) under the heading "Class I - Ex-Oflcio Members", for item (9), the following 
items shall be substituted, namely:- 

I "(9) Heads of University Departments of Study and Research; 

r (9-A) Principals of all colleges; 

r (9-B) The Librarian of the University Libraiy; 

(9-C) The Director of Physical Education of the University; 

f and"; 

(2) under the heading "Class 11 - Other Members", after item (1). the following items 
shall be inserted, namely:- 

"( 1-A) One member elected by teachers of each college from among themsel~.: ; 

(1-B) One member elected From among themselves by the Secretaries of the 
college committees of the private colleges, as defined in the Tamil Nadu Private Colleges 
(Regulation) Act. 1976 (President's Act 19 of 1976) within the University area; 

I (1 -C) One member elected by Headmasters of Higher Secondary Schools in each 
revenue district within the University area; 

( I -D) One member elected by registered graduates in each revenue district within 
the University area from zmng themselves; 

24. In section 24 of the 1985 Act, in sub-section (2), in clause (a), under the heading 
section 24. of 

"Class I1 - Other Members", for the expression "Two members nominated by the Vice- 
Chancellor according to seniority from among the Readers in the Universityn, the 
following shall be substituted, namely:- 

I 

"( 1 ) Two members elected by Principals of colleges from among themselves in 
accordabice with the system of proportional representation by means of the single 
transferable vote. 

(2) Two membzrs nominated by the Vice-Chancellor according to seniority fFom 
among the Readers in the University." 

25. In section 25 of the 1985 Act,- 

( 1 ) in clause (b),- 

(u) under the heading "Class 11-&-O@io Members". after item (2). the 
following item shall be inserted namely:- 

"(2-A: The Secretary to Government in-charge of Law;"; 

(h) under the heading "Class I Il-OthetMembersU. after item( I), the following 
items shall be inserted, narn:ly:- 

"( I -A)Two menhers elected by Principals ofcolleges froniamng themselves 
In accordance tvith the sysliem of propoftion;ll representallon by meam of the single 
transferable vote; 
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(I+) Two members elected by teachers ofcolleges, other than principals, from 
tbemsqlves who a e  members of the Senate, in accordance with the system of 

propo~iongl A ,  , representat , 
, ' 

on by means of the slngle transferable vote. 

Explanation.-For the purpose of this item "teachers" shall mean those teachers 
. . elected to the Senate by the teachers of the colleges from among themselves.". 

, (2) ip clause (d), in sub-clause (i), for the expression "Health and Family 
7 . ! , @  

Welfare" the expression "Health and ~ a n i i l ~  Welfare, or the Secretary to Government in- 
charge of Law shall be-substituted." 

Amendment of 26. section 26 of the 1985 ~ c t ,  in clause (a),- 
section 26. 

, , 

(1) after sub-clause (5), the following sub-clauses shall be inserted, namely:- 

"(5-A) to prescribc the conditions for approving colleges and to withdraw such 
approval; 

(5-B) to prescribe the conditions for affiliating colleges to the University and to 
withdraw affiliation from colleges; 

(5-C) to prescribe the manner in which, and the conditions subject to which, a 
college may be .designated as an adtonomous college and such designation may be 
cancelled; 

+ (5-D) to affiliate or approve colleges within the University area and to recognize 
colleges as approved colleges; 

(5-E) to designate any college as an autonornols college and to cancel such 
designation with the concurrence of the Government;". 

(2) in sub-clause (7), after the expression "University colleges", the expression 
"or an aff~liated col11:ge or approved bi.!!3;;qt' sb41 be inserted; 

(3) in sub-clause (9), after the expression "laboratory", the expression "or an 
afiliated college or approved college" shall be inserted; 

(4) in sub-clauses (28) and (29), for thc expression "University colleges", the 
expression "University colleges, affiliated colleges and approved colleges" shall be 
substituted; 

' (5) in sub-clause (37), for the expression "University colleges", the expression 
"University colleges, affiliated colleges and approved colleges" shall be inserted. 

Amendment of 27. In section 34 of the 1985 Act, after clause (xv), the following clauses shall be 
4 section 34. inserted, namely:- 

I 

"(xv-a) the conditions of registraticn of graduates and the maintenance of register 
* thereof; 

(xv-b) the conditions of recognition of approved colleges and of affiliation to the 
University . . of affiliated colleges; 

(XV-C) the manner in which, and the conditions subject to which, a college may 
.. be designated as an autonomous college or the designation of such college may be 

cancelled and the matters incidental to the -administration of autohomuus colleges 
including the constitution or rqcomtitution,powers and duties of Standing Committee on 
Academic Affairs, Staff council, Boards of Studies and Boards of Exan~iners;". 

Amendment of 
section 36. 28. In section 36 of the 1985 Act,- 

. (1.) in clause (i), after'the expression "the University", the expression "and its 
affil~ated culleges or approved colleges" ahall be substituted; 



(3) after clause (xi), the following clause shall be inserted. namely:- 

(xi-a) the conditions subjezt to which persons who may hereafter, be 
permanently employed may be recognized as qualified to give instruction in affiliated 
colleges and apprcved colleges and hostels; and". , 

29. In section 39 of the 1985 Act, in sub-section (2), after the expression "univer$ity 
college", the expression "or an affiliated college or approved college" shall be inserted. 

30. In section 40 of the 1985 Act, after the eisiession "Universit;? ~o l l&~e" ,  the 
expression "or an affiliated college or approved college" shall be inserted. 

3 1. After Chapter X of the 1985 Act, the following Chapter shall be added, namely:- 

"CHAPTER X-A. 

5 2 4 .  Tamil Nadu Act 33 of 1965 not to a p p l y . 4 1 )  Subject to the provisions of 
sub-sections (2) to (6), the Madurai-Kamaraj University Act, 1965 (Tamil Nadu'Act *33 
of 1965) (hereafter in this section referred to as the University Act) shall, witheffect cin 
and from the dafe of the commencement ofthe TamilNadu Universities Laws (Amendment) 
Act, 2002 (hereafter in this Chapter referred to as the notified date), cease to apply in 
respect of every college to which this Act applies. 

I (2) Such cessor shall not affect- 

(a) the previous operation of the University Act in respect of the colleges 
referred to in sub-section (1); 

(b) any penalty, forfeiture or punishment incurred in respect of any offence 
committed against the University Act; or 

(c) any investigation, legal proceedings or remedy in respect of such penalty, 
forfeiture or punishment and any such investigation, legal proceedings or remedy may be 
instituted, continued or enforced and any such penalty, forfeiture or pun~shrnent may be 
imposed as if the Tamil Nadu Universities Laws (Amendment)Act, 2002 had not been 
passed. 

(3) Notwithstanding anything contained in sub-section (1 ). all statutes, ordiriances 
and regulations made under the University Act and in force on the notified daie shall, in 
so far as they are not inconsistent with the provisions of this Act, continue to be in force 
in respect of the colleges and linstitutions referred to in the said sub-section ( I ) ,  until they 
are replaced by statutes, ordinances and regulations made under this Act. 

(4)  Notwithstanding mything contained in this Act, the statutes, ordinances and 
regulations continued in force under sub-section (3) or made under this Act, every person 
who immediately before the notified date was a student of a college within the University 
areas affiliated to, or approved by, the Madurai-Kamaraj University was eligible to 
appear for any of the examinations of the Madurai~Kamaraj University shall be permitted 
to complete hi. course of study in the Alagappa University and the Alagappa University 
shall make arrangements for the instruction, teaching and training for such students fbr 
such period and in such manner as may be determined by the Alagappa University; in 
accordance with the course of study in the Madurai-Kamaraj University and such: &dent 
shall during such period be admitted to the examinations held or conducted by the 
Madurai-Kamaraj University and the correspopdi.n~ fegree, diploma or other academic 
distinctions of the ~ a d b r a i - ~ a r h a r a j  University skill be conferied up& the Galified 
students on the result of such examinations bytheiMadurai-Kamsraj I'lnitersity. 

I 1  , , . I  , : 

Amendment of 
section 39. 

Amendment of 
section 40. 

Insertion of new 
Chapter X-A. 
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(5) All colleges within the University area which immediately before the notified 
date,- 

(a) continue to bc affiliated to, or approved by or recognized by, the Madurai- 
-- Kamaraj University; and 

(b) provide courses of study for admission to the examination for degrees and 
diplomas of the Madurai-Kamaraj University, 

shall be deemed to be colleges affiliated to, or approved by the Alagappa University 
under this Act and the provisions of this Act shall, as far as may be, apply accordingly. 

(6) Subject to the provisions of sub-section (2) but without prejudice to the 
provisions of sub-sections (3) to (S), anything done or any action taken before the notified 
date under any provisions of the University Act in respect of any area to which the 
provisions of this Act apply shall be deemed to h a v ~  been done or taken under the 
corresponding provision of this Act anC zk-!' rn~tinne to have effect accordingly unless 
and until superseded by anything done or any action taken under the corresponding a 

provisions of this Act 

52-B. Transfer of certain colleges to Universir)..- ( 1 ) Notwithstanding a~ything 
contained k the Madurai-ICamaraj University Act, 1965 (Tamil Nadu Act 33 of 1965) of 
the statutes, regulations, ordinances and orders made thereunder, on and from the notified 
date, the colleges specified in the Schedule I1 shall be transferred to and maintained by 
the Ahgappa University as the constituent colleges of that University. 

(2) On and fiom the notified date, the control and management of the constituent - 
colleges specified in sub-section (1) and all properties, assets and liabilities of the 
Government in relation thereto shall stand transferred to, and vest in, the Alagappa 

I University. 

52-C. Transfer of certain employees.-( 1 ) Every person. who immediately before 
the notified date, is serving in the colleges specified in the Schedule 11 shall, as from the 
said date, become an employee of the University and shall cease to be an employee of the 
Government. 

(2) (a) As soon as may be, after the notified date, the Government may, after 
consulting the Vice-Chancellors of the Alagappa University and the Madurai-Kamaraj 
University direct, by general or special order, that such of the employees of the Madurai- 
Kamaraj University as are specified in such order shall stand allotted to serve in 
co~ec t ion  with the affairs of the Alagappa University with effect on and from such date 
as may be specified in such order: 

Provided that no such order shall be issued in respect of any such en~ployee 
without :.:. consent for such allohlent. 

(b) With effect on and from the date spccified in the ordcr under clause (a;, 
the persons specified in such order shall become employees of'the Alagappa Uni\lersity 
and shall cease to be employees of the Madurai-Kamaraj University. 

(3) Every person rcferred to in sub-sections ( I ) and (2) shall nold offace under the 
Alagappa University for the sarne tenure at the same remuneration and upon the same 
rights and privileges 2s to pension or gratuity, if any, and other matters as he would have 
heldthe same on the notified date or the date specified in the order under clause (a) of sub- 
section (2). as the case m y  be, as ifthe Tamil Nadu Universities Laws (Amendment) Act. 
2002 had not been passed. 

(4) The liability to pay pension and gratuity to the persons referred to in sub- 
sections ( I )  and (2) shall be the liability of the Alagappa University. 

I 52-D. - Transfer of aceumulatiot~r~ P r o t i k t  Fw~d mtti ufhcr like fi~.rls:- 
- 

! .  (1) The sunls'at the credit of the Provident Fund amounts of the persons referred to in 
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sub-section (1) of section 52-C as on the ootified date and of the persons referred to in 
subsection (2) of that section as on the date specifid in the order under clause (a) of the 
said sub-section (2) shall be transferred to lhe Ahgappa University and the liability in 
respect of the said Provident Fund Amamts shall be the liability of the Alagappa 
University- 

(2) There shall be paid To the Alagappa University out of the accumulations in the 
supcra~uat ion b d  and other like b d s ?  if any, of the Madurai-Kamaraj University or, 
of the Govenunenf such amounts as baw been Mtdited to the superannuation fund or 
other like h d s ,  if any. on behalf of the persom irferred to in sub-sections (1) and (2) of 
section 52-C. The amounts so paid shall form part of the superannuation fund or other 
like hnds, if any, that may be established by the Alagappa University for the benefit of 
its employees. 

I 

52-E. Poynrent of certain moneys to the AIcrgoppn University.- (1) The Madurai- a 

Kiunaraj University shall out of its funds as on the notified date, pay to the Alagappa 
University such amount as the G o v e m n t  may, in consultation with the Madurai- 
Kamaraj University specify. ,I,. 

(2) The amount payable under sub-section ( I )  shall be in addition to the amounts I .  

transferred under sect;on 52-D.". 

32. After section 58 of the 1914 Act, tbc fbllowing sections shall be inserted, Insertionofnew 
namely:- sections 58-A 

and 
58-B. 

"58-A. Re-rionc?/graLL !er - {'Wnand after the dat : ofthe commencement 
of the Tamil Nadu Universities Laws (Amtadmcnt) Act, 2002, every person ordinarily 
resident within h e  University area, who- 

( i )  bas been for ar least three ye= a @ate of any University in the territory 
of India; or 

(ii) is a registered graduate of any University in the territory of India, shall 
be entitled to have his name entered in the register ofgraduates maintained under this Act 
for a pericd of five years on payment of such fct  md subject to such conditions as may 
be prescribed by the statutes. 

(2) All applications for registration uader sub-section (1) shall be sent to the 
Registrar together with the prescribed fce a d  sarh proof of qualifications as may be 
prescribed by the statutes. 

(3) The Registrar shall, on receipt of an application made under sub-section (2) 
and after making such enquiry as he deems fit ,  enter in the register of graduates the name 
of the applicant. 

(4) Every persou whose name has been entered in the register of graduates under 
sub-section (3) shall be entitled to have such entry renewed every five years on 
application made in that behalf to the Regis- w i t h  such time, in such manner and on 

- paynxnt of such fee as may be prescribed by the shtutes. 

58-9. Report on colleges--The Syml@Uc shall. at the end of every three years 
from the date of commencement of the Tamil Nadu Un~versities Laws (Amendment) Act, 
2002. submit a report to the Government on the condition of constituent, affiliated and 
approved colleges within the Universiw area. The Government shall take such action on 
it as they deem fit.-. 
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Schedule to the 1985 Act, the following Scheduler shall be substituted. 
Schedule. naqdy:; 

I ., I 

"SCIf EDULE-I 
[See section 2 (b)] 

,Seriql number 
: . , (1) 

Name of the college 
(2) 

. 1. ' Dr. Aiagappa Chettiar Teachers Training College, Karaikudi. 
, 

2. ~ h k  Alagappa College of physical Education, Karaikudi. 
, . ' .  

, 3., The following Post-graduate .departments in the Alagappa College, 
Karaikudi, namely:- 

, (i) Tamil; 

, c 
. (ii) Mathematics; 

(iii) Physics; and 
I 

(iv) Commerce. 

[See section 2 (b)] 

, ' 
serial number 

(1) 
Name of the college 

(2) 

1 .  Sethupathi Govenuner~t Arts College, Ramanathapursm. 

2, Government Arts College for Women, Ramanathapuram. 
3. Government Arts College, Paramakudi. 
4. Raja Dorai Singam Government Arts College, Sivaganga. 
5 .  Government Arts College for Women, Sivaganga. 
6. \' c. Sivalingam Government Arts College, Pulankurichi. 
'. Alagappa Government Arts College, K.araikudi.". 

PART-VII 

Amendment of 34. In section 1 of the Manonmaniam Sundaranar University Act, 1990 (hereafter in 
section 1. this Part referred to as the 1990 Act), iu sub-section (3), for the expression "It applies to 

all colleges and institution", the expression "It applies to all constituent colleges, colleges 
and institutions" shall be substituted. 

section 2. 
(1) in clause (d), the following expression shall be added at the end, na1nely:- 

"and includes a constituent college;"; 

(2) bfter clause (d), the following'cIause shall be inserted, namely:- 

"(dd) constituent college" means Rani Anna Government Arts College for 
Women, Tirunelveli;". 

hertion ofnew , . , 36, After Chapter IX of the 1990 Act, the following Chapter shall be inserted, 
Chapter IX-A. gamely:- 

I , ? I  
. "CHAPTER ,IX-A 

Tan 
3 

46-A. Trnnsler yfco/lege to University.-(1) Notwithstanding anything contained in 
this Act or the statutes, egulations, ordinance and orders made thereunder, on and fro111 
the date of cornnlencemc:nt of the Tamil Nadu Universities Laws (Amendment) Act, 2002 
(hereafter in this Chapter referred to as the notified date), the college specified in clause 
(dd) of section2.shall bf: transferred to, and maitrtained by the Manonmanianl Sundaranar 
IJniversity as the constituent college of that University. 
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(2) On and from the notifieddate, the control and management of the coqtitvent 
college specified in sub-section ( I )  and all properties, assets and liabilities of the 
Government in relation thereto shafstand transferred to, and vest in, the Mangnryaniamb 
Sundaranar University. r s  . S  , I , ,  

46-5. Transfer of employees.-( 1) Every person, who immediately before the notifed 
dak, is serving in the college spec ied  in clause (dd) of section 2 rhsIl, as from the said. - 
date, become an employee of the University and shall cease to be an employee of the 
Government. 

(2) Every person referred to in sub-section (1) shall hold oMce under the 
Manonmaniam Sundaranar University for the same tenure at the same remuneration and 
upon the same rights and privileges as ta pension or gratuity, if any, and other matters as 
hr would have held the same on the notified date as if the Tamil Nadu Universities Laws 
(Amendment) Act, 2002 had not been passed. 

> >  

(3) The liability to pay pension and to the persons referred to in sub- 
section (1) shall be the liability of the Manonmaniam Sundaranar University. 

4 6 4 .  Transfer of accumulations in Provident Fund and other like Funds.41) The 
sums at the credit of the Provident Fund Accounts of the persons referred to in sub-section 
(1) of section 46-B as on the notified date shall be transferred to the, Manoqmaniam 
Sundaranar University and the liability in respect of the said Provident Fund Accounts , 
shall be the liability of the Manonmaniam Sundaranar University. a I ,  

(2) There shall be paid to the Manonmaniirm ~undaranar University' od pf , 
accumulations in the superannuation fund.and other like fu  ds, if any, of the G b v e d e n t ,  ' 
such amounts as have been credited to the superannuation f und or other Iike funds, if any, 
on behalf of the persons referred to in sub-section (1) of section 46-B. The amounts so 
paid shall form part of the superannuatidn fund or other like funds, if any, that may be 
established by the Manonmaniam Sundaranar University for the benefit of its employees.". 

PART-VIII. 
. . ( - I  ., ,. 

AMENDMENTS TO THE PERIYAR UNIVERSI rY ACT, 1997. 

37. In section 1 of the Periyar University Act, 1997 (hereafter'ia tHis Part deferred Amendment of 
to as the 1997 Act), in sub-sectlon (A) ,  Zor,thc expression "It applies to all colleges and section 1. 

institution", the expression "It applies to all constituent colleges, colleges and institutions" 
shall be substituted. . . . .  , ' 1 

35. In section 2 of the 1997 Act,- Amendment of 
.:,. . ~ , , i  s section 2. 

(1) in clause (d), the following exp;ession shall be adddd at e ~ e n d ,  namely:- 
"and includes constituent,c?lleges;"; ' . ,  , ,: 4ilLf:i ' .-> 

(2) after clause (d), the follqyingsJayse shall be inserted,.namely;- 
"(dd) "constituent college"~zpe.ans any college specifie$,iq the,Schedule;". i _ 

39. After Chapter IX of the 1997 Adt; the following Chapter..shall;be inserted, Insertion Chapter O f n t  IX- 

namely:- - .;,.$;<.T , .  

"CHAPTER -1X-A . . ,- # .  . ? ' i E l  l 1 

47-A. Trortsfer of certain colhgds rr6 Univer.ti?\:.-( 1) Notwithstanding anything 
contained in this Act or the statutes, regulations, ordinances and orders made thereunder, 
on and from the date of commencement of the Tamil Nadu Universities Laws 
(Amendment) Act. 2002 (FreaRe: in this Chapter referred to as the notified date), the 
cottegk<sfiecified i i r~ l fc~chcduteaha~be  transferred to, and maintained by, the Periyar 
University as the cdd~tituent colleges. of that University. e 

I 

( 2 )  On and frdm the notified date, the control and management of the constituent 
colleges specified in sub-section (I). and all properties, assets and-liabilities of tly. - 
Government in relatioh . thereto shall stand transferred to. and vestLrin; the Petiyar 

9 Ilniversity. 
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r~olllictl tlofc, i a  wrvit~g it1 t l r c *  ( ctllcget qwcifiid art rhc ' ichrclrr l r  sJtall. ;I$ from ~ l w  sil~tl 
I date, beconre an cmployce of clle (Inivcrs~iy a d  shall ccaw to be an ernployec o f  the 

Government. 

(2) Every person referred to in sub-section (1) sball hold office under the Periyar 
University for the same tenure ar tbe same m ~ r a t i o n  and upon the same rights and 
privileges as to pension or gratuity. if any. d oother matters as he would have held the 
same on the notified date as if tl,c Tamil Nadu Universities Laws (Amendment) Act, 2002 
had not been passed. 

(3) The liability to pay pension d gratuity to the persons referred to in sub- 
section (1) shall be the liability of tk Periyar University. 

47-C. Transfer of accumultrriorrs in h r i d e n r  Fundund other like Funds.-41) The 
sums at the credit of the Providci~t F w d  Accounts ofthe persons referred to in sub-section 
(1 )  of section 43-B as on the ncttfid date shall be tcansferred to tbe Periyar University 
and the liability in respect of the said Provident F w d  Ac~wunt~ shall be the liability of the 
Periyar Univers~r, . 

(2) There shall be paid to ilwe Periyar University out of the accumulations in the 
superannuation fund and other like h d s ,  if my, of the Government, such amounts as 
have been credited to the supera~ln~~t ion fund or other like funds, if any, on behalf of the 
persons referred to in sub-sectim (1 ) ofsectiao47-B. The a m m e  so paid stall fonn part 
of the superannuation fund or other L i  Z -  if any* that may be established by the 
Periyar University for the benefit ofits tmployee.". 

Addition o f  new 40. After section 65 of the 1997 Act, tke following Schedule sball be added, namely:- 
Schedule. 

"THE SCHEDULE 

Serial number 
(1) 

1. Government Arts Coikgc for Men, S?lcm. 
2. Government Arts Col& tut W-u, Salem- 

3. Arignar Anna Goverumnt College, Attur. 

4. Government Arts College faa Mea, Nanwlrlral. 
5. Narnakkal Kavingnar Radhgam Ciovemme~t Arts College for Women, 

Namakkat. 

6. Thiruvalluvar Gove- Arts Co1kge. R a s i i  

7. Government Cottege of Eduatinn Kumarapabyam-' 
8. Government Arts C o l w  Dhamapuri. 
9. Government Arts College for Ma, Kristmaghi. 
10. Government Arts College for Woenen. Krishnagiri. 
1 1. Government Arts and Science Colkge for Womm, Burgur.". 

(By Order of tbe Govmmr) 

- ---- 
PRiNTtD AN[) PUBLISHtL) BY fiiE 1)IHKIUU OF STATONERY AND PRJKIIN(L<'liENNAI 

ON RIiHAi l; Of-' 1111. iXWPRNUFM QF T.%JUJI. X M M P  



The follow in9 Act of ;he 'Tamil Nadu Legislative Assembly received the assent ofthe 
(;overnor on the 15th November 2002 and is hereby published for ge~~era l  information:- 

ACT No. 35  of 2002. 

131 i t  enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-third 
Year of the Republic of India CIS follows :- 

PART-I 

B PRELIMINARY , 
r 

1. (1) This Act may be called the Tamil Nadu Universities Laws (Amendment) short title and 

I Amendment Act, 2002. commence- 
ment. 

i (2)  It shall be deemed to have come into force on the 16th day of October 2002. 
i' 
i PART-I1 
f 

AMENDMENTS TO THE TAMIL NADU UNIVERSITIES LAWS 
(AMENDMENT) ACT, 2002. 

kil Nadu Act 2. In section 7 of the Tamil Nadu Universities Laws (Amendment) Act, 2002 ~n?endmentof 
i350f2002 (hereinafter referred to as the 2002 Act), in Chapter VIII-A proposed to be inserted section 7. 

k, Nadu hc, in the Madurai-Kamarai University Act, 1965,- 

i 33 of 1965. 
(1) in the heading, the expression "Employees and Funds" shall be omitted; 

1 

i (2) in section 40-A, for sub-section (2), the following sub-section shall be 
substituted, namely:- 

"(2) On and from the notified date, the coi~trol anti management of the 
constituent colleges shall stand transferred to the University. The Government may, 
at any time after the notified date, by order, transfer the proyert~es of such constituent 
colleges to the University for its use, on such terms and cond1tio.m as may be specified 
in the order.". 

(3) for sections 40-B and 40-C, the following section shall be substituted, 
namely:- 

" 4 0 - B .  Enrployees of cori.stitiient colleges to he eniployees of' 
C;o\~~~r.trr~ietit.---(l) Notwithstanding anything contained in section 40-A,- 

, 
(I I)  every person, who immediately before the notified date was serving 

in connection with the affairs of a constituent college, shall continue to be an enlployee 
of the Government and the rules and orders governing such employee immediately 
before the notified date in respect of the following matters shall continue to be 
applicable to him:- 

( i )  Disciplinary matters. estimate of vacancy, preparation of panel 
for promotion and proniotion to different posts including posts of Joint Director of 
('ollegiate Education and I>irector of Collegiate Education; 

( i i )  Pay, dra\tal of pay and allowances alitl pay drawing officers; 

( i i i )  Age of rctlrelnent. terminal h2nrl'its including pension and 
icllcral I'ro\.ldt.111 I.'und: 
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(iv) Financing, budgeting and enforcing financial discipline; 

(h) rules and orders in force immediately before the notified date relating 
to the tuition fees, adn~ission of students including communal rcservatlon, schemes of 
scholarship to the students belonging to Rackward Classcs, Most I5ackward ('lasses, 
Scheduled Castes and Scheduled 'Tribes and higher education to women student shall 
continue to be applicable in respect of constituent colleges. 

(2) Subject to the provisions of sub-section ( I ) ,  the University may. with the 
prior approval of the Government, makc statutes providing for administrative and 
academic control over the persons referred to in sub-section (I).". 

Amendment of 3. In section 10 of the 2002 Act, in Chapter IX-A proposed t o  be inserted in the 
section Bharathiar University Act, 198 1 ,- 

( I )  in the heading. the expression "Employees and Funds" shall be omitted; 

(2) in section 46-1.. for sub-section (2), the following sub-section shall be 
substituted, namely:- 

"(2) On antl from the notified date, the control and management of the 
constituent colleges sllall stand transferred to the University. The Government may, 
at any time after the notified date, by order, transfer the properties of such constitilent 
colleges to the University for its use, on such terms and conditions as may be specified 
in the order.". 

(3) for sections 46-B and 46-C, the following section shall be substituted, 
namely:- 

"46-B. Employees of constituent colleges to be employees of Government.- 
(1) Notwithstanding anything contained in section 46-A,-. 

(a) every person, who immediately before the notified date was serving 
in connection with the affairs of a constituent college, shall continue to be an employee 
of the Government and the rules and orders governing such employee immediately 
before the notified date in respect of the>following matters shall continue ro be 
applicable to him:- 

(i) Disciplinary matters, estimate of vacancy, preparation of panel 
for prdrnotion and promotion to different posts including posts of Joint Director of 
Collegiate Education and Director of Collegiate Education; 

(ii) Pay, drawal of pay and allowa~rces and pay drawing officers; , 
( i i i )  Age of retirement, terminal benefits including pension and 

General Provident Fund; 

(iv) Financing, budgeting and enf~rcing financial discipline; 

(b) rules and orders in force immediately before the notified date relating 
to the tuition fees, zdmission of stu&iLa ::;c!uei-g communal reservation, schemes of 
scholarship to the students belonging to Backward Classes, Most Backward Clssses, 
Scheduled Castes and Scheduled Tribes and higher education to women students shall 
continue to be app icable in respect of constituent colleges. 

(2)  Subject to the provisions of sub-section ( I ) ,  the University may, with the 
prior approval of the Government, make statutes providing for administrative and 
academic control over the persons referred to in sub-section ( I  ).". 

Aniendnienl of 4. In section 14 of the 2002 Act. in Chapter IX-A propdsed to he inserted in the 
section 14. Bharathidasan University Act, 198 1 ,.-- 

( 1  ) in the heading. the expression "Employees and Funds" sl>nll bc omitted; 
CC 



- 

"(2) On and from the nowled date, the control and management of the 
constituent colleges shall stand transferred to the University. The Government may, 
at any time after the notified date, by order, transfer the properties of such constituent 
colleges to the Univers~ty for its use, on such terms and conditions as may be specified 
in the order.". 

(3 )  for sections 46-B and 46-C, the following section shall be substituted, 

"46-8 Etnployees of coitstituent colleges to be evtpl yees o f  Government.- 
(1)  Notwithstanding anything contained in section 46-A,- 

((I) every person, who immediately before the notified date was serving 
in connection with the affairs of a constituent co l leg~,  shall continue to be an employee 
of the Government and the rules and orders governing such employee immediately 
before the notified date in respect of the following matters shall continue to be 
applicable to him: - 

(i) Disciplinary matters, estimate of vacancy, preparation of panel 
for promotion and promotion to different posts including posts of Joint Director of 
Collegiate Education and Director of Collegiate Education; 

(ii) Pay, drawal of pay and allowances and pay drawing officers; 

(iii) Age of retirement, terminal becefits including pension and 
General Provident Fund; 

(iv) Finallsing, budgeting and enforcing financial discipline; 

(b) rules and orders in force immediately before the notified date relating 
to the tuition fees, admission of students including communal reservation, schemes of 
scholarship to the students belonging to Backward Classes, Most Backward Classes, 
Scheduled Castes and Scheduled Tribes and higher education to women students shall 
continue to be applicable in respect of constituent colleges. 

(2) Subject to the provisioils of sub-section ( I ) ,  the University may 4 t h  the 
prior approval of the Government, make statutes providing f o ~  ,4.ninistrative and 
academic control over the persons referred to in sub-section (I).". 

I lam11 Nadu i ~ c c  5. In section 31 of the 2002 Act, in Chapter X-A proposed to be inspted in the Amendment of  

2 r 01 11)x5 Alagappa University Act, 1985,- section 3 1. 

( 1 )  in section 52-B, for sub-section (2). the following sub-section shall be . 
suostituted, namely.-- 

"(2) On and from the notified date, the control and management of the constituent 
colleges shall stand transferred to the University. The Government may, at any time 
after the notified date, by order, transfer the properties of such constituent colleges to 
the University for its use, on such terms and conditions as may be specified in the 
order.". 

( ( 1 )  for sub-section ( I ) ,  the following sub-sections shall be substituted, 
namely: - -  

11 ( I ) Notwithstanding anything contained i n  section 52-A,-- 

( 1 1 )  every person, who irnmediatcly before the notified date was serving 
111 c o n ~ ~ c c ~ ~ o ~ l  131th ttle arthirs of a constituent college. shall continue to be an employee 
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of the Government and the rules and orders governing such enlployee immediately 
before the notified date in respect of the following matters shall continue to be 
applicable to him:- , 

(i) Disciplinary matters, estimate of vacancy, preparation of panel 
for promotion and prctmotion to different posts including posts of' Joint Director of 
Collegiate Education and Director of Collegiate Education; 

(ii) Pay, drawal of pay and allowances and Fay drawing officers; 

(iii) Age of retirement, terminal benefits includ~ng pension and 
General Provident Fund; 

, (iv) Financing, budgeting and enforcing financial discipline; 

(b) rules and orders in force immediately hefore the notified date relating 
to the tuition fees, admission of students including conununal reservation, schemes of 
scholarship to the students belonging to Backward Cl;~sses, Most Backward Classes, 
Scheduled Castes and Scheduled Tribes and higher education to women students shall 
continue to be applicable in respect of constituent colleges. 

(1-A) Subject to the provisions of sub-section ( I ) ,  the University may, with the 
prior approval of the Government, make statutes providing for administrative and 
academic control oger the persons reterred to i l l  sub-section (I).". 

(b) in sub-section (3),- 

(i) for the expression "sub-sections ( I )  and (2)", the expression 
"sub-section (2)" shall be substituted; 

(ii) for the expression "notified date or  he date specified in the 
order under clause (a) of sub-section (2), as the case may be", the expression "date 
specified in the order under clause (a) of sub-section (2)".shall be substituted; 

(c) in sub-section (4), for the expression "sub-sections ( I )  and (2)", the 
expression "sub-section (2)" shall be substituted; 

(3) in section 52-D.- $ 

(a) in sub-section ( I ) ,  for the expression "The sums at the credit of the 
Provident Fund amounts of the persons referred to in sub-section ( I )  of section 
52-C as on the notified date and of the persons referred to in sub-section (2) of that 
section", the expression "The sums at the credit of the Provident Fund Accounts of 
the persons referred to in sub-section (2) of section 52-C" shall be substituted; 

(b) in sub-section (2),-- 

( i )  for the expression "Madurai-Kamaraj University or, of the 
Government", the expression "Madurai-Kamaraj University" shall be substituted; 

(ii) for the expression "sub-sections (1) and (2) of section 52-C", 
the expression "sub-section (2) of section 52-C" shall be substituted. 

.\mendmcnt of 6. 111 s,,tion 36 of the 2002 Act, in Chapter 1X-A proposed to be inserted in the 
section 30. Manonmaniam Sundaranar University Act, 1990.- 

(1) it? the heading. the expression "Enlployees and Funds" shall he omitted: 

(2 )  in section 46-A. for sub-section (2) .  the following sub-section shall he 
substituted, namely:- 

"(2) 01, and from the notified date, the control and management o f  the 
constituent collcges shall stand transferwd to the Llniversity. 'The Ciovernment may, at 
any time after the notlfied datc by order. translkr thc propertics of' sucll c o n s t i l ~ ~ c ~ ~ t  
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r; 

(3) for sections 46-B and 40-C, the following section shall he substituted, 

"46-R.  E1nploj~c~e.s of c.orr.vtiruc~nt colleges to hc. cvl~l)lo~.c~c.s 01' C;ovc.rilme~it.- 
( 1 )  Notwithstanding anything contained in section 46-A,---- 

((1) every person, who immediately before the notif'-4 date was serving 
in connection with the affzirs of a constituent college, shall continue to be an employee 
of the Government and the rules acd orders governing such employee immediately 
before the notified date in respect of tlie following matters shall continue to be 
applicable to him:- 

(i) Disciplinary matters, estimate of vacancy, preparation of panel 
for promotion and promotion to different. posts including posts of Joint Director of 
Collegiate Education and Director of Collegiate Education; 

(i!) Pay, drawal of pay and allowances and pay drawing officers; 

(iii) Age of retirement, terminal benefits including pension and 
(;enera1 Provident Fund; 

(iv) ' ~ i n a n c i n ~ ,  hudgeting and enforcing financial discipline: 

(b) rules and orders in force immediately before the notified date relating 
to the tuition fees, admission of students including communal reservation, schemes of 
scholarship to the students belonging to Backward Classes, Most Backward Classes, 
Scheduled Castes and Scheduled Tribes and higher education to women students shall - 

continue to be applicable in respect of constituent coileges. 

(2) Subject to the provisions of sub-section ( I ) ,  the University may, with the 
prior approval of the Government, make statutes providing for administrative and 
academic control over the persans referred to in sub-section (I).". 

Tamil Nadu ~ c t  7. In section 39 of the 2002 Act, in Chapter IX-A proposed to be inserted in the Amendment of 

' " '  Periyar University Act, 1997,- section 39. 

( 1 )  in the heading, the expression "Employees and Funds" shall be omitted; 

(2 )  in section 4'7-A, for sub-section (2), the f'ollowing sub-section shaIl t e  
substituted, namely:--- 

"(2) On and from the notified date, the control and management of the 
constituent colleges shall stand transferred to the University. The Government may, at 
any time after the notified date, by order, transfer the properties o i  such constituent 
colleges to the Universi1:y for its use, on such terms and conditions as may be specified 
in the order.". 

(3) for sections 47-13 and 47-C, the following section shall be substituted, 
namely:-- 

"47-B. Employees of constituent colleges to he ernplovec~.~ c?fGovernnrent.- 
( 1 ) Notwithstanding anything contained in secticn 47-A,-- 

((I) every person, who immediately before tlie notified date was 
serving in connection with the affairs of a constituent college, shall continue to be an 
employee of tlie Government and tlie rules and orders governing such eniployee 
~~iinlctliately helilre thc notified datc in respect of the followit~g matters shall continue 
to be applicable to Jlini: -- 
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( i )  Ilisciplinary mallcrs, cstiniatc o f  vac;tncy, pepasation of' 

panel for promotion and proniotion to different posts illcI\~iling posts ol. Jolnl I)llcclor 
of Collegiate Education and Director of Collegiate Eilucation; 

( i i )  Pay, drawal o f  pay ant1 allownnccs a n d  pay dlaw~ng 
officers; 

( i i i )  Age of retirement, terminal beneftts including pens1oll 
and General Provident Fund; 

(iv) Financing, budgeting and enforcing financial disclpl~nt.: 

(b) rules and orders in force immediately before the notified date 
relating to the tuition fees, admission of students including conlniunal reservation, 
schemes of scholasshi~ to the students belonging to Backward Classes, Most Backward 

, ' Classes, Scheduled Castes and Scheduled Tribes and higlier education to wolncn 
students shall continue to be applicable in respect of constituent colleges. 

(2) Subject to the provisions of sub-section ( I ) ,  the University may, with thc 
prior approval of the Government, make statutes providirlg for administrative and 
academic control over the persons referred to in sub-section (I).". 

I 

PART-I11 

AMENDMENTS TO THE MOTHER TERESA WOMEN'S UNIVERSITY 
(AMENDMENT) ACT, 2002. 

Amendment of 8. In section 1b of the Mother Teresa Women's University (Amendment) Act, ~'arnii I 
section 16. 2002, in Chapter VIII-A proposed to be inserted in the Mother Teresa Won~en's 300 

University Act, 1984,- Tamil ' 
1 5 0  

(1) in section 38-B, for sub-section (2), the following sub-section shall be 
substituted, namely:- 

"(2) On and from the notified date, the control and management of the 
constituent colleges shall stand transferred to the University. The Government may, at 
any 1 1 1 , : -  after the notified date, by order, transfer the properties of such constituent 
colleges to the University for its use, on such terms and conditions as may be specified 
in the order.". 

(2) in section 38-C,- 

(0) for sub-section ( I ) ,  the followillg sub-sectiuns shall be substituted, 
namely:-- 

"(1) Notwithstanding anything contained in section 38-B,.-. 

((I)  every person. who immediately before the notified date was 
serving in connection with the affairs of a constituent college, shall continue to be an 
employee of the Government and the rules and orders governing such employee 
immediately before the notified date in respect of the following matters shall continue 
to be applicable to him:- 

( i )  Disciplinary matters, estimate of vacancy, preparation of panel 
for promotion and promotion to different posts including posts of Joint IJircctor of 
Collegiate Education and Director of Collegiate Education; , 

( i i )  Pay. drawal of pay and allowances and pay drawing officers; 

( i i i )  Age of retirement, terminal benefits including penblt-ril and 
General Provident Fund; ~ 

7= 

(i l l)  Financing, budpettng and enlbrcing financial iiiscipltnc: 
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(h) rules and orders in force immediately before the notified 
relating to the tuition fees. admission of students including communal reservatio. - 
schemes of scholarship to the students belong~ng to Backward Classes, Most Ba 
Clilsses, Scheduled Castes and ~cheidules Tribes and higher education to 

(3)  In section 38-D,- 

.ckward 
women 

I 
students shall continue to be applicable in respect of constituent colleges. 

( I - A )  Subject to the provisions of sub-section ( I ) ,  the University may, 
with the prior approval of the Government, make statutes providing for administrative 
and academic control over the persons referred to in sub-section (I).". 

(h) in sub-section (3),-- 

( i) for the expression "sub-sections (1) and (2)",  the expression 
"sub-section (2)" shall be substituted; 

(ii) for the expression "notified date or the date specified in the 
order under clause (a) of sub-section (2), as the case may be", the expression "date 
specified in the ordcr under clause (a) of sub-section (2)" shall be substituted; 

(c) in sub-section (4), for the expression "sub-sections (1) and (2)", the 
expression "sub-section (2)" shall be substituted; 

((I) in sub-section ( I ) ,  for the expression "l'he surns at the credit of 
the Provident Fund Accounts of the persons referred to in sub-section (1) of section 
38-C as on the notified Jate ar.3 of thd YrrSons referred to in sub-section (2) of that 
section", the expression "The sums at the credit of the Provident Fund Accounts of 
the persons refered to in sub-section (2) of section 38-C" shall be substituted; 

(i) for the expression "Madurai-Kamaraj University or, of the 
Government", the expression "Madurai-Kamaraj University" shall be substituted; 

(ii) for the expression "sub-sections ( 1 )  and (2) of section 38-C", 
the expression "sub-section (2) of seciion 38-C" shall be substktuted. 

nl Nadu 9. ( 1 ) 'The Tamil Nadu Universities Laws (Amendment) Amendment Ordinance, ~~~~~l and 
R d ~ n a ~ i c e  10 

2002 is hereby repealed. saving. 

(2)  Notwithstanding such repeal, anything done or any action taken under the 
2002 Act, as amended by the said Ordinance, shall be deemed to have been done or 

i taken under the 2002 Act, as amended by this Act. 

I (By order of the Governor) 

A. KRISHNANKUTTY NAIR, 
Secretory to Government, 

Lnlv Depcirttnent. 
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PART-Ill. 

AMENDMENTS TO THE MADURAI-KAMARAJ UNIVERSITY ACT, 1965. 

Amegdmmt of is. In geetian 2 qffie 1965 Acl, in clause (c), the expression *and includes constituent 
section 2. ca{kqers" shall Re mtted.  

q"Qr@lion Of 7. Chapter VIII-A of the 1965 Act shall be omitted. 
Ch@~Vlll-A. 

Insertion of new 8. After section 40 of the 1965 Act, the following section shall be inserted, namely:- 
section 40-A. 

'4Q-A. Transfer of consti'uent colleges from the University.-Notwithstanding 
afly!hiq wntained in this Act or the statutes, regulations, ordinances and orders made 
U\efei~q4er, on arid from the date of commencement of the Tam11 Nadu Un~vers~ties 
haws (hetndrnent) Act, 2007, the collegeq specified in clause (cc) of section 2 shall 
CBasg M be constituent colleges of the University and the control and management of 
\Qo\o~g q\leges shall stand transferred to the Government.". 

PART-IV. 
, 

/ 
AMENDYlENTS TO THE BHARATHlAR UNIVERSITY ACT, 1981. 

s@U k omitted. 

A m ~ d m e n t q  10. In sectiop 2 of Tamil Nadu Act 1 of 1982, in clause (d), the expression "and 
sect'pn 2. inclqdes constituent colleges" shall be omitted. 

Omission 11. Chapter M-44 of Tamil Nadu Act 1 of 1982 shall be omitted. 
Chapter IX-A. 

Insertion of new 12. After section 46 of Tamil Nadu Act 1 of 1982, the following section shall be 
section 4BA. ins(rcted, namely:- 

'46-A. Transfer of constituent colleges from the University.-Notwithstanding 
a n @ i , ~  contained in this Act or the statutes, regulations, ordinances and orders made 
Pher,eunder, on and from the date of commencement of the Tamil Nadu Universities 
Saws (Amendment) Act, 2007, the colleges specified in the Schedule shall cease to 

, be constituent Colleges of the University and the control and management of those 
wW~g,e~ shall stand transferred to the Government.". 

PART-V. 

AMENDMENTS TO THE BHARATHIDASAN UNIVERSITY ACT. 1981. 

AmcMdmentof 13. In section 1 of the Bha&.:lidasan University Act. 1981 (hereafter in this Part TamllNadub 
rectlon 1. referred to as Tamil Nadu Act 2 of 1982). in sub-section (3), the expression "constituent 2 01 '$82 

colleges" shall be omitted. 

Al~wWmnt of 14. In section 2 of Tamil Nadu Act 2 of 1982. in clause (d), the express~on "and 
d. 2. includes constituent colleges" shall be omitted. 

Omission of 15. Chapter IX-A of Tami Fladu Act 2 of 1982 shall be omitted. 
Chap&' U(-A 

Im$on of new 16. After section 46 of Tamil Nadu A:t 2 of 1982. the following section shall be 
' yxtion 46-A. inserted, -namely:- 

< b r -  
'46:~. Tr=nsfer of constituent colleges from the University.-Notwithstanding 

anything contained in-this Act or the statutes, regulations, ordinances and orders made 
thereunQq, on and from the date of com~nencement of the Tam11 Nadu Un~versities 
Laws (&mnUfnent) Act, 2007, the colleges specified in the Schedule shall cease to be 
constituent colleges'of the University and the control and management of those collegos 
shall stand transfwed to the Government.". 

--- 
--,"A 
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PART-VI. 

AMENDMENTS TO THE MOTHER TERESA WOMEN'S UNIVERSITY ACT 1984. 

17. In section 1-A of the Mother Teresa Women's University Act. 198.4 (hereafter in 
Amendment of 

this Part referred to as the 1984 Act), clause (a) shall be omitted. 
section I-A. 

18. In section 2 of the 1984 Act, in clause (ad), the expression "and includes a ~mendmknt of 

constituent college" shall be omitted. section 2. 

19. Section 38-8 of the 1984 Act shall be omitted. 

20. In section 38-C of the 1984 Act, sub-sections (1) and (I-A) shall be omitted. 

Omission of 
section 38-8. 

Amendment of 
section 384. 

21. After section 38-E of the 1984 Act, the following section shall be inserted, Insertion of new 

namely:-- section 38-F. 

'3P-F. Transfer of constituent colleges from the University.-Notwithstanding 
anything contained in this Act or the statutes, regulations, ordinances and orders made 
thereunder, on and from the date of commencement of the Tamil Nadu Universities 
Laws (Amendment) Act, 2007. the colleges specified in clause (ae) of sectiorr 2 shall 
cease to be constituent colleges of the University and the control and management of 
those colleges shall stand transferred to the Government.". 

PART-VII. 

AMENDMENTS TO THE ALAGAPPA UNIVERSITY ACT, 1985. 

22. 111 section 1-A of the Alagappa University Act. 1985 (hereafter in this Part referred Amend*mdf 
to as the 1985 Act), clause (a) shall be omitted. section $4- 

23. In section 2 of the 1985 Act, in clause (ad), the expression 'and includes a ~ m e ' k f h d f  
constituent college" shall be omitted. section 2. 

24. Section 52-8 of the 1985 Act shall be omitted. Omission of 
section 52-8. 

25. In section 52-C of the 1985 Act, sub-sections (1) and (I-A) shall be omitted. & n m m  
9ecNm52-C. 

26. After section 52-E of the 1985 Act, the foltowing section shall be inserted, 'Mertim Of 

namely:- section S-F. 

"52-F. Transfer of conslituent colleges from the University.-Notwithstanding 
1 anything contained in this Act or the statutes, regulations, ordinances and orders made 

thereunder, on and from the date of commencement of the Tamil Nadu Universities 
Laws (Amendment) Act, 2007, the colleges specified in Schedule II shall cease to be 
constituent colleges of the University and the control and managemelit of those colleges 
shall stand transferred to the Government.". 

AMENDMENTS TO THE MANONMANIAIU SYlQOARANAil YNI UEwlPY ACT, 1W. 

27. In section 1 of the Manonmaniam Sundaranar vnivagdy Act. 1990 (hereafter h Amendment of 
this Part referred to as the 1990 Act), in sub-section (3). tha expression "mnstituenf section 1. 
colleges" shall be omitted. 

28. In section 2 of the 1990 Act, in clause (d), the expression 'and Includes a Amendment of 
constituent college" shall he omitted. sectlon 2. 

29. Chapter IX-A of the 1990 Act shall be omitted. Omission of 
Chapter IX-A. 

30. After section 46 of the 1990 Act. the following section shall be inserted, namew- tnsertion of new 
WHon 46-A. 

'46-A. Transfer of constituent college from ihe Universily..-Notwithstanding 
anything contained in this Act or the statutes. regulations, ordinances and orders made 
thereunder, on and from the data of commoncement of the Tamil Nadu Unlvorsitiea 
Laws (Amendment) Act, 2007, the college specifled in clause (dd) of d o n  2 shall 
cease to be constituent college of the University and the control and management of that 
ca!lage shall stand transferred to the Government.". 
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. ,,, - -  PART-IX. . 

AMENDMENTS TO THE PERIYAR UNIVERSITY ACT, 1997. 

Arrlendment of 31. In so~t lon 1 of the Perlyar Unlvorslly Act. 19'37 (ht?reaftc!r Irl thls F1rirt rclcrred to Tarn~lN 
section 1. as the 1997 Act), in sub-section (3). the expression "constituent colleges" shall be 4501 

omitted. 

Amendment of ' 32. In section 2 of the 1997 Act, in clause (d), the expression "and ~ncludes constituent 
Section 2. colleges" shall be omitted. 

Omission of 33. Chapter IX-A of the 1997 Act shall be omitted. 
Chapter IX-A. 

Insertion of new 
section 47-A. 

34. After section 47 of the 1997 Act. the following section shall be inserted. namely:- 

"47-A. Transfer of const~tuent colleges from the Unlvers1ty.-Notwlthstandrng 
anything conta~ned in this Act or the statutes, regulat~ons, ord~nances and orders made 
thereunder, on and from the date ot commencement of the Tam11 Nadu Un~vers~t~es 
Laws (Amendment) Act, 2007, the colleges spec~f~ed ~n the Schedule shall cease to be 
constituent colleges of the Unlvers~ty and the control and management of those colleges 
shall stand transferred to the Government.". 

PART-X. 

, AMENDMENTS TO THE THIRUVALLUVAR UNIVERSITY ACT, 2002. 

Amendment of 35. In section 1 of the Thiruvalluvar University Act, 2002 (hereafter in this Part referred 
.Section 1. to as the 2002 Act), in sub-section (3), the expression "constituent" shall be omitted. 

Tamil N 
32 01 

Amendment of 36. In section 4 of the 2002 Act, in clause (9), in :3ub-clause ( a ) ,  the expression 
~?ction 4. 'or in a constituent colltge" shall be omitted. 

Amendment of 37. In section 20 of the 2002 Act, in sub-section ( I ) ,  in clause (g). for the expression 
section 24. 'constituent colleges", the expression "Government Colleges" shall be substituted. 

Amendmentof 38. In section 24 of the 2002 Act, in item (a), in sub-item (35), the expression 
.section 24. 'constituent colleyes" shali be omitted. 

~ms~~dmen t  of 39. In section 37 of the 2002 Act, in sub-sect~on (3). the expression "or of a constituent 
sectioh 37. college" shall be omitted. 

Amendmenl of 40, In section 38 of the 2002 Act, the exprossisn "a canstiluont collo!ja or" shnll bo 
rrctlon 38. omitted, 

omission of 41. Sections 56 and 57 of the 2002 Act shall be omitted. 
sections 56 
and 57. 

Insertion of new 42. Affer $ection 60 of the 2002 Act, the following section shall be inserted, namely:- 
section 60-A. 

"60-A. 'liansfer of constituent colleges from the University.-Notwithstanding 
anything contained in .this Act or the statutes, regulations, ordinances and orders made 
thereunder, on and from the date of commencement of the Tamil Nadu Universities 
Laws (Amendment) Act, .2007, the colleges and inst~tutions specified in the Schedule 
shall cease to be constituent colleges of the University and the control and management 
of those colleges and institutions shall stand transferred to the.Government.". 

Amendment of 43. In the Schedule to the 2002 Act, for the expression "See sections 2(e), (I) and 56". 
Schedule. tt,e expression "See sections 2(e) and 2 (1)" shall be substituted. 

(By order of the Governor) 

. , S. DHEENARHC YALAN, 
Secretary to Government-~n-charge, 

. .  . , Law Department. 
r -7 .. . -- --- 
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Part  IV—Section  2

Tamil  Nadu  Acts and Ordinances

[227]

The following Act of the Tamil Nadu Legislative Assembly received the assent 
of the President on the 10th October 2018 and is hereby published for general 
information:—

ACT No. 43 OF 2018.

 An Act further to amend the Tamil Nadu Forest Act, 1882.

Bඍ it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixty-ninth 
Year of the Republic of India as follows:-

1. (1) This Act may be called the Tamil Nadu Forest (Amendment) Act, 2018.

 (2) It shall come into force at once.

Short title and
commence-
ment. 

Tamil Nadu  Act V  
of 1882.

2. In section 2 of the Tamil Nadu Forest Act, 1882, for the defi nition of “tree”, the 
following defi nition shall be substituted, namely:-

“ “tree” includes stumps and brushwood;”.

Amendment of 
section 2.

  

(By order of the Governor)

 S.S. POOVALINGAM,
 Secretary to Government,
 Law Department.
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